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PREFACE

The Office of the Speaker holds a position of eminence in our

parliamentary system as the fulcrum around which the business of

the Central Legislature revolves.  The Speaker, who is chosen by

the Lok Sabha from among its members, is the custodian of the

rights and privileges of its members, indeed, of the House of the

People.  Smt. Sumitra Mahajan was elected unanimously as Speaker

of 16th Lok Sabha on 6th June, 2014, soon after its constitution.

Smt. Sumitra Mahajan, one of the seniormost members of the

Lok Sabha, earned the unique distinction of representing Indore

Parliamentary constituency in the Lok Sabha for eight consecutive

terms since 1989.  The faith that the citizens of her constituency

have reposed in her leadership for such a long period of time bears

eloquent testimony to her political sagacity and strong spirit of public

service.

As a long-standing parliamentarian, she has contributed

significantly to discussions in the Lok Sabha on issues that have a

bearing on the lives of common people.  She has been a tenacious

votary of the cause of greater empowerment of women.  She has

also served as Union Minister from 1999 to 2004 in the Council of

Ministers of Prime Minister Shri Atal Bihari Vajpayee.  Having served

the Parliament of India for three decades in different capacities, she

has earned wide respect across the political spectrum not

only for her affable and amiable demeanour, but also for her strong

faith in Parliamentary values and traditions.  As Speaker of the

16th Lok Sabha, she is credited with upholding and maintaining the

dignity of Parliament, as also for initiatives to facilitate free and fair

participation of Members of Parliament in the business of the

Lok Sabha.

(i)



The Speaker represents the voice of Indian Parliament in the

comity of world legislative bodies, and as such, is expected to engage

actively in inter-parliamentary fora, both bilateral and multi-lateral.

In her position as President of the Indian Parliamentary Group (IPG),

Speaker Mahajan received many foreign parliamentary dignitaries and

led a number of Indian Parliamentary Delegations to friendly

Parliaments and  multi-lateral fora, such as, the Inter-Parliamentary

Union (IPU), the Commonwealth Parliamentary Association (CPA),

Conference of Speakers and Presiding Officers of the Commonwealth

Parliaments, the Conference of Association of SAARC Speakers and

Parliaments, etc.  Within India, Smt. Mahajan will be remembered for

her active interest in deepening the roots of participatory democracy

through promotion of bodies such as the All India Conference of

Presiding Officers of legislative bodies in India (AIPOC).  AIPOC, which

is chaired by the Speaker, Lok Sabha, has, over a time span of about

a hundred years, emerged as an important forum for Presiding Officers

of the country to consider and deliberate upon issues of common

concern for Central and State legislative bodies.

This Publication of the Lok Sabha Secretariat is an attempt at

highlighting views and outlook of Speaker Sumitra Mahajan on issues

concerning society and polity through selected speeches.  These

speeches have been carefully curated to span topics ranging from

parliamentary and constitutional matters, to the socio-political,

ethical and cultural, as also external relations, sustainable

development, women’s empowerment, etc.

Part-I of the Publication provides a brief profile of Smt. Sumitra

Mahajan.  Part-II contains her selected speeches in and outside

Parliament as Speaker of the 16th Lok Sabha.  The speeches in this

Volume have been reproduced in the language they were originally

delivered in, with minor editing. The speeches have been grouped

together as per their content, under subject heads for the

convenience of readers.

(ii)



We hope that this Volume will be found useful by Members of

Parliament, scholars, media persons, researchers and all readers

interested in the evolution of parliamentary democracy in our

country.

UTPAL KUMAR SINGH NEW DELHI; 
December, 2023 Secretary General

Lok Sabha

(iii)
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SMT. SUMITRA MAHAJAN

Hon'ble Speaker, Lok Sabha
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5

SUMITRA MAHAJAN:
A MULTI-FACETED PERSONALITY

Sumitra Mahajan who rose to become Speaker of Lok Sabha has

a very distinguished innings in the national and political life of the

country. She was born to Usha and Purushotam Neelkanth Sathe in

Chiplun, Ratnagiri District of Maharashtra on 12 April, 1943. Both

her parents inculcated in her values of nationalism and service to

the society and the nation. From her school days she used to

regularly visit library to quench her thirst for knowledge. Her reading

habit exposed her to ideas and ideals of notable historical

personalities and leaders like Devi Ahilya Bai Holkar, Rani Laxmi Bai,

and Jijabai, the mother of Chhatrapati Shivaji. Leadership qualities

of Devi Ahilya Bai Holkar deeply inspired her. Rani Laxmi Bai deeply

imprinted the fervour and value of nationalism in her. Sumitra

Mahajan is a law graduate and holds a post-graduate degree in

Psychology. She got married to Jayant Mahajan on 29 January, 1965.

She has two sons.

She started her career as a lawyer. But public and social service

was always dear to her heart and these yearnings motivated her to

enter politics. RSS Sarsanghchaalak Dr. K.B. Hedgewar had a great

appeal and influence on her. She joined the Rashtriya Sevika Samiti,

the women wing of RSS, and remained active in furthering the

goals of Samiti for a considerable period in her public career. In

1982, she was elected as Corporator in the Municipal Corporation

of Indore. Later in 1984 she also became the Deputy Mayor of the

Municipal Corporation of Indore.

Her career as a legislator started in 1989, when for the first

time she was elected to the 9th Lok Sabha from Indore

(Madhya Pradesh) as a Bharatiya Janata Party candidate. Ever since

then, she has been representing the same constituency for eight
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consecutive terms in the Lok Sabha from the same party i.e.

Bharatiya Janata Party. As a senior, seasoned and distinguished

member of Lok Sabha, she is well-versed with the Rules of Procedure

and Conduct of Business of the House. Besides, she has the

purposeful and fruitful experience of various Parliamentary Standing

Committees either as Chairperson or member of the Committees.

She served the nation as Union Minister of State in the Ministry of

Human Resource Development from 13 October, 1999 to 1 July,

2002; in the Ministry of Communications and Information Technology

from 1 July, 2002 to 24 May, 2003; and in the Ministry of Petroleum

and Natural Gas from 24 May, 2003 to 22 May, 2004. She was also in

the Panel of Chairpersons of the House during 15th Lok Sabha.

Smt. Sumitra Mahajan was elected unanimously as the Speaker

of the 16th Lok Sabha on 6 June, 2014 after the General Elections

to Lok Sabha held during April-May, 2014.

Felicitations from different quarters came following her election

as Speaker, Lok Sabha. Accepting the felicitations, Speaker,

Smt. Mahajan with great humility, expressed her sincere

gratitude for the great honour conferred on her. As the Speaker of

16th Lok Sabha, Smt. Sumitra Mahajan not only upheld the principles

and values of parliamentary traditions in an objective and

non-partisan manner, but also enhanced the positive and prestige

of this high Office.

During her tenure, as the Speaker of 16th Lok Sabha,

Smt. Mahajan took a number of initiatives to further streamline

and strengthen parliamentary practice and procedure. An

in-depth examination of Rules of Procedure and Conduct of Business

in Lok Sabha was undertaken, so that the Rules reflect the actual

practice.

One seminal contribution of her during the tenure of Speaker

Lok Sabha was the creation of Speaker’s Research Initiative (SRI),

an interactive forum which provides an interface between Members

of Parliament and domain experts. In present days, Legislatures all
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over the world have been assuming added responsibilities in response

to the growing hopes and aspirations of the people. Their role and

functions have increased manifold commensurate with the

unprecedented growth in the range, magnitude and complexity of

issues and corresponding governmental activities. Passing of

legislation, review of working of the Executive, constructive

criticism of the policies, programmes and actions of the Government

as well as ventilation of public grievances could be effectively and

constructively ensured only when Members have a thorough and

comprehensive understanding of the relevant issues and their

implications. Parliamentarians can actively engage in the

development, implementation of laws, policies and practices that

promote good governance when they have a thorough and

comprehensive understanding of the issues. SRI seeks to assist

members of Parliament for a more effective role in law-making,

parliamentary debates, oversight of governance and to respond to

the ever increasing, complex issues of national and international

importance.

Greater digitization of Lok Sabha Secretariat was yet another

significant contribution of Smt. Mahajan. An important initiative of

Speaker, Smt. Sumitra Mahajan was establishment of

e-Parliament and paperless Secretariat. An e-portal for the benefit

of Members was also launched by her on 17 July, 20161. The portal

offers several online services including submission of notices,

submission of questions and various notices on the different Rules

for use of members. Through the e-portal, Members of Parliament

can interact with the various Branches of the Secretariat online.

Schedules, minutes of the Committee Meetings and Agenda papers

of the Committees and the advance copies of the Bills, their

Amendments and Private Members Bills are made available on the

Portal for the use of the Members. Members can also send bulk

mails and SMSs to other Members.

1 Lok Sabha Bulletin Part-II, No. 3739, 17 July, 2016.
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She also took initiative to organise a number of International

and National Conferences on important issues including

women’s cause and their development. She took the laudable

initiative of organizing the first ever National Conference on ‘Women

Legislators: Building Resurgent India’, in New Delhi on 5 and

6 March, 2016. The Conference, the first of its kind, was attended

by women members from the Lok Sabha, the Rajya Sabha, the

Vidhan Sabhas and Vidhan Parishads of our country.

It was at the thoughtful initiative of Speaker, Smt. Sumitra

Mahajan that a first ever meeting of BRICS Women Parliamentarians’

Forum was held in Jaipur, Rajasthan on 20 and 21 August, 2016. The

Forum provided a common platform where women parliamentarians

from Brazil, Russia, India, China and South Africa could meet and

exchange ideas and experiences on contemporary issues and

challenges from gender perspective in relation to Sustainable

Development Goals (SDGs).

On the initiative of Hon’ble Speaker, a “South Asian Speakers’

Summit on Achieving the Sustainable Development Goals (SDGs)”

was held in Indore, Madhya Pradesh (India) from 18 to 20 February,

2017. Speakers from Parliament of Afghanistan, Bangladesh, Bhutan,

India, Maldives, Nepal and Sri Lanka participated in the Summit.

The Summit was organized jointly by the Parliament of India and

the Inter-Parliamentary Union. The event was successfully organized

and the Summit drew wide acclaim. At the end of the two-day

Summit, a declaration i.e. ‘Indore Declaration’ was adopted.

The organizing of National Legislators Conference from 10 to

11 March, 2018, under the auspices of Indian Parliamentary Group

was yet another significant initiative of the Hon’ble Speaker. The

theme of the Conference was “We for Development” and the focus

point was “Aspirational Districts of India”. The objective of the

Conference was to bring together MPs, MLAs and MLCs on one

platform to discuss issues of development and their importance to

the country.
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Smt. Mahajan also gave a thrust to parliamentary diplomacy

during her tenure as the Speaker of 16th Lok Sabha. She actively

participated in the Statutory Assemblies of IPU and other Global

Conferences. Besides the seven IPU Assemblies, the Hon’ble Speaker

also led Indian Parliamentary Delegations and participated in the

various Conferences/Meetings. During the above visits, she very

astutely put forward India’s stand on a range of issues of topical

importance viz., gender inequality, strengthening of democracy,

women and youth empowerment, Sustainable Development Goals,

promotion of inter-ethnic and inter-faith dialogue, etc. before the

august gathering of Presiding Officers/parliamentarians.

Hon’ble Speaker Chaired a meeting of the Speakers and Presiding

Officers of Parliaments of BRICS Parliamentary Forum, on the sidelines

of 135th IPU Assembly held in Geneva in October 2016. During the

visit of Indian Parliamentary Delegation led by the Hon’ble Speaker,

to the Republic of Korea (Seoul), during Sept.-Oct. 2016, Hankuk

University of Foreign Affairs (Seoul) conferred Honorary Doctorate

on Hon’ble Speaker, Lok Sabha.

Sumitra Mahajan will be remembered in the history of India’s

Parliamentary Polity as an eminent Parliamentarian, a distinguished

Speaker of Lok Sabha and for her amiable and affable nature which

have endeared her to one and all. In her own humble way, she has

significantly contributed in strengthening the robust parliamentary

polity in the country.
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PARLIAMENT—THE HIGHEST FORUM FOR
UPHOLDING PARLIAMENTARY DEMOCRACY*

I am grateful to all of you for my unanimous and unopposed

election to the Office of the Speaker of 16th Lok Sabha of

our great country. This moment is not only a moment of great

honour for me, but also full of challenges. The challenges of

discharging enormous responsibility entrusted to me by the House

lay ahead. I am well aware that the kind words spoken about me

by various Members in the House are also an expression of the

expectations they are going to have in future. On the basis of

experience of past twenty five years in this House, I will try my

best to live up to these expectations and I assure you that I will

not disappoint you. I am sure that all of you will extend your

cooperation in ensuring smooth functioning of the House.

Hon’ble Members, I heartily congratulate all of you on being

elected to the 16th Lok Sabha. The electorate of our country has

given us a great opportunity and entrusted a solemn responsibility

to fulfil the hopes and aspirations of a hundred crore plus people.

Nothing less than our full and conscientious dedication to that

responsibility can suffice to uphold the faith the people of country

have reposed in us. Now a new opportunity awaits us and especially

the leaders of political parties to usher in a new era of peace,

progress and prosperity. We have got a clear mandate for good

governance and development in this election. We should honour it

and it is our duty to take our country forward on the path of

progress and development. The General elections held recently is

a momentous event in the history of our country wherein 66.48

per cent, i.e. more than 82 crore electors voted to choose their

* On the floor of the House after assuming office of the Speaker of Lok Sabha
(6 June, 2014).
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representatives which is a record. All of you are aware that the

Legislative business is our most important work. Meaningful

discussion on the Acts to be passed for the welfare of the people

is our most important work. We can make effective laws for the

welfare of the people only through detailed and comprehensive

discussions. I request all the Hon’ble Members to make their

contribution in the Legislative business through meaningful

discussion in the House. Various Committees of the House also play

an important role in the Parliament procedure. Thorough discussion

in the Committees on matters coming before the House help save

the valuable time of the House. I request the Hon’ble Members to

serve well the Committees to which they are nominated and help

streamline the Legislative business. Our Parliament was once a forum

of intelligent and cultured debates led by eloquent orators and

stalwarts in the past. While we adhere to that glorious tradition,

on many occasions, we also deviate from it. That glorious tradition

of healthy debate should be our benchmark so that the credibility

of this august democratic institution may become stronger. As

I embark on my new responsibility to run this House as the Presiding

Officer, I earnestly seek the cooperation of all the leaders of political

parties and individual members in ensuring the orderly conduct of

the House. I also request the members to properly and effectively

use the various parliamentary devices at their disposal in order to

make this House the epitome of democracy.

Hon’ble Members,

The Parliament epitomizes our cultural diversity and also our

unity in diversity. The role of our Parliament is larger than making

laws. In fact it is a reflection of our national sentiments. We cannot

limit our role to ensuring the development of our constituencies.

We will have to keep in mind the interests of the nation. Our

country is supreme and we should always remember that. It is

quite  natural in a parliamentary democracy for the Members

representing varied political ideologies to be present in the House,
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however it is expected of all the Hon’ble Members to participate

in the proceedings of the House as we believe in the adage:

Common be the prayer of these (assembled worshippers),

common be the acquirement, common be the purpose, associated

be the desire. I repeat for you a common prayer, I offer for you a

common oblation. I am sure that Hon’ble Members will participate

in the proceedings of the House, keeping in mind the responsibilities

entrusted to them.

Hon’ble Members,

It is a matter of pleasure that our Hon’ble Prime Minister had

given indications before the declaration of the results of the

election that he will be the Prime Minister of 125 crore Indians and

he will give equal treatment to all the Members of the House.

Revered Lokmata Devi Ahilyabai Holkar has been a source of

inspiration and an ideal for me in my life. I am fortunate to have

worked with many stalwarts of democracy in my political journey.

My association with Parliament began with the 9th Lok Sabha and

has continued ever since. I have had the privilege of serving the

country and the people in different capacities—as party leader; as

Chairperson and Member of various Parliamentary Committees; as a

Member in the Panel of Chairpersons in Lok Sabha; and as a Union

Minister with different portfolios. My public life has been a very

eventful and active. I feel a profound sense of satisfaction in being

blessed with the opportunity to contribute to the cause of the

nation and in shaping my own life through this experience.

It has been the endeavour of my predecessors from

Shri G.V. Mavalankar to uphold the traditions of parliamentary

democracy and create conventions and rules for the smooth conduct

of the House. I respect the great legacy they have left behind.

I will also strive to make new healthy conventions in future also.

Once again, I am grateful to the House for reposing faith in me

to preside over the House. I wish to especially thank the Hon’ble

Prime Minister, Hon’ble Leaders of Parties and Groups and all the
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Hon’ble Members for their words of support. I also take this

opportunity to extend my sincere thanks to the

Pro tem Speaker, Shri Kamal Nathji, for setting the tone of dignified

and smooth conduct of the House in the days preceding my election

to the office of the Speaker. I am confident that with an efficient

Lok Sabha Secretariat to assist me with unstinted cooperation, I

will live up to the expectations of the House and in the end, I call

upon all the Hon’ble Members to rededicate themselves to serve

the country and the people through this temple of democracy.

Grant us, O Lord of the Universe, the invincible inner strength

and virtuous character that all humanity adores, and the knowledge

that will enlighten the path leading to our mission.

Thank you.
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Hon'ble President of India, Shri Ram Nath Kovind arriving in the Central Hall
of Parliament House to address the Members of both Houses of Parliament
assembled together on 31 January 2019.

Lok Sabha Speaker, Smt. Sumitra Mahajan at a meeting with the Leaders of
Parties in Lok Sabha, in the Parliament Library Building on 30 January 2019.
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Lok Sabha Speaker, Smt. Sumitra Mahajan; Former Prime Minister,
Dr. Manmohan Singh; Leader of Opposition in Rajya Sabha, Shri Ghulam Nabi
Azad; Minister of State for Parliamentary Affairs and Statistics and Programme
Implementation, Shri Vijay Goel; Chairperson of Public Accounts Committee,
Shri Mallikarjun Kharge; Former Deputy Prime Minister and Chairperson,
Ethics Committee (Lok Sabha), Shri L.K. Advani; Smt. Sonia Gandhi, Member
of Parliament (Lok Sabha) and other dignitaries after paying floral tributes
to Pandit Jawaharlal Nehru in the Central Hall of Parliament House on his
birth anniversary on 14 November, 2018.
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Prime Minister, Shri Narendra Modi; Lok Sabha Speaker, Smt. Sumitra
Mahajan; Lok Sabha Deputy Speaker, Dr. M. Thambi Durai; Several Union
Ministers and former Deputy Prime Minister and Chairperson of the Ethics
Committee (Lok Sabha), Shri L.K. Advani, paid floral tributes at the portrait
of Dr. Syama Prasad Mookerjee in the Central Hall of Parliament House on
his birth anniversary on 6 July, 2018.
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Lok Sabha Speaker, Smt. Sumitra Mahajan; Leader of Opposition (Rajya
Sabha), Shri Ghulam Nabi Azad; Minister of State (Independent Charge) in
the Ministry of Housing and Urban Affairs, Shri Hardeep Singh Puri; Minister
of State in the Ministry of Parliamentary Affairs and Statistics and Programme
Implementation, Shri Vijay Goel; Minister of State in the Ministry of Social
Justice and Empowerment, Shri Ramdas Athawale; former Deputy Prime
Minister and Chairperson, Ethics Committee (Lok Sabha), Shri L.K. Advani;
Chairperson, Public Accounts Committee (Lok Sabha), Shri Mallikarjun Kharge;
and Chairperson, Departmentally Related Parliamentary Standing Committee
on Human Resource Development (Rajya Sabha), Dr. Satyanarayan Jatiya
after paying floral tributes at the portrait of Dr. B.R. Ambedkar in the
Central Hall of Parliament House on his birth anniversary on 14 April, 2018.
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Lok Sabha Speaker, Smt. Sumitra Mahajan paying floral tributes at the
portrait of Shri Lal Bahadur Shastri in the Central Hall of Parliament House
on the occasion of his birth anniversary on 2 October, 2018.

Lok Sabha Speaker, Smt. Sumitra Mahajan paying floral tributes at the
portrait of Mahatma Gandhi in the Central Hall of Parliament House on the
occasion of his birth anniversary on 2 October, 2018.
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Lok Sabha Speaker, Smt. Sumitra Mahajan addressing at the inaugural ceremony
of the 17th Commonwealth Parliamentary Association (CPA) India Region
(Zone III) Conference and NE Chapter of Speaker’s Research Initiative (SRI),
Lok Sabha in Guwahati, Assam on 8 October, 2018. Chief Minister of Assam,
Shri Sarbananda Sonowal and Speaker, Assam Legislative Assembly, Shri Hitendra
Nath Goswami are also seen.

Lok Sabha Speaker, Smt. Sumitra Mahajan being welcomed by the Chief
Minister of Assam, Shri Sarbananda Sonowal at the inaugural ceremony of
the 17th Commonwealth Parliamentary Association (CPA) India Region
(Zone III) Conference and NE Chapter of Speaker’s Research Initiative (SRI),
Lok Sabha in Guwahati, Assam on 8 October, 2018.
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Lok Sabha Speaker, Smt. Sumitra Mahajan and Members of Parliament with
experts at the workshop on ‘Dimensions and Challenges of Internal Security’
organised by Speaker’s Research Initiative (SRI) in Parliament Library Building,
New Delhi on 31 July 2018. Lt. Gen. (Retd.) Syed Ata Hasnain PVSM, UYSM,
AVSM, SM, VSM and BAR; Smt. Rina Mitra, Special Secretary (Internal
Security), Ministry of Home Affairs and Shri Praveen Swami, National Editor,
The Indian Express were the resource persons at the workshop.



26

Honourable President of India Shri Ram Nath Kovind; Lok Sabha Speaker,
Smt. Sumitra Mahajan; Union Minister of Chemicals and Fertilizers and Minister
of Parliamentary Affairs, Shri Ananth Kumar; Lok Sabha Deputy Speaker,
Dr. M. Thambi Durai; Minister of State for Parliamentary Affairs and Water
Resources, River Development & Ganga Rejuvenation, Shri Arjun Ram Meghwal;
Union Ministers; Members of Parliament and other dignitaries at the function
to mark the completion of three years of Speaker’s Research Initiative (SRI)
in Parliament House Annexe on 24 July, 2018.

II
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ROLE OF CAG*

I am immensely pleased to be amidst you all today at the

Inaugural Function of the 27th Conference of Accountants General,

to be held for three days with the theme, Promoting Good

Governance and Accountability through Public Audit. The

Conference is very significant considering the fact that the Office

of the Comptroller and Auditor General plays a critical role in ensuring

accountability and good governance in our parliamentary polity.

India has seen significant economic growth in recent years.

This progress is in no small measure supported by the presence of

a sound institutional framework which includes a strong and

independent oversight body like the CAG.

As you are aware, the oversight function of Parliament in a

democracy like ours is a dynamic, challenging and continuous process

based on the principle of accountability of the Government to the

people through their elected representatives. Indeed, there can

be no democratic system of government without transparency and

accountability, which are at the heart of good governance. While

the Executive keeps control over the public finance, the Parliament

secures the accountability of the Executive through various

mechanisms including, among others, the three Financial

Committees namely the Estimates Committee, the Public Accounts

Committee and the Committee on Public Undertakings. These

Committees constitute a distinct group as they keep an unremitting

vigil over the Government spending and performance. Thus,

parliamentary control over public expenditure is not limited only to

voting of moneys required for carrying on the administration of the

country; but it also extends to ensuring that the expenditure is

* At the inaugural function of 27th Conference of Accountants General,
New Delhi (27 October, 2014).
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incurred in a prudent manner and that the objectives underlying

the policies approved by the Parliament are achieved. The three Es

that is economy, efficiency and effectiveness, require spending

less, spending well and spending wisely.

Good governance is a basic requirement for development. With

democracy striking deep roots in the country accompanied by rising

levels of income, globalisation and better information, people now

expect better quality of governance.

Transparency, Accountability and Public participation improve

financial management and efficiency of service delivery. The

institution of CAG therefore plays an important role in promoting

good governance and effective public administration towards

achieving the development goals. In India, the Comptroller and

Auditor General, as we know, examines the annual accounts of the

Government to satisfy that the moneys granted by the Parliament

and the State Legislatures to the respecitve Executives have been

applied to the purpose for which they were intended and that

they have been spent according to the laws, rules and regulations

governing the subject.

How well a Parliament can perform its oversight functions

effectively depends largely upon the efficacy and independence of

the Audit. The reports of the CAG is a source of great empowerment

for the citizens and provide valuable information and feedback to

the various stakeholders including the policy-makers. Citizens can

use this report to question their representatives and hold the

public servants to account.

Presenting the audit report in the parliament or legislature is

not an end in itself. It is very important to ensure that the

government takes suitable corrective action otherwise the audit

exercise may be reduced to a ritual. We need to find effective

means of persuading governments to take timely action on the

findings of audit. It is also important for the CAG to conduct follow
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up audits to verify the action taken by the organisations to rectify

the anomalies pointed out in the previous audits.

To encourage reform and innovation CAG’s reports should also

highlight the best practices and notable achievements of an

organisation. There is a need for audit to adopt a balanced approach

so that while highlighting non-compliance, innovations and initiative

is not discouraged. CAG’s should not become an instrument for

vilification and public finger pointing.

It is indeed a matter of pride for the nation that the office of

the Comptroller and Auditor General of India, is functioning vibrantly.

The independence accorded to this auditing authority speaks

volumes about the health of our democracy.

In the course of its evolution, the Indian Audit & Accounts

Department has imbibed global best practices in enhancing its

standard of work and has also in recent years been extending its

functions to new frontiers like Information Technology, Social and

Environment Audits, etc. As a result, the CAG is playing a prominent

role in conducting the audit of International Organisations as well.

I am glad to note that the CAG of India has been elected as a

Member of the United Nations Board of Auditors and has been

entrusted with the audit of important UN agencies including the

UN Headquarters.

Friends, I am sure that the conference will review and discuss

all relevant issues and come out with recommendations to improve

public administration in the country. I wish to Conference a grand

success.

Thank You.
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PUBLIC ACCOUNTS COMMITTEE:
WATCHDOG ON GOVERNMENT SPENDINGS*

It is a matter of great pleasure for me to be here with you

all today at the inauguration of the Conference of Chairpersons of

the Public Accounts Committees of Parliament and State and UT

Legislatures. I am sure that this Conference, which is taking place

after a gap of 14 years, will give you all a unique opportunity to

share your individual experiences that you have gathered during

this interregnum and deliberate upon common issues.

India has seen significant economic growth in recent years.

This progress is in no small measure supported by the presence of

a sound institutional and oversight framework.

The oversight function of Parliament in a democracy like ours

is a dynamic, challenging and continuous process based on the

principle of accountability of the Government to the people through

their elected representatives. Indeed, there can be no democratic

system of Government without transparency, accountability and

public participation, which are at the heart of good governance.

While the Executive keeps control over the public finance, the

Parliament secures the accountability of the Executive through

various mechanisms including, among others, the three Financial

Committees namely the Estimates Committee, the Public Accounts

Committee and the Committee on Public Undertakings. These

Committees constitute a distinct group as they keep an unremitting

vigil over the Government spending and performance. Thus,

parliamentary control over public expenditure is not limited only to

voting of moneys required for carrying on the administration of the

country; but it also extends to ensuring that the expenditure is

* At the inauguration of Conference of the Chairpersons of Public Accounts
Committees of Parliament and State/UT Legislatures, New Delhi (8 Sept.,2015).
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incurred in a prudent manner and that the objectives underlying

the policies approved by the Parliament are achieved. The three

‘Es’, that is economy, efficiency and effectiveness, require spending

less, spending well and spending wisely.

Friends, the Public Accounts Committee has traditionally

occupied a very special status in the Legislature. One of the oldest

Committees in Indian Legislature, the Public Accounts Committee

in India was initially set up in 1921 as part of the recommendation

of the Government of India Act of 1919. After independence, our

Constitution provided that the Report of Comptroller and Auditor

General of India shall be submitted to the President who shall

cause them to be laid before each House of Parliament, and the

Parliament would appoint Public Accounts Committee for scrutinising

it in detail.

Till 1966-67, the Chairman belonged to a ruling party. In 1967 a

convention was set to appoint a member of the opposition party

nominated as the Chairman of Committee. Shri M.R. Masani was

the first opposition member to adorn this office. This healthy

convention of appointing a member of the opposition as the

Chairman has been continuing. Thereafter, the Chairman of the

Public Accounts Committee has been given to the opposition and

it is a practice which is considered democratic. The Committee has

been chaired by eminent leaders like Shri Atal Bihari Vajpayee,

Shri Jyotirmoy Basu, Shri H.N. Mukherjee, Shri P.V. Narsimha Rao

and Shri R. Venkatraman.

How well a Parliament can perform its oversight functions

effectively depends largely upon the efficacy and independence of

the Audit. The reports of the PAC are a source of great

empowerment for the citizens and provide valuable information

and feedback to the various stakeholders including the

policy makers. Citizens can use this report to question their

representatives and hold the public servants to account.
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As an effective watchdog on the Government spending and

essentially working on the Report of the Comptroller and Auditor-

General, this Committee has been credited with the detection of

many financial irregularities, procedural lapses, executive delays

and even cases of lack of coordination between different

Government departments. This Committee has also earned a

reputation for impartiality, firmness and grasp for details.

During my long parliamentary career, I had the privilege of being

a member of Public Accounts Committee in 1997. On this account,

I have seen the working of the Committee from a very close quarter.

Reports of this Committee contain vital lessons for the Executive

and are one of the chief instruments of ensuring the Executive’s

accountability to the people through the Parliament.

The position of Chairperson of this Committee is indeed an

enormously responsible one, and requires devotion of great deal of

time and high degree of commitment. I am happy to learn that the

present Committee has also dwelt into various subjects of

contemporary relevance and submitted as many as 24 reports under

experienced guidance of its Chairman, Prof. K.V. Thomas, who has

had a long parliamentary career and a wide range of experience as

an academician, writer and politician. In the same manner, I am

sure, all of you are also putting your varied experiences and talents

to optimum use as the Chairperson of your respective Public

Accounts Committee.

More than two thousand years back, Kautilya had written and

I quote:

meaning thereby that ‘all enterprises depend on finance.

Hence utmost care should be bestowed on

matters relating to treasury’.

In a democratic system of governance, the State affairs run on

the tax-payers’ money—the appropriation of funds and
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implementation of policies require proper monitoring and

examination to ensure that money is being utilised in accordance

with the sanctioned budget and schemes. In this context, I would

also like to take this opportunity to commend the organisation of

Comptroller and Auditor General for carrying out detailed audit of

the Government agencies and departments and for the help and

cooperation that they extend to the Public Accounts Committee.

Presenting the audit report in the Parliament or Legislature is

not an end in itself. It is very important to ensure that the

Government takes suitable corrective action otherwise the audit

exercise may be reduced to a ritual. We need to find effective

means of persuading Governments to take timely action on the

findings of audit.

To encourage reform and innovation PAC should also highlight

the best practices and notable achievements of an organisation.

There is a need to adopt a balanced approach so that while

highlighting non-compliance, innovations and initiative is not

discouraged.

CAG and PAC together deal with three ‘A’s - Accounts, Audit

and Accountability. They audit the Accounts of Government

Departments to fix accountability. I would expect, if possible,

another ‘A’ is added to this in the form of ‘Appreciation’ wherever

due, so that innovative good practices and projects can be

replicated elsewhere.

Ladies and Gentlemen, in order to retain their eminence and

usefulness, PACs need to find innovative responses to newer

emerging challenges in the current world scenario. They should

scrutinise the growing volumes of information as available and give

their recommendations in a judicious manner. Here, I want to point

out that over the years, operations of Government have expanded

and public monies are channelled into different entities. Under

these circumstances, Committee Members need to acquire new

skills to deal with changed circumstances.
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Reiterating what I have already said, the Public Accounts

Committee is indeed a pillar of parliamentary accountability and

this pillar rests on your strong shoulders. It is heartening to note

that through this Conference you get to discuss on a wide spectrum

of subjects, while some are specifically related to the working of

your Committee like ‘Best Practice Standards for Public Accounts

Committees’, and Challenges faced by PAC, some other general

issues like Expectation of Citizens from their Parliament, particularly

PAC and so on.

Friends, I am sure that the conference will review and discuss

all relevant issues and come out with recommendations to improve

public administration in the country. I wish the Conference a grand

success.

Thank you.
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ACCOUNTANTS GENERAL CONFERENCE*

I am immensely pleased to be amidst you at the inaugural

function of the 28th Conference of Accountants General. This

Conference is very significant as it brings together dedicated group

of officers tasked with upholding transparency and accountability

in governance—the very cornerstone of any vibrant and functioning

democracy.

India has established itself as one of the fastest-growing

economies of the world. The Indian economy has the potential to

become one of the two largest economies by mid-century. The

long-term growth perspective of the Indian economy is positive

due to its young population, healthy savings and investment rates,

and increasing integration into the global economy. But in my opinion

presence of a strong institutional framework, which includes a

strong and independent oversight body like CAG, has also played a

very crucial role in our economic growth story.

In a citizen centric society and knowledge based economy

transparency, accountability and public participation form the core

of good Governance and no effective and meaningful democratic

system of government can exist in their absence. Citizens are the

ultimate stakeholders in the governance and public trust is the

touch-stone to judge any Government’s credibility. Independent

institutions like CAG assure the public that the efforts of the

Government are directed towards achieving national objectives

and public welfare in most efficient, economic and effective manner.

This strengthens public confidence and trust in the system of

governance. Therefore, the Government which is handling public

money, must account for each and every paisa spent. In present

* At the 28th Accountants General Conference, New Delhi (20 October, 2016).
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times, there is an increasing awareness and greater demand for

transparency and accountability in delivery of public services. This

augurs well for our democracy but it also raises expectations from

institutions like CAG.

As you all are aware, the Parliament of India acts as a watchdog

and ensures the Executive’s accountability. The CAG has been

painstakingly carrying out detailed audits of the Government

agencies and departments and has been helping Parliament and its

Committees, specially the three Financial Committees namely the

Estimates Committee, the Public Accounts Committee and the

Committee on Public Undertakings in ensuring public accountability.

I would like to highlight the mutually reinforcing role of the CAG

and Parliament have in furthering accountability. The synergy

between the two must be capitalized upon to improve the quality

of governance and take our growth and development to even

greater heights.

CAG has to keep a watch against waste and extravagance and

ensure that the Government machinery provides service delivery

with utmost economy, efficiency and transparency. The Chairman

of the drafting committee of our Constitution and great scholar

Dr. B.R. Ambedkar once said and I quote: ‘I am of the opinion that

this dignitary or officer (CAG) is probably the most important officer

of the Constitution of India. He is the one man who is going to see

that the expenses voted by Parliament are not exceeded, or varied

from what has been laid down by Parliament in what is called

Appropriation Act. If this functionary is to carry out the duties—

and his duties, I submit are far more important than the duties

than the duties of the Judiciary’.

Parliament’s oversight functions depend largely upon the

efficacy and independence of the Audit Reports. Citizens or their

representatives can use these reports and pose questions to the

Executive and hold the public servants accountable. It is not only

important that these audit reports are submitted but equally
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important is, suitable corrective actions by the Government to

ensure that anomalies pointed out, are not only rectified but it

also leads to improved and better administrative practices. Follow

up audit can be a good tool to ensure this. While the audit reports

highlight non-compliance it is also incumbent upon auditors to

identify and highlight best practices and notable innovations or

achievements of the Government departments and institutions to

make a positive and wider impact on innovation and reforms.

In today’s world, a technological revolution is taking place and

technology is shaping every aspect of our life. Massive

transformation is taking place in the way commercial enterprises

are using emerging technologies and conducting their businesses.

Governance and administrative machinery cannot remain isolated

from the effects of changes taking place around the globe.

Technology also enables us to bring greater transparency and integrity

to the system. This also calls for the Comptroller and Auditor General

of India to change accordingly. They need to impart training

and skills to  their officials to keep abreast of the technological

and other developments taking place in the world, make optimum

use of best technological tools to reflect the contemporary

realities, revisit the traditional methods of audit and redraw

the standard operating procedures, if necessary. It is very

important that the CAG stays ahead of the curve and responds

to changes in the pattern of Government activities and

expenditure.

Your deliberations, during this conference, on the four chosen

themes of Auditing the programmes related to Sustainable

Development Goals, Meeting Challenges in Revenue Audit,

Perspectives and Concerns while auditing Local Bodies and

Challenges posed by Integrated Financial Management System should

be guided by the overall perspective of ensuring improved quality

of governance and strengthening the public confidence in the

governance system.
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GST is the biggest and most important tax reform to have taken

place in the country after independence. This is expected to

completely transform our tax administration system and it is likely

to have impact on other aspects of administration also. It is quite

possible that during the initial phase of implementation of GST

there may be teething troubles. But during such testing times CAG

is expected to examine carefully and give feedback and also guide

the stakeholders in ensuring that the expected economic benefits

of GST  are realized optimally.

I am sure, during these transforming times, the discussions and

deliberations in this Conference will go a long way in giving all of

you insight and perspective to explore the new emerging aspects

and challenges of audit. I wish all of you and the Conference a

great success.

Thank you.
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FAREWELL ADDRESS TO SHRI PRANAB
MUKHERJEE, PRESIDENT OF INDIA*

Aadarniya Rashtrapati Shri Pranab Mukherjee, We, the

Parliamentarians, have assembled here today to bid you a fond

farewell on the eve of your demitting the august office of the

President of the Republic of India, which you have adorned the last

five years with great distinction and dignity. This is indeed a solemn

occasion for each one of us to express our profound respect and

regards to you. Hon’ble President, your life’s journey from the

humble village of Mirati in West Bengal to Rashtrapati Bhawan is

indeed an eventful one entwined with contemporary history of our

nation and an inspiration to all. Beginning professional career as a

colleqe teacher, then journalist and subsequently dedicating the

longest period of your life to national politics culminating in being

elected as the President, you have always strived for excellence

and selfless service. Your achievements as a political leader,

parliamentarian, administrator, author and visionary thinker are a

grand testimony of your multifaceted personality. Mahodaya ever

since you first entered the Parliament in 1969, you have enriched

and strengthened our parliamentary democracy with varied

expertise, vast contributions and great wisdom. You have always

held the institution of Parliament and its traditions in the highest

regard and upheld the dignity and decorum of both the Houses.

Sagacious and yet courteous to friends and political opponents

alike, you have earned the respect of all with your disarming

persuasive skills, intellectual farsightedness and unwavering

commitment to the basic tenets of parliamentary democracy and

political pluralism. You are respected for your impeccable knowledge

* Farewell Address by Members of Parliament, Parliament House, New Delhi
(23 July, 2017).
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of constitutional and parliamentary rules and procedures and

exemplary memory of events and precedents. You have been a guru

from whom generations of parliamentarians have received lessons

on the operational dynamics of our parliamentary polity. Very aptly,

the parliamentary fraternity conferred the ‘Outstanding

Parliamentarian Award’ on you for the year 1997. You admirable

administrative acumen and efficiency have played pivotal role in

shaping appropriate responses to various momentous events and

challenges before the nation at large. As Union Cabinet Minister

holding key portfolios and also occupying crucial decision-making

positions your rich contributions in laying down policies leading to

the progress of this nation will be remembered and cherished for

times to come. Your astute diplomatic skills have served the nation

well whether as a minister handling the responsibility of external

affairs or serving on the Board of Governors of international and

multilateral financial institutions. A grateful nation has conferred

the second highest civilian award on you, the Padma Vibhushan, in

2008. You have deservingly received acclaims from the people at

home and abroad and earned numerous honours from universities

far and wide in recognition of your contributions. With your

thoughtfulness and wisdom, you brought dignity and respect to

the august office of the President which gained new prominence

as political leaders of all hue and affiliations sought your guidance

on crucial matters affecting the nation. Rashtrapatiji, you have

brought presidential focus on the centrality of education for human

development and the imperative of research and development to

create a knowledge society and also for raising the quality of higher

education and promoting excellence in our country. Your

extraordinary contribution also extends to democratizing the

Rashtrapati Bhawan through multiple programmes, innovative

initiatives and opening its gates to welcome common man from

across the country. Besides discharging your constitutional

responsibilities with dignity and grace, you have effectively

articulated the concerns before the nation. You have stressed the
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centrality of Parliament in our democratic polity and expressed

your concerns about the increasing incidents of disruptions in the

legislatures. Your presidency has brought to the fore the most

significant responsibility of the highest constitutional office of

preserving, protecting and defending the Constitution and the law

as affirmed in your oath of office. Sir, our country remains firmly

on track as the fastest growing large economy in the world. We

assure you that it will be our solemn duty to fulfil the unfinished

missions and your vision of a developed India. We are sure that you

will continue to guide the footsteps of this nation as an elder

statesman, and inspire us as you have done all through your

illustrious life. In the end I would like to conclude with the words

of Hon’ble President which are very significant and relevant.

I quote: “We are all equal children before our mother; and India

asks each one of us, in whatsoever role we play in the complex

drama of nation-building, to do our duty with integrity, commitment

and unflinching loyalty to the values enshrined in our Constitution”.

Unquote Rashtrapatiji, We wish you a long and healthy life.

We remain, Sir, Yours respectfully, Members of Parliament of

India.





Honourable President, Shri Ram Nath Kovind presenting Outstanding
Parliamentarian Award to Shri Dinesh Trivedi, MP (LS) at the function to
confer the Awards for Outstanding Parliamentarians to be held in Central
Hall of Parliament House on 1 August, 2018. Honourable Vice-President and
Chairman, Rajya Sabha, Shri M. Venkaiah Naidu; Honourable Prime Minister,
Shri Narendra Modi; Honourable Speaker, Lok Sabha, Smt. Sumitra Mahajan
are also seen in the photograph.



Honourable President, Shri Ram Nath Kovind, Honourable Vice-President and
Chairman, Rajya Sabha, Shri M. Venkaiah Naidu; Honourable Prime Minister,
Shri Narendra Modi; Honourable Speaker, Lok Sabha, Smt. Sumitra Mahajan
at the function to confer the Awards for Outstanding Parliamentarians to
be held in Central Hall of Parliament House on 1 August, 2018.



Honourable President, Shri Ram Nath Kovind presenting Outstanding
Parliamentarian Award to Shri Bhartruhari Mahtab, MP (LS) at the function
to confer the Awards for Outstanding Parliamentarians to be held in Central
Hall of Parliament House on 1 August, 2018. Honourable Vice-President and
Chairman, Rajya Sabha, Shri M. Venkaiah Naidu; Honourable Prime Minister,
Shri Narendra Modi; Honourable Speaker, Lok Sabha, Smt. Sumitra Mahajan
are also seen in the photograph.



Lok Sabha Speaker, Smt. Sumitra Mahajan interacting with more than
160 students and alumni from premier institutes like IITs, NLUs, Yale, LSE,
Manchester under a programme organized by the Vision India Foundation in
New Delhi on 22 June, 2018.

Lok Sabha Speaker, Smt. Sumitra Mahajan planting the 'Ashoka Tree' in Indian
Institute of Mass Communication (IIMC) in New Delhi on 7 December, 2018.
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ROLE OF LEGAL EDUCATION
AND PROFESSION*

I feel honoured to have been invited on the occasion of the

Sixth Convocation of the Gujarat National Law University, a young

and rising institution of prominence dedicated to legal education

in the country. I am happy to be with you all at this moment to

share your success. Let me take this opportunity to felicitate the

successful bright Vidyarthees on their accomplishments. My heartiest

congratulations to each one of them.

The Gujarat National Law University is one of the esteemed

national law universities and it has completed ten years of

existence. Within a decade, it has not only made a name for itself

as one of the premier law universities but also as the fastest

growing law university in the country.

As all of us are aware, our cultural heritage advocates the

dynamics of a highly moral society. It rests on the premise of the

‘Rule of Law’ as a guarantee for enabling our citizens to progress

to the fullest, in a just and fair manner. ‘Justice’ is, in fact, a

pre-requisite of dignified human existence for everyone.

In a democratic polity like ours, the three organs of the State,

namely the Executive, the Legislature and the Judiciary, perform

separate but interrelated functions. In this scheme of things, as

we all understand, the Judiciary is the custodian of the law and

the arbitrator of justice whose primary objective  is to uphold the

rule of law and an orderly society and to provide justice to those

who have been wronged, either by individuals, groups or the State

itself. The judicial system is a specialized arena of public authority

* Convocation Address at the Sixth Convocation of the Gujarat National Law
University, Gandhinagar, Gujarat (14 February, 2015).
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which is reserved for legal experts, jurists and students of law. The

efficiency of the justice delivery system depends a lot on the

quality of legal education in the country.

A few decades back, the State of legal education in

our country was considered to be supplementary. There was

mushroom growth of Law Colleges in the country which

were being run in the evening with the help of part time

teachers, mostly lawyers who were either very busy in the

profession or some students leader who needs just an I card

for the student election. The students of these colleges were

also part time students working as employees or pursuing

some other Post-graduate course during the day. Attendance

at these colleges was also not insisted upon seriously. These

have their own effects not only education but as a whole

legal profession as well. Despite various constraints those

universities commendably produced some of the brightest

lawyers and legal luminaries of the country, chiefly due to

the sheer dedication and motivation students invested in

their own field. As the economy opened and Globalization

started, there was a feeling that our legal system must be

strengthened to meet the emerging global challenges of

international trade and commerce international corporate

world. It is a matter of great satisfaction that in the last two

decades efforts have been made to improve the situation by

opening National Law Universities offering five year

full time law course and preparing the young lawyers to meet

the challenges of the new emerging world. National Law

Universities have contributed significantly towards

promoting excellence in legal education and research. These

developments have also attracted some of the brightest

students and also helped the legal community of the country

to enhance the prestige it always deserved. It is heartening to

know that the judiciary, the Bar Council of India, the reputed

law schools and the Law Commission of India are all making
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great efforts in the upgradation of legal education in the

country.

I would like to draw your attention to another problem

we face in our country. There is a complete disconnect

between our Courts and our Universities. Once a student

passes out University, he has no connection with it and

throughout his life he does not remain in touch with it.

There is a dire need of establishing a live connection

between the Courts and the Universities and the Bar and the

Universities so that the University faculty may give important

academic inputs to the Courts and the Bar and vice versa. The

Courts and the Bar need research based inputs in many

complicated cases. If they get such assistance, the quality of justice

shall definitely improve.

Similarly, there is a dire need to establish a live interaction

between the Universities and Legislators. Our lawmakers do not

have, all the time, the privilege of expert guidance from Universities

in the matter of legislation. In the result we see that even after

six decades of independence, we are still not able to form a

consensus on subjects like capital punishment, euthanasia, juvenile

crimes and the punishment for it, uniform civil code etc. Legal

experts from the Universities should freely express their views on

the limits of Judicial Activism and Judicial intervention in the fields

reserved by the Constitution for the Legislature and the Executive.

Today, law students in the professional law schools and national

law universities have the facilities to be better trained in skills

required not only in the legal profession but also in areas such as

legislation, civil society activism and other areas which have a

great impact on government policy formulation and thus the larger

society. We must also encourage the pursuit of excellence through

innovative teaching practices and learning methods in order to

produce great minds that can transcend the legal profession to

make significant contributions to society.
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On this occasion, I am glad to share some of my insights that

I have gathered in my long experience as a lawyer and also with

the legislature I can tell you with confidence that law is one unique

area of human knowledge that makes a student of law vividly see

and understand human society, its problems  and challenges. I believe

no other discipline has such inter-connectedness with life and

society than what the law and legal discipline is endowed with and

this makes the role of legal education and profession a matter of

great relevance.

Besides infrastructure, an important dimension of improving

legal education lies in attracting and retaining talent among young

lawyers so that they can be encouraged to consider academia as a

career option. It is true that poor financial incentives in a career

in academia drive many young and brilliant lawyers to more lucrative

careers in reputed law firms, in industry and corporations.

I have also to draw your attention to the fact that it is the

duty of the entire legal community to strive for giving quality

justice at reasonable cost to the litigant. Our entire Judicial System

should be litigant centric rather than being focused on Judges and

Lawyers. If we turn the focus on the litigants, we find that a

majority of them are in the rural areas struggling with the lack of

Courts, lack of Judges, lack of efficient lawyers at affordable fees,

lack of infrastructural  facilities and generally, lack of access to the

justice delivery system. Though the Legal Services Authorities

created at various levels for the purpose have done a commendable

job but much needs to be done still. National Law Universities can

make a great contribution in the field of spreading legal awareness,

legal education, devising refresher courses and training programs

for lawyers practicing in rural Courts etc. with the cooperation.

Law Universities are also expected to suggest solutions for

simplifying our justice delivery system to realize the dream of

delivering speedy justice to litigants and to clear the huge backlog

of cases pending in the courts.
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It is said that ‘‘Justice delayed is justice denied”. In this

context it is very saddening to learn that the number of

pending cases in our courts still presents a huge figure. The

number of pending cases in the Supreme Court is about

63,800, in High Courts it is around 4.4 million and in district

and subordinate courts it is around 20 million. As challenges

go, this backlog takes a toll on individuals as well as the

system.

To ensure easy and cost-effective justice we must

strengthen the setting up of Legal Aid and Advice Boards, the

mechanism of Alternative Dispute Resolution (ADRs)

including Lok Adalats, Fast Track Courts, Consumer Forums,

etc. The setting up of a nation-wide network for provision of

free and competent legal services to the economically weaker

sections is another welcome step.

Friends, I now turn to the momentous event that we all

have come here for. Convocation is a landmark in the lives of

the students and the faculty. It is an opportunity for the

university to take stock of what it has achieved and what it

has to aspire for. For all those who pass out today, it is a rite

of passage to a new world which presents both opportunities

and challenges. Their roles in various capacities, either

professional or in civil society activism, will make significant

contributions to government policy formulation and

legislations and have impact on society.

While being aware of these opportunities, they may not

lose sight of the challenges before society.  Any reiteration that

the role of judiciary and legal fraternity has always been one of

making invaluable contribution towards maintenance and sustenance

of the Rule of Law. It was the lawyer’s heart and mind in Gandhiji,

Motilal Nehru, C.R. Das, Sardar Vallabhbhai Patel, Asaf AH, Sir Tej

Bahadur Sapru and many others, that impelled them into action

against the injustice perpetuated by the British rule leading us to
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achieve Independence. It is this intrinsic spirit of legal profession

which made the founding fathers of our Constitution to foresee

and draft such a system which can withstand all odds and challenges.

The nation needs dedicated young men and women in

varied capacities. With their training, they will be expected

to be rational thinkers and social engineers who make a real

difference to the world around them. We should remember

that a large number of our great social reformers and national

leaders during our freedom struggle were lawyers.

I take this opportunity to express my, heartiest congratulations

to all the bright young students who have successfully completed

their programme of study through strenuous work and disciplined

effort.

I extend my best wishes to all of them and hope that

they will make use of their knowledge and training to create a

bright future for themselves and to contribute handsomely to

Nation-buiIding.

I convey my best wishes to one and all.
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*

‘Indian Justice System: Thoughts for

Progressive Orientation 
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Friends, in a vibrant democracy like ours, the Judiciary is an

important pillar of the State, like the Legislature and the Executive

are, with its distinctive role and functions. Our Judiciary, especially

the higher judiciary, has been assigned a position of vital importance

and bestowed with onerous responsibilities like upholding the

constitutional principles, interpretation of the laws made by

respective legislatures and more importantly in protecting the

Fundamental Rights of our citizens.

The Supreme Court of India and the High Courts act as the final

arbiters of constitutional disputes, and can overrule not merely

ordinary law enacted by a legislature that enjoys popular will, but,

also constitutional amendments, which in the courts’ view infract

the “basic structure” of the constitution. With a proactive role

based on the power of judicial review, the higher judiciary in India

has attained an unprecedented significance. The institutional

integrity of the judiciary, therefore, requires the courts to enjoy

the confidence of the public; society needs to see judges as

protectors of justice, who wilI stay independent to uphold the

people’s most fundamental rights.

A strong ambivalence clouds the public image of the Indian

judiciary they are simultaneously fountains of justice and beyond

the reach of poor. Litigation is often regarded as infested with

delay and not free from corruption. But courts, especially Higher

Courts are among the most respected and trusted institutions. The

judiciary has ensured that howsoever high you may otherwise be,

the law is above you. On the other hand, symptoms of inefficiency

haunt the courts as they do other state institutions. This mixed

picture is reinforced by a recent assessment of a high ranking

expert group including a former chief justice of the Indian Supreme

Court. Widespread and profound backlog and delay currently

undermine the fundamental priorities of a law-based society and it



67

erodes public trust and confidence in legal institutions, and also

acts as a significant barrier to India’s chosen path to social justice

and economic development. While it is acknowledged that

trials are delayed throughout the world but nowhere, however,

does backlog and delay appear to be more accentuated than in

modern-day India.

As we all know “Justice delayed is justice denied.” Since all

the organs of the Government are independent and at the same

time there is a relationship between all the organs, it is the job

and combined responsibility of the Parliament, the Executive and

the Judiciary to address all these issues. And I would therefore like

to emphasize that Judicial reforms are a must.

The calls for judicial reforms are of course in the anvil for quite

some time now and a lot has been done in this regard. However,

it cannot be denied that a lot still needs to be done. The Law

Commission’s recommendations concerning disposal method,

appointment of judges, creation of special courts, need for system-

wide reform, merits serious consideration and action. We have to

remember that we are among the fastest growing economies and

when efforts are made to fast track all aspects of Government

functioning, the Judiciary cannot lag behind. It is important that

justice delivery system has to be fast tracked too. Among others,

we could think in terms of instituting Alternate Dispute Redressal

system (Lok Adalats), Specialized Courts, Mediators, etc. to ease

or reduce the pressure on Courts. We have to think and (act in

terms of filling up the vacancies of posts for Judges in the Judiciary,

which is one of the reasons for delay in dispensing justice. However,

the increase in number of judges has to be calibrated carefully to

ensure that quality does not get compromised in the process. We

need to make optimum use of technology, systematic classification

of cases, comprehensive tracking of ongoing proceedings, and similar

measures. We also need to take steps to make careers in our

Judiciary more attractive to attract the young talents in our country.
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(Judicial Administrative

Service) 

The statement, “A lawyer is and must ever be the high priest

at the shrine of justice” captures the essence of the role of an

advocate in the administration of justice in the society. Lawyers

in our country have historically contributed handsomely to each of

these areas of justice—whether it was the struggle for

Independence, the framing of our Constitution or just governance.

The role of lawyers extends to being an integral part of our system

of administration of justice not just in the legal sense but justice

that’s social, economic and political as set out in the preamble of

our Constitution. They are also expected to play their assigned

role in realization of the lofty vision of speedy justice for all

enshrined in our constitution. We must also discuss and debate

whether the unrestricted entry in the Bar has led to deterioration

in the quality and standard of lawyers and whether it is affecting

the quality and standard of entire Judicial system.

I would also like to mention that the Parliament of India has

also taken initiatives to address this challenge. Though the National

Judicial Appointments Commission Act, 2014 has been struck down

by the Honourable Supreme Court, let us hope that in the near
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future the issue will get resolved with the cooperation of all

concerned and to the satisfaction of all.

Justice Krishna Iyer said and I quote: “Most crucial for justice

social, economic, and political for the happiness, health and

humanism of the people and their peaceful progress is the judiciary.

We need a dynamic, people-oriented, progressive, legally literate

and imaginative judicature with a swaraj vision. Otherwise, chaos

will corrupt, confuse, and terrorise the Indian cosmos”.

I also feel that the best way to bring about the elimination of

perceived shortcomings of any organ of our vibrant democracy,

which are capable of being eliminated, is to have all our citizens

informed as to how that system functions.

Friends, it is important for our country to have a fast justice

delivery system so that the image of the Judiciary is enhanced and

the people who knock the door of justice feel that they are heard

and justice is delivered. If these challenges are not addressed and

if far reaching judicial reforms are not initiated with a great sense

of urgency and devotion, the image of the judiciary may be eroded

in the eyes of the public, thereby endangering the whole civil

society and our democracy. In other words, timely disposal of cases

is essential for maintaining the rule of law and providing access to

justice which is a guaranteed Fundamental Right.

I would once again thank you for inviting me and I am sure the

views expressed in this Lecture will go a long way in strengthening

our democratic polity.

In the end I would like to end my speech with the lines penned

by revered Shri Atal Bihari Vajpayee ji:
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We must all join hands together to take our nation forward

on the path of peace, development and progress and also to

realize the dream of the founding fathers of our Constitution.

Thank you.
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III.

NATIONAL DEVELOPMENT
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ECOFIN

(Economic and Financial Council) DISEC

(Disarmament and International Security Committee) 

WHO, UNICEF, UNDP, UNODC
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(police units)

(technical personnel)

(military help)

(committed)
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(vibrant)

(ambitious)

(Sustainable Development Goals)

“Transforming our world: the 2030

Agenda for Sustainable Development”

(identify)

(climate change),

(poverty alleviation)
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—

(Legislation)

(Equality), (tolerance) (fraternity) 
(global stage)
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(Indian Roads Congress)

(Guidelines), (Instructions),



90

(Repairing),

Boost

exchange
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Roads and Highway Infrastructure
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Education,

Enforcement, Engineering Emergency Care.
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Minimise Accident,

Maximize Medical Help.
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(Roads Infrastructure)
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(All India Local Self

Government),

(All India Local Self Government)

(Professional Attitude)

(Smart

City: A Road Ahead)'

(Smart City Mission)

Vadodara

(Smart

city: A Road Ahead)’
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Local Body

economic

growth Gross Domestic Product

(GDP)

Gross Domestic

Product

relevant

national assets

rapid economic growth
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Modern Technology

(Sculpture)

Environmental friendliness

manage
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urbanisation

urbanisation

investment attract
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funding
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DROUGHT AND RELATED AGRARIAN ISSUES,
DRINKING WATER MANAGEMENT—PROBLEMS
AND ISSUES AND INTERLINKING OF RIVERS

FOR WATER MANAGEMENT*

I welcome you all to this workshop organised for the benefit

of Hon’ble members of Parliament. You will recall that the Speaker’s

Research Initiative was inaugurated last year by Hon’ble Prime

Minister Shri Narender Modiji. He had extended his good wishes

for the success of the initiative at the inauguration of SRI. Later

at different occasions, he has also applauded the initiative. During

last one year or so we have organised a number of workshops on

different issues and it has evoked good response. I will be happy

if more number of Hon’ble members participate in the workshop.

Our idea is that we must discuss these issues for a better

understanding and clarity which will help improve the quality of

debate in the House. Today we are going to discuss three major

issues which are in a way linked with one and another. We have

amidst us a very distinguished panel of speakers who will share

their experiences and expertise with us. I will request Hon’ble

members to raise questions and offer comments and perspectives

so that the discussions  are stimulating. The three topics are related

to water Jal Hi Jeevan. Life originated from water, and it sustains

life. But the paradox is that water gives rise to twin problem. Too

much of water, as it happens during monsoon leads, to flood,

while deficient rainfall causes drought. I will mention here that

Prime Minister, Shri Narendra Modiji in his last episode on Mann ki

Baat has expressed his concern over drought in various parts of the

country. As such this workshop is very timely and topical. Despite

* At the Workshop under the auspices of the Speaker’s Research Initiative (SRI),
Parliament Library Building, New Delhi (4-5 May, 2016).
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being endowed with enormous water potential, our country is not

able to make the required strides on agriculture production. This

largely gives to the fact that a large chunk of the nature's free gift

of rainwater is being wasted in the form of floods. To solve this

problem, our policy makers have been thinking of storing the huge

monsoon runoffs in the river through constructing large structural

interventions in the form of Dams. Besides, long distance inter-

basin transfer of water is also not a new concept in our country

and we have many such projects in operation. Water and irrigation

are critical for our agriculture which is the mainstay of our economy.

The implementation of the ambitious interlinking of rivers project

includes various steps including negotiation and consensus-building

amongst the States concerned and also agreement with

neighbouring countries, if link projects involve these countries.

Besides, clearance is also required from various appraisal agencies

as also investment clearance and funding of the project. The

specified procedure is to be followed independently for each of

the links. The time limit for completion of the individual link project

can be identified only after detailed project reports are techno-

economically approved. Closely linked to our first subject of

discussion on the agenda today is the issue of Drinking Water

Management. Our objective in this Session is to delve into various

problems and issues relating to scarcity of safe drinking water. As

I said earlier, water is the most essential requirement of life anywhere

on the Earth. Besides meeting basic human needs, it is critical to

sustainable development too. Access to safe drinking water is

recognized as a human right and therefore, achieving universal

access to water has become one of the most important development

challenges that we face today. Continuing population growth, erratic

monsoons, ground water depletion and contamination and other

related factors pose formidable challenges before us. In the current

scenario, several parts of our country are facing acute water crisis.

It has also been pointed out that water storage in our major

reservoirs is at a level much below their total capacity. Access to
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safe drinking water is in fact a matter of daily survival for many

people right now. In this backdrop, how we effectively manage and

preserve this scarce resource indeed assumes a vital significance.

I am hopeful that this workshop dealing with the varied ramifications

of the water management in our country would be very useful to

you. With the distinguished specialists on this subject present

here, you are in fact provided with a very good opportunity to

allay your doubts, if any, on this issue of critical importance to our

nation. As is the objective of SRI, by informing our parliamentarians

in the right earnest, I indeed look forward to having enriching and

fruitful discussions and debates on the related issues in the

Parliament.

Thank you.
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Nano Architecture & Mobile Oriented Digital Institutes Framework

(NAMODI)” 

"Nano Architecture & Mobile Oriented Digital institutes Framework

(NAMODI)"

Nano Architecture & Mobile Oriented Digital Institutes

Framework (NAMODI)
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 Access and Equity to quality education are the two prime

pillars of a good education system:—

(Access) — 

affordable 

(Equity) — 

(Quality) — 

(Relevance) — 

(nourish)

(Interest)

(skill development) 
Head, Heart

and Hand 

(skill development) 
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Education is a process by which character is formed, strength

of mind is increased, and intellect is sharpened, as a result of which

one can stand on one’s own feet.

Expert applied science technology

pure science

Innovative ideas Innovation

is change that unlocks new values. In fact, it distinguishes between

a leader and follower.

“Imagination is more important than knowledge. Knowledge is limited.

Imagination encircles the world.”

Innovative

Imagination

women friendly

tools
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Innovative solutions

Innovative products

product

Innovation

Zero Lecture Class

Innovation qualitative and quantitative

research and

development 

Gross Enrolment Ratio
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Gross Enrolment Ratio GER

skilled

employee

affordability

endowment fund, alumni donation,

Today's world is technology-driven world and technology is

developing and changing very rapidly to make permanent changes in

our lives, our social behaviour, closure of several traditional businesses,

yet creation of totally new and innovative business opportunities.
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Distance Education, Edusat

Interaction

technology

“SWAYAM (Study Webs of

Active Learning for Young Aspiring Minds)”

Massive Open Online Courses

(MOOCs)

SWAYAM

enrolment

NAMODI FRAMEWORK

NAMODI FRAMEWORK 
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E for Education

E for Engaging, E for Equitable, E for Economic, E for

Effective, E for Enterprising, E for Erudite, E for Efficiency, E for

Excellence,
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demographic dividend

working age 

research study 
skill unemployable 

industries productivity 

skill training

productivity

Chinese Goods
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vocational training skills

skill development programme

entry barrier vocational

training school admission

Skill development 
skilled drivers

skill training focus

construction unskilled persons

(83%)
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(PPP Model)

job oriented vocation oriented

vocational training

white collar job

mason, electrician,

plumber, fitter, mechanic, drivers

Skill development programme 

technology related sectors

skills

Sustainable Development

Goals



118

Make in India

Vocational training has the power to transform India into the skill

capital of the world. 
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KNOW INDIA PROGRAMMES*

It is indeed my pleasure to be here today amongst this

youthful gathering of 40 participants of Indian Diaspora. I hope you

would have enjoyed the hospitality extended to you by the people

and he concerned authorities and witnessed rich cultural and

historical heritage of India. While returning to your country, you

will be carrying alongwith you some sweet and lasting memories

and homely feelings about Indian traditions and culture etc. Such

regular visits assume significance as they strengthen the special

relationships amongst  our countries and especially amongst person

of Indian origin. Let me assure you all that India extends you its

unbound love, unlimited affection and unconditional support. The

Indian  Diaspora, today, has grown into an energetic and confident

community of over 30 million that have given India a presence in

all  continents of the world. It makes all Indians proud when the

overseas Indian Community is recognized for its work culture,

discipline, social values and capacity to integrate successfully with

the local communities and respect their traditions. You people have

not only left  our footprints in your respective countries but also

impressed spiritual and cultural imprints in the hearts of the natives.

One thing I would like to impress upon you is that structurally

Indian plural groups present one culture, may be small or large in

size, but all of them display a sense of solidarity among themselves.

Indian civilization is distinguished from other civilizations in respect

of its continuity and diversity, its accommodating history and its

composite character.  The groups that migrated to India were able

to maintain their unique cultural identities within a larger society

*Address on the occasion of Call on the 40 participants from 10 countries
under the 'Know India Programmes', Parliament Library Building, New Delhi
(23 October, 2017)
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and their values and practices were accepted by the other cultures.

Today, we are a robust, stable and one of the fastest growing

economies in the world. Besides having a formidable industrial and

manufacturing base, we have developed one of the world's largest

pools of scientific and technological manpower. We have achieved

all this despite numerous challenges — such as poverty and terrorism.

Indian Government is working on the fronts of Make in India,

Clean India Mission. Rejuvenation and Inter-linking of rivers,

sustainable development, skilling the youths, developments of green-

technologies and environment issues, waste-to-wealth, ease of doing

business, renewable resources of energy etc. This provide ample

opportunities for entrepreneurship and growth.  Be a part of this

growth process I am sure this will complement your education,

talent, professionalism and innovative ideas.  I wish you all success

in your future endeavours.  Also lots of blessings to all of you.

Thank you.
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IV.

ENVIRONMENT, ECOLOGY AND
SUSTAINABLE DEVELOPMENT
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POVERTY ERADICATION AND SDG*

Distinguished Delegates, As we are inching closer to the timeline

for adopting Post 2015 development goals we are coming across

views where reconciliation seems far more challenging than ever

before. This is not only politically untenable; it is also economically,

unviable and morally indefensible. Clearly, therefore, ending poverty

must be the central and overriding objective of the new

development agenda for the post-2015 period. The recommendations

of the Open Working Group are quite encouraging.

Friends, as you may recall, at the United Nations Conference on

Sustainable Development, held in Rio de Janeiro in June 2012,

Member States agreed to establish an inter-governmental open

working group to design Sustainable Development Goals (SDGs). The

Open Working Group suggested set of new Sustainable Development

Goals (SDGs) to replace the MDGs at the end of 2015. The vision is

for the goals to promote both sustainable development and poverty

eradication. The proposal has 17 goals and 169 targets. The OWG

engaged several governments and thus reflects a collectively agreed

view.

Distinguished Delegates, The most important concern about the

SDG proposal, and one which deeply questions its potential impact,

is the fact that it covers a huge territory. The first 16 goals address

priority areas that increased the ambition on existing MDG goals

(poverty, food security, health, education, gender) with added

dimensions on economic sustainability (inclusive growth, jobs,

infrastructure, industrialization) environmental sustainability (climate

change, oceans and land based ecosystems, sustainable consumption

and production). In order to achieve effective reliable development

* At the 132 IPU Assembly, Hanoi, Vietnam (29 March, 2015).
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data collection is a major challenge before the policy makers. It is

an important issue how we collect timely and high-quality data.

Usage of frontier technologies assumes key significance in this

context.

Distinguished Delegates, In my view, this agenda is a unique

opportunity for the international community to redouble its

commitment for ending poverty and hunger and to set the world on

a path to sustainable development. We need to analyse why we are

ending up with a state of affairs where we have uneven achievement

of MDGs across all different regions of this world. Some may point

out the failure of the global partnership to support the efforts of

the most vulnerable developing countries. In my view immediate

relevance of the goals to the local priorities at the national and

sub-national levels actually holds the key.

It is in this context, I feel, we need to concentrate on some of

the most fundamental issues that remained at the core of the

development debates. As Pandit Deen Dayal Upadhyaya, India's

leading political philosopher and mass leader once said and I quote.

“Integral humanism is the basis for development as it espouses

indigenous economic model that puts the human being at the center

stage” Unquote—This year, we are celebrating his birth centenary.

With this integral approach we need to focus on issues related to

Inter-generational equity; inequitable nature of development

between nations; requirement of financial assistance and technology

transfer from developed countries to developing countries; enabling

more equitable growth versus environmental concerns. The

democratic deficit in global governance institutions also need to be

seriously addressed.

Distinguished Delegates, I strongly feel that development at the

most of our culture is not sustainable. Our past tells us how

civilisational strengths may steer us through the contemporary

challenges. I find culture in Vietnam quite fascinating. India’s linkages

with Champa civilization dated back to centuries.
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It is indeed my privilege to be in this beautiful city of Hanoi and

I am grateful to have this opportunity to express my views on such

a relevant topic. India has been following a tradition to ensure

sustainability which is clear from an old text from Sanskrit. I take

the liberty to quote it:

This is in English translates to:—

(O Mother Earth, the Goddess who is having ocean as her clothes

and mountains as her bosom, who is the consort of Sh. Vishnu,

I bow to you; please forgive me for touching you with my feet.)

In this text there is a deep reverence for the mother earth

which give us all natural resources which points out to our regard

for sustainability. Partnership with modern Vietnam is a matter of

great pride and satisfaction. I keenly look forward for Vietnam playing

a key role in advancement of SDGs in the region. Being part of

world’s most dynamic region of ASEAN, I’m sure Vietnam would

provide a leadership role.

Mr. President, Since Independence India has provided assistance

to partner countries for their economic and social development.

When developing countries like India can help, certainly the

developed countries should be more generous. India’s support is in

line with Indian philosophy of returning back more than what one

receives. Infact in a prayer we say that Oh God please keep my

mental framework such that I always remain committed for giving

more than what I receive. This has helped in advancing production,

exports and in job creation.

Vietnam-India partnership for better rice production and export

of black pepper are some of the bright examples of this partnership.

Initially technology for production was shared between the two

countries. Vietnam is a major rice exporter now and pepper import

from Vietnam doubled during 2014 in India. India has imported

roughly 4,500 tonnes.
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Distinguished Delegates, It is important that we evolve our own

indigenous ways of achieving sustainable goals. I would like to

mention of few recent schemes launched by India for promoting

inclusion and social advancement.

The initiative of ‘Jan Dhan Yojana’ or 'National Mission on

Financial Inclusion' which aims at covering all households in the

country with banking facilities and having a bank account for each

household is just one example of empowering people and unleashing

their entrepreneurial energies. The Beti Bachao Beti Padhao scheme

to promote Girl Child and educate Girl Child brings girl child at focus

of all effort for development. India is satisfied with overall

deliberations, held on Sustainable Development Goals. This outcome

needs to be preserved and alongside, focus should be on

strengthening global partnership for development in coming months.

Mr. President—

To conclude, India is committed to working with international

community to craft an ambitious, comprehensive and equitable

development agenda with poverty eradication at its core. The Indian

Parliament is ready to play its role in this noble endeavour.

Mr. Chairperson, I would be failing in my duties, if I do not make

a mention of the gracious hospitality being extended to us by the

great people of this great Country. I am sure, we all will carry very

cherished memories of our stay in Hanoi and our deliberations will

contribute immensely towards positive outcomes on all these vexed

issues being faced by the mankind.

Thank you.
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SUSTAINABLE DEVELOPMENT
GOALS NEED COLLECTIVE EFFORTS*

I am very honoured to be here among all of you at the

South Asian Speakers’ Summit on ‘Achieving the Sustainable

Development Goals’ jointly organized by the Bangladesh Parliament,

the Inter-Parliamentary Union, and the Campaign for Tobacco-Free

Kids. I take this opportunity to thank the organizers for convening

this Summit meeting to discuss and deliberate an issue which has

a bearing on the South Asia region as a whole and the countries of

this region individually.

The South Asia region, which is one of the most populous regions

in the world, has immense potential for growth and development;

at the same time, we have to face many challenges in realizing our

goals. As Parliamentarians and as Speakers of the National Parliaments,

it is our duty how to turn these challenges into opportunities for

our peoples and also for the entire region. While discussing the

Sustainable Development Goals, I am reminded of the adage that

poverty anywhere is a threat to prosperity everywhere and it is

more so in a globalized economy of mutual inter-dependence.

In my view, this agenda is a unique opportunity for the

international community to redouble its commitment for ending

poverty and hunger and to set the world on a path to sustainable

and inclusive development. The larger goals of Sustainable

Development are interwined with the issues of regional connectivity

and regional cooperation. South Asia has not only a shared history

but also a shared destiny. We have age old cultural and civilisational

links. Our geographical and economic complementarities can be used

*At the opening session, of South-Asian Speakers’ Summit on achieving the
 Sustainable Development Goals, Dhaka, Bangladesh (30 January, 2016).
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for mutual advantage to improve the lives of peoples in entire

region.

The Sustainable Development Goals, have a more ambitious

agenda seeking to eliminate, rather than reduce poverty, and include

more demanding targets on health, educations and gender equality

to provide a life of dignity to all. It emphasizes the universal need

for development that is sustainable and inclusive and benefits all.

Besides, the agenda includes issues such as climate change,

sustainable consumption and production, innovation and the

importance of peace and justice for all.

India supports Sustainable Development Goals to be aspirational

in nature and that each country sets its own targets for achievement,

so that the sovereignty of each State is retained. We acknowledge

that each country has the primary responsibility for its own economic

and social development and the role of national policies, domestic

resources and development strategies specific to its own

circumstances and priorities cannot be but overemphasized. There

are different approaches, visions, models and tools available to

every country to achieve sustainable development, which is our

overarching goal.

India’s stance that a universal agenda ought to be a

differentiated one based on the principle of Common but

Differentiated Responsibilities (CBDR) has finally been endorsed by

UN World Sustainable Development Summit in its outcome document.

While India is determined about its commitment to promote

sustainable development for its people and do its fair share for

global sustainability, it is equally important to ensure sustained and

greater international flow of financial and latest technological

resources to the developing countries. It is imperative that the

developed countries take the lead in rapidly moving towards

sustainable consumption and production patterns. It is in this

context that we need to concentrate on some of the most

fundamental issues that remained at the core of the development
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debates. First and foremost is the citizen: no development is possible

and sustainable unless it has a human face. As Pandit Deen Dayal

Upadhyaya, India’s leading political philosopher and mass leader,

once said and I quote, “Integral humanism is the basis for

development as it espouses indigenous economic model that puts

the human being at the center stage”. Climate change is a major

challenge before all of us. We, in India, have always believed from

the ancient times that there cannot be any sustainable development

without nurturing the nature.

Since Independence, India has followed a path of sustainable

growth. From the very beginning, we have pursued the dream of

eliminating poverty and we stand vindicated that the same has now

been highlighted in the Sustainable Development  Goals as the SDGs

commits to 'End Poverty in all its Forms Everywhere’. Similarly, the

issues of food security, health, quality education, gender equality,

etc. have always remained high on the developmental agenda of

our country. Sustainable Development Goals reflect the development

agenda pursued by India for years.

In this context, I would like to refer to some of the recent

schemes launched in our country for promoting inclusion and social

advancement. The initiative of ‘Jan Dhan Yojana’ or ‘National Mission

on Financial Inclusion’ which aims at having a bank account for each

household, is one example of empowering people through financial

inclusion. The Beti Bachao Beti Padhao or the scheme to protect

and educate the Girl Child brings them at the focus of all development

schemes. Make in India, Skill India and Digital India are some of the

other schemes which will enable us to achieve the Sustainable

Development Goals.

Parliaments, being representative institutions have to play key

role in implementing the Sustainable Development Goals. The

oversight and legislative functions of Parliament need to be

strengthened by focusing more on the Sustainable Development
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Goals, and by associating all stakeholders with the government-led

development processes.

We share the common goal of the international community for

the successful implementation of Sustainable Development Goals.

However, we also emphasize on ‘global partnership’, based on a

genuine understanding of the requirements, priorities, resources

available and native realities of the developing countries.

Before I conclude, I would like to emphasize that the

21st century belongs to Asia and the South Asian region, with its

tremendous potential in terms of human resources and various other

resources, has a pivotal role to make it happen. This can come

about only when we are able to surmount the challenges before our

countries and the South Asian region as a whole. We must share the

best practices and learn from each other's experiences, knowledge

and expertise. Mutual co-operation amongst us will surely accelerate

the growth and fast track the dream of achieving Sustainable

Development Goals to improve the lives of our people in the entire

region. This Summit of Presiding Officers of the region offers a

tremendous opportunity to show the way forward to achieve the

Sustainable Development Goals. I do hope and trust that the

deliberations at the Summit will be productive and fruitful and

there will be many important take-aways from this distinguished

assembly.

May I also take this opportunity to heartily thank my sister, the

Hon’ble Speaker of the Bangladesh Parliament Dr. Shirin Sharmin

Chaudhury, Government of Bangladesh and IPU for making excellent

arrangements for this Summit Meeting.

Thank you.
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ACHIEVING SUSTAINABLE
DEVELOPMENT GOALS*

As we come to the conclusion of the South Asian Speakers

Summit on Sustainable Development Goals, I note with immense

satisfaction the fruitful discussions we have had since yesterday,

with insightful experiences and informed inputs from all the

Distinguished Delegates. We are beholden to Her Excellency Sheikh

Hasina, Hon’ble Prime Minister of Bangladesh, for her gracious

presence, which has certainly enhanced the significance and profile

of the Summit.

The global community has resolved to work over the next 15

years to achieve these ambitious goals which have a particular

relevance to the South Asian region. It is quite appropriate that

we, discussed at length the role of Parliaments in mainstreaming

this theme in public discourse and policy formulation. The political

system in this region, as anywhere else, revolves around the

institution of Parliament, an institution which occupies a pivotal

position in the constitutional scheme.

As we conclude the Summit, the take away from the deliberations

is  that the seventeen sustainable development goals are indeed

actionable ideas which need to be instilled into the stakeholders'

minds to ensure their proactive involvement for giving shape to

these goals in terms of policy formulation and programme

implementation. Development, it needs to be reiterated, must be

made people-centric. This calls for a change in the mindset.

Addressing the prevailing gender inequity must be a central

part of this debate. In fact, I consider gender equity as an integral

*At the closing cermony, of South-Asian Speakers’ Summit on achieving
 Sustainable Development Goals, Dhaka, Bangladesh (31 January, 2016).



132

part of the developmental process. Development discourse would

be incomplete if it does not address the issue of gender equity.

We have to ensure a social order in which women occupy a place

on par with men in all walks of life.

This Summit has provided a great opportunity to redouble our

commitment to end poverty and hunger which are critical in setting

the path for achieving sustainable development in the South Asian

region and show the way to the world. South Asia presents a diverse

scenario of socio-economic development, where affluence co-exists

with poverty, as anywhere else in the world. What this means is

that the fruits of development have reached certain sections of

society, it has to reach the left out sections of society. We need

to ensure inclusive developmental process and it is in this context

that these goals can play a critical role. For example, Goal 16

highlights the significance of the institutions of governance,

inclusion, participation, rights and security which are all important

factors in achieving sustainable development. In fact, the test of

success of these goals lies in the ability of the system to reach out

to all the sections of people and make them stakeholders in the

process.

Poverty starts with deprivation of the basic necessities of

civilised life and leads to inculcating a negative mindset. Poverty

breeds this negative mindset and the negative mindset sustains

poverty. This vicious cycle must be broken. I am happy that we

have discussed the issue of tobacco consumption and shared our

experiences and ideas as how to combat it.

I must emphasise that communication plays a vital role in creating

awareness among the masses about these goals and the menace of

tobacco consumption. That being so, sensitisation is very critical

and the people must be made to understand the point. They must

be convinced that it is meant for them and they must be made

willing partners in the process. Once the apathy and distrust are

broken and the people are brought to the centre stage of policy
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formulation, it becomes easy. It is here that Parliaments and

Parliamentarians play a constructive role by influencing policies and

programmes and winning the hearts of the people. The Dhaka

Declaration which we  adopted here will be a milestone in our

quest for realising the Sustainable Development Goals.

With these words, I thank the Hon'ble Prime Minister of

Bangladesh, her Excellency Sheikh Hasina, for her gracious presence

at the Valedictory Function. I also thank the Hon’ble Speaker of

Bangladesh Parliament, Smt. Shirin Sharmin Chaudhury, for her warm

hospitality and for the excellent arrangements which have made

the Summit a grand success. We will carry home fond memories of

Dhaka and the fruitful discussions that we have had at the Summit.

Thank you.
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BRICS PARLIAMENTARY COOPERATION IN
THE IMPLEMENTATION OF SDGs*

It is indeed a matter of great pleasure for me to associate

myself with you all today at this Meeting of BRICS Parliamentary

Forum to discuss and deliberate on one of the most important

topical global issues ‘Sustainable Development Goals’. The question

before us is how we, the Members of BRICS Parliamentary Forum

can deliver effectively in the process of the implementation of the

seventeen SDGs.

The post-2015 development Agenda which represents a

comprehensive list of global goals integrating the social, economic

and environmental dimensions of development is notable and relevant

for many reasons. It emphasizes inter alia ending poverty and hunger,

ensuring health, quality education while promoting inclusive growth.

It also seeks to achieve gender equality and empower women

everywhere. Building on the success and momentum of the

Millennium Development Goals, the SDGs, in fact, cover more

grounds, with ambitious plans to address various developmental

issues, in particular environmental hazards, Under Goal 13, the

imperative to take urgent action to combat climate change and its

impacts has been especially highlighted. Needless to say, addressing

such huge tasks needs concerted efforts at national, regional and

global levels to succeed in our endeavours. The success in achieving

the goals of SDGs depends on how well and effectively the nations,

and especially the regional associations, cooperate among themselves

by sharing experiences, technology and finance.

*At the Meeting of BRICS Parliamentary Forum on the sidelines of the 135th
 IPU Assembly, Geneva (October, 2016).
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In this context, I would like to underscore that practices,

problems and experiences thereon are country specific. Every

country faces peculiar challenges and may follow different

approaches, visions, models and tools as available to them, in

accordance with the national circumstances and priorities. As far as

achieving these goals are concerned, right from the beginning, India

has its own vision of development and which is now mirrored

perfectly in the SDGs. The focus of our development is on inclusive

growth to ensure that no one is left out in development process.

We have the mission ‘Sabka Sath, Sabka Vikas’ means participation

of all and development of all. One of the important initiatives taken

by the Government for financial inclusion is Pradhan Mantri Jan

Dhan Yojana providing for opening of accounts even with zero

balance. 'The Digital India Programme' has been started to transform

the country into a digitally empowered society and knowledge

economy. So far protecting and promoting of the environment is

concerned, in India, we have a great respect for nature. In fact,

there has been traditions and practices to worship mountains, rivers

and trees from times immemorial.

Friends, as we all know, BRICS has emerged as an important

association by bringing together five major emerging economies,

comprising 43 per cent of the world population, having 37 per cent

of the world GDP and 17 per cent share in the world trade. Starting

essentially with economic issues of mutual interest, the agenda of

BRICS meetings has considerably widened over the years to

encompass topical global issues. I welcome taking up such issues by

BRICS. In this context, the cooperation of BRICS nations, particularly

the Parliaments and the members of Parliaments is very crucial in

implementing the Sustainable Development Goals. Friends as you all

know, in India, we have hosted Meeting of BRICS Women

Parliamentarians' Forum in August 2016 and the issue of

implementation of SDGs was discussed and deliberated upon. The

meeting was an endeavour on the part of the BRICS Women

Parliamentarians for enhancing parliamentary cooperation in
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furthering the agenda of BRICS, which unanimously adopted the

Jaipur Declaration. Reiterating what I had mentioned there, I must

say successful implementation of the SDGs in the BRICS countries

should begin with a focus on the indigenous ways of achieving the

SDGs and in meeting the challenge of climate change. Making changes

in life styles will make us less dependent on energy and more

sustainable in our consumption. I strongly believe that mobilization

of financial resources as well as capacity building and transfer of

technologies to developing countries on favourable terms is the key

in the implementation of the SDGs. I do believe that women

Parliamentarians have special responsibilities in mobilizing the

participation of citizens, engaging them in governance processes,

helping to define development priorities and providing leadership

to grassroots organizations and initiatives.

There is no need to emphasize that Parliaments are powerful

agents of change. It is by ratifying international agreements,

translating the SDGs into enforceable national laws, monitoring their

implementation and ensuring Government’s accountability on SDGs

that Parliaments can drive that change. Parliamentarians can use

various parliamentary devices available to them to discuss and debate

the subject matters concerning SDGs in the House and thereby,

bringing the issues to the attention of public and the media.

Parliaments can ensure that an inclusive and participatory political

dialogue is followed in shaping national developmental priorities

within the broader framework of SDGs. Through parliamentary

reviews of proposed governmental expenditures, Parliaments can

ensure adequate financial resources are allocated to the achievement

of Sustainable Development Goals and the same are reflected in

national and local budgets. The mechanism of Parliamentary

Committees can be further strengthened to influence the

governmental policies on SDGs.

The cooperation and exchange of experiences among the

legislative bodies of BRICS nations is crucial for making it an important
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platform of discussion and consultation on vital issues of global

politics and economy towards overall developments. I am confident

that today’s discussion on this BRICS Parliamentary Forum will benefit

each one of us in achieving the Sustainable Development Goals in

our respective countries. I do reiterate the commitment of the

Indian Parliament in extending cooperation to regional and

international efforts towards achieving SDGs and urge for greater

cooperation among BRICS Governments and Parliamentarians.

Thank you.
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(Infrastructure Development)

(world class smart city) 

Smart City
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(civic sense and

responsibility)

(first activity)
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“Keep Singapore Clean” has transformed

developing Singapore to Developed Singapore.

(Source Segregation Campaign)” 

Recycling

of bio-degradable material 3R (Reduce,

Reuse and Recycle) Solid Waste Management

proper waste management

Rapid

Urbanisation Waste Management

Proper Urban and Rural Town

Planning

(Waste) biodegradable

waste non-biodegradable waste Biodegradable waste

decompose Non-biodegradable recycle

further

processing
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Gross Domestic Product (GDP)

digitization

Speaker Research Initiative (SRI)

Sustainable Development Goals (SDGs)

SDG

(Open Defecation

Free)

ODF
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concept

Green Earth, Clean Earth is our

dream worth.

Ecosystem

“Feel Indore, Clean Indore,

Green Indore".
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“water water everywhere, but not a drop to  drink!” 
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Rally for Rivers

Rivers are lifelines of any civilization.
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Ecosystem

aquaculture

flora and fauna

plantation

soil erosion

plantation 
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Bio-diversity

Bio-diversity
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(RBS Foundation India) 

RBS EARTH HEROES AWARDS

Global Warming, Green House Effect, (Carbon

emission), Climate Change, Soil Erosion,

silting 

Environment Protection

peaceful co-existence

Climate Change SDG

We have to understand that a safe and
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sustainable environment is the only answer to food, water and

energy security and our own survival.

(A pond equals ten wells, a reservoir equals ten ponds, A son

equals ten reservoirs, and a tree equals ten sons)

(Harmony)

(Constitutional

Provision) (Directive

Principles of State Policy)

Article 51A(g)

Constitutional provisions 

Environment, Bio-Diversity Wildlife

Environment Conservation

(necessary pre-requisite)
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(SDG)

Sustainable Development Goal

SDG Goal No. 15 Sustainable

Forest Management Land degradation

(Bio-diversity)

Sustainable Development Goals

Speaker’s Research Initiative (SRI)

(SDG)

Sustainable Development Goals

Global warming is leading to weather extremes resulting in more

intense droughts, floods, shifting seasons, rising sea levels, change

in migration and growth patterns of animals and plants. 

green planet green and clean planet
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vibrant and sustainable eco-system

Carbon sink

Climate Change

Environment concern should be

among the first lesson to a child we need to bring up the new

generation with a sensitivity to environment concerns.

Someone has said and I quote:— “We do not inherit the earth

from our ancestors; we borrow it from our children.”
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WOMEN LEADERSHIP AND EMPOWERMENT*

I deem it an honour to have been invited to inaugurate the

Conference on 'Women Leadership and Empowerment, being hosted

by the Confederation of Indian Industry and the launch of Delhi

Chapter of the CII on ‘Indian Women Network’, I am glad to learn

that the CII’s initiative to provide a network channel to women

professionals and entrepreneurs has within one year of its beginning

resulted in servicing the entire Southern region of India with a

sizeable membership. I am also glad that, it has to its credit, many

activities that have impacted the lives of many women.

Friends, the twentieth century witnessed large scale and

conscious efforts to improve the quality of life of women, who

despite many exceptions are generally regarded as one of the

vulnerable sections of the society. Though the position of women

in India is not very different when compared to the women in

other countries, it still presents certain distinct features. Traditions

are deep rooted in the Indian society and a woman assimilates

them in her life and plays a vital role in preserving these. Women

have been among the most disadvantaged and oppressed sections

of our society particularly with regard to access and control over

resources. Problems faced by them continue to be grave particularly

for illiterate and semi-literate women of rural and urban areas. The

gender disparity in the opportunities for access to work is clearly

evident in the latest sex disaggregated data at the national level as

compiled by the Central Statistics Office in 2011. The figures depict

female workforce participation rate at 25.51 per cent as compared

with males at 53.26 per cent. The rural sector shows an enhanced

* At the Inaugural Session of the Conference on ‘Women Leadership and Empowerment’
and launch of the Confederation of Indian Industry (CII) — Indian Women Network
(IWN), Delhi Chapter, New Delhi (31 July, 2014).
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female workforce participation rate at 30.02 per cent as compared

with that for males at 53.03 per cent. Whereas in the urban sector,

it is 15 per cent for females and 53.76 per cent for males. The

Government of India has been taking several measures for the welfare,

upliftment and empowerment of women. The various provisions of

the Constitution of India and legislative interventions aim at

providing positive discrimination in favour of women for neutralizing

the various socio-economic inequalities and educational and political

disadvantages faced by them. Besides, the State has taken several

other initiatives as well. These include women and girl centric

policies,  plans, establishment of a National Commission for Women

in 1992 and launching of the National Mission for Empowerment of

Women in 2010. The National Commission for Women is entrusted

inter alia with facilitating redressal of grievances of women and

advising the Government on all policy matters affecting women.

The National Mission for Empowerment of Women operationalized

during 2011-12, seeks to assess the current Government interventions

and align future programmes so as to translate the provisions of

women centric policy instruments into reality. It has developed a

model of convergence of women focused schemes, policies and

programmes at the district level, named as ‘Poorna Shakti Kendra’.

Friends, I want to share with you the recommendations of the

National Consultation on the Maternity Benefit Act held at New

Delhi on 2 July 2013. The deliberations highlighted issues pertaining

to the Maternity Benefit Act and sought universal standards in this

regard for the women of the entire country whether in the

organized, unorganized or the private sector. It was also emphasized

that creches should be maintained in every establishment and that

the coverage should be broadened in the unorganized sector. The

private sector can think of introducing some kind of flexi hours for

the benefit of their women employees.

Today, more women than ever before earn a better living than

previous generations in India’s history. In the business sector, they
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are on the wheel of increasing entrepreneurship and new business

ideas and are reaching new professional heights. They all are

strengthening the Indian economy and have great impact on the

entrepreneurship ecosystem of India. I take pride in acknowledging

that women entrepreneurs in India represent a dynamic group of

women who are exploring new avenues of women participants with

all new vigour. Not only in cities but even small towns, women are

showing courage and spirit to start their own business. However,

the potential of grassroot level women in this sector is yet untapped.

Moreover, the basic and the one of the most critical question

concerning women coming to the fore as a startup young

entrepreneur—whether from urban or rural background—still remains

to be answered is that how many of them are able to grab the

opportunity to scale up further. There may be many women who

want to work but are not getting the opportunity to even attempt

to do so. For this, they need access to the necessary information,

education, credit, training and above all motivation to take on the

challenges. '

Friends, a number of Government run programmes and

institutional mechanisms along with a plethora of banking and non-

banking financial institutions in the formal, semi-formal and informal

sectors  are providing assistance to women entrepreneurs for setting

up and running their businesses. However, new businesses are like

untravelled paths. Most of the hurdles faced, concern beginning

with the new ideas and not as women per se. In an all women's

platform however, women  find it easy to take career advice, share

their experiences and secure access to resources. These provide an

enabling environment to them and empower them to successfully

wade through difficulties. In this scenario, I do hold a firm belief

that a network of working women from the diverse genres would

definitely go a long way in further assisting women on each and

every issue that they face in their professional lives and learn from

each other’s endeavours.
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I am indeed, delighted to know that the CII's ‘Indian Women

Network’ which aims to involve women from all walks of life with

its primary focus on entrepreneurship development, is also addressing

a host of other women centric issues such as work-personal life

balance, gender sensitization, domestic violence, sexual harassment,

etc. I am hopeful that as intended, the 'Indian Women Network'

would also focus on reaching out to a larger community of women

including those at the grassroot level through the imparting of

necessary technical and professional expertise, support and training.

However, it could further expand its role in assuming a mentor's role

by further monitoring the beneficiaries connected to the network

and see to it that they do not give up or are defeated during the

run.

In order to promote women entrepreneurship in the country,

NSIC—the National Small Industrial Corporation, a public sector

undertaking  under the administrative control of the Ministry of

Micro, Small & Medium Enterprises—has launched a special incubation

programme for unemployed girls and women to set up their own

businesses. The NSIC has set up 45 Training-cum-Incubation Centres

with one centre each in the Northern region of India in the States

of Haryana, Himachal Pradesh and Delhi. Punjab has 6 centres while

Uttar Pradesh has 12 centres. The gamut of services provided by

NSIC inter alia includes imparting of technology and training, market

assistance scheme and bank credit facilities.

Recognizing the need for financial inclusion of women as an

effective tool for empowerment of women and eradication of poverty,

the Government of India started a programme of linking the

self-help groups — which is an informal group of people coming

together for credit support, savings and other services with banks

during the early 1990's. This has emerged as an effective instrument

to promote entrepreneurship and self-confidence among women,

particularly in rural areas. Pioneered by the National Bank for

Agriculture and Rural Development — the NABARD, the SHG-Bank
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linkage programme is now  being implemented vigorously by many

commercial banks, regional rural banks and cooperative banks. The

NABARD later on assumed the nodal responsibility of providing re-

finance assistance to banks for financing SHGs and Micro Finance

Institutions. The notable feature of self-help groups is the active

participation by women.  A scheme for promotion of self-help groups

in 150 backward and left wing extremism districts across the

country is currently being implemented under which the effective

rate of interest is 4 per cent per annum on prompt repayment and

7 per cent in other districts. In the Union Budget for the current

fiscal year, the scheme has been extended to yet another

100 districts. At the end of 2013, a total number of 1,13,042 women

self-help groups had been saving linked with banks in 150 districts,

of which 23,451 had been credit linked.

I am proud to say that thousands of poor illiterate women are

spearheading a silent revolution. The predominant activities that

these women self-help groups engage in, range from manufacture

of sarees, handicrafts, toys, food items and in the farming, fisheries

and animal husbandry sectors, service parlours, auto garages,

irrigation, dairying and so on. In Gujarat, the Lijjat Papad Udyog

and Amul Dairy—the globally acclaimed entrepreneurial role models—

are a mark of women's success. The membership of Shri Mahila Griha

Udyog Lijjat Papads has swelled from an initial number of 7 to over

43,000 as on date. The success of the organization stems from the

efforts of its women members who withstood several hardships

with unshakable belief in their strength. A three-tiered federated

structure—the Amul model of dairy development has been known to

empower thousands of village women, who benefit at the grassroot

level by selling milk to Amul.

Friends, in order to facilitate and support the microfinance

sector, the Government of India has facilitated creation of Micro

Finance Development and Equity Fund—to be funded by RBI, NABARD

and commercial banks in the ratio of 40:40:20. Besides NABARD,
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other institutional mechanisms in place for this are the SIDBI—the

Small Industries Development Bank of India and the RMK—the

Rashtriya Mahila Kosh. The Rashtriya Mahila Kosh set up as a society

under the Ministry of Women and Child Development, extends

collateral security free micro credit for livelihood support and asset

creation to women in the unorganized sector. There is also a special

Government scheme aimed at economic empowerment of women

through trade related training and credit assistance, namely

TREAD — the Trade Related Entrepreneurship Assistance and

Development. Under this, a Government grant up to 30 per cent of

the total project cash as appraised by lending institutions is being

provided.

In furtherance to its cause of providing a more enabling

environment for women, the Government established the ‘Bharatiya

Mahila Bank’ with its first branch inaugurated on 19 November,

2013. The first of its own kind in India, this is a bank exclusively

meant for the women clientele. By December 2013, its 9 branches

were made functional in major metropolitan cities across India. The

Bank’s Corporate Office is located at New Delhi. Besides proposals

to grant loans to self-help groups in the country, the bank is

providing education loans to girl students at a concessional rate.

I am very happy to share with you that according due importance

to financing of the micro, small and medium enterprise sector, the

Government of India in its Budget for the current fiscal has proposed

to establish a Rs. 10,000 crore fund to act as a catalyst for attracting

private capital by way of providing equity, quasi-equity, soft  loan

and other risk capital for startup companies. To boost the

manufacturing sector, considering its multiple effects on creation

of jobs, the Government proposes to incentivize small enterprises.

An investment allowance at the rate of 15 per cent is proposed to

a manufacturing company that invests more than Rs. 25 crore in any

new plant and machinery. The benefit which is proposed to be

made available for three years, that is, up to March 2017, would
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definitely give the required fillip to the female entrepreneurship as

well. Further, the Government has also proposed to promote foreign

direct investment in selective sectors where it helps the major

interest of the Indian economy.

On the issue of empowering women to the extent of  enhancing

their representation on corporate boards and executive committees,

I am constrained to note that there is an acute dearth of women

in the senior positions in the corporate sector in India. However,

with the enactment of the Companies Act, 2013, every listed

company is now mandated to have at least one female director.

This, I am sure, would create a wide career growth for women and

enable them rise up the corporate ladder and also open doors for

other women candidates in managerial positions. Here, I must once

again emphasize the need for collaboration and interacting amongst

women who are at the helm of affairs in the corporate sector,

which is in fact keystone to leadership success. By networking in

an informal atmosphere, they would benefit by new ideas, insights

and solutions and would be provided with a platform to explore and

forge new business alliances as well. Further, as mandated by the

Companies Act, 2013, the CII should also incorporate relevant clause

of empowerment of women and gender equality in its Corporate

Social Responsibility policy which as I have learnt, is at the

formulation stage as of now.

It gives me immense pleasure to learn that the CII had setup at

the national level a Committee on Women’s Empowerment as early

as in 2002 to take cognizance of the needs of women in the organized

sector and to recognize women achievers at the grassroot level. It

has been honouring women achievers who have taken development

initiatives defying all odds at grassroot level in the diverse fields by

instituting and awarding the annual CII Women Exemplary Awards

since the year 2005. Further, that in addition to convening of national

level conferences on gender-issues, the CII has also been actively

engaging itself in undertaking various studies aimed at understanding
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the difficulties felt by women which might be affecting their career

growth. I am happy to learn that taking the agenda forward, the CII

has also been successfully catalyzing a change by encouraging

companies to adopt gender informed policies at workplace by holding

workshops in different regions and States. I am also happy to note

that to identify industry's role in mitigating and tackling crimes

against women effectively, the CII has also constituted a National

Task Force on the Safety and Security of Women in 2013. I appreciate,

the work done by the CII in its role as advocacy partner with the

Government of India on various policy inputs concerning vital

legislative and participatory measures on women centric issues from

time to time.

Ladies and Gentlemen, it is heartening to note that despite all

the odds that a working woman of today faces, there is an

unprecedented rise in women entrepreneurship in India. In India,

women today have emerged as a force to reckon with. I firmly

believe that women need to believe in themselves and create an

ecosystem to achieve success. And this can be done through

education, continuous learning, sharing, support for each other and

above all creating women’s support networks. The inter-linking would

help in mentoring and passing on experience to the ones who need

it the most. On a concluding note, I would like to share with you

that a capable and empowered woman can pick up a job any day,

but if she becomes an entrepreneur, she can provide livelihood to

many people. My best wishes to the Confederation of Indian Industry

in all, its endeavours especially at building, strengthening and

empowering the women force of India.

Thank you.
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BUILDING A CONDUCIVE ENVIRONMENT
FOR WOMEN'S ECONOMIC EMPOWERMENT*

Traditional Indian wisdom has always held that all living beings

are of common stock made from similar life units. In other words,

at a gross material level human beings and all other life forms are

alike but ability to act rationally and logically separates us from

other living beings. According to our ancient Sanskrit literature and

I quote:

“Ahara-nidra-bhaya-maithunam cha

Samanam_etatapashubhir_naranam I

Dharmo hi tesham adhiko vishesho

Dharmena hinah pashubhih samanah II”

In the Sanskrit stanza, Ahara is food, nidra is sleep, bhaya

means feeling of fear from outside world and consequently the

urge to protect oneself and maithunam indicates mating and

propagation of species. These aspects are common to both

animal and human existence. But what differentiates human

beings from animals and makes them the ‘crown of creation’ is

dharma which means good conduct or righteousness which is

the ability to use intelligence or buddhi to do what is right.

This unique capability enables them to learn from life experiences

and carefully work towards higher goals of social good.

The worth of any civilization can be judged from the position

it gives to women. Our culture and ethos justifiably ascribes an

honoured status to women. Women are not excluded, but are an

integral part of life and dharma. As per the Indian mythology the

concept of woman as shakti, or the primal energy force and the

concept of shiva shakti or ardhnarishwar amply demonstrates that

* At the 9th Annual Meeting of Women Speakers of Parliament, Geneva, Switzerland
(4-5 September, 2014).
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man and woman are not separate entities, but are together and

complement each other. They are endowed with similar qualities,

capabilities and potential. That woman and man are equal in the

eyes of dharma is made explicit in a beautiful sloka or verse from

the Rigveda, which is the oldest veda and a part of our ancient

religious literature. The verse translates somewhat like this:

“O women! These mantras are given to you equally (as to men).

May your thoughts, too, be harmonious. May your assemblies

be open to all without discrimination. Your mind and

consciousness should be harmonious. I (the rishi) give you these

mantras equally as to men and give you all and equal powers to

absorb (the full powers) of these mantras.”

The subject Building a Conducive Environment for Women’s

Economic Empowerment treats women as a group separate from

men who need to be given special concessions and encouragement

in the economy and society. However, as per the Indian belief, the

concept of inclusiveness prevails as men and women are not

independent of each other but are interdependent in the family

and the larger society. Men and women together make the universe

noble (Aryam). They reap the benefits of socio-economic

advancements jointly. Accordingly, men and women should equally

participate in the development process as it contributes to inclusive

growth, sustainable development and long term prosperity. It is well

recognized that societies which discriminate by gender tend to

experience less economic growth and poverty reduction than

societies which treat men and women equally.

One of the versus in the manusmriti, (a set of codified laws of

ancient India) says:

“Yatra naryastu pujyante ramante tatra Devata, yatraitaastu na

pujyante sarvaastatrafalaah kriyaah.”—

This may be translated as: Where women are respected, there

reside the Gods, and where women are dishonoured, all actions no

matter how noble remain unfruitful.
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In order to create a more just and caring world, social and

economic policies of countries should accord top priority to women.

Their empowerment is key to a better life for all. In recent years,

women’s access to career opportunities has increased, but there

are concerns about their low wages, vulnerable employment and

lack of social protection. Women are under-represented in the

organized sector and over-represented in the unorganized sector.

Moreover, women have to devote much of their time to domestic

responsibilities. It is extremely difficult for them to balance work

with family pressures. This challenging situation affects families

adversely and has a negative impact on the professional domains

and well-being of women.

It is felt worldwide that there is a need to recognize women's

unpaid domestic work which is a major cause of uneven power

relationship between men and women within the household as well

as in society. There is little acknowledgement of a large portion of

the work that women perform. They take care of children, elderly

people, the sick and the disabled. However, such work is dismissed

as family obligations. It is necessary for the society and the economy

to give value and respect to women's unpaid care giving work and

also to change the traditional mindset. The economy should take

into account the real value of the most basic and important human

work of care giving—the work without which there will be no work

force and no human potential and which is impossible to quantify

in economic terms as it is beyond every measure. It is necessary to

think outside conventional economic models and provide visibility

and value to the work of care giving. There is need to redefine

what productive work is. Models of development need to change.

These models have created enormous stress in the lives of people.

For example, Bhutan does not measure its economy on the basis of

Gross Domestic Product (GDP) alone but they have developed the

concept called Gross National Happiness (GNH) which is indicator

that measures quality of life or social progress in more holistic way

and it is of utmost importance for any society. We all should strive

to achieve this noble concept of GNH in our national life.
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To quote Dr. Radhakrishnan, one of the most outstanding scholars

and the former President of India:

“The general Hindu view of women is an exalted one. It

regards the woman as the helpmate of man in all his work

(Sahadharmini) ...”

Indian culture and civilization has always honoured women and

their rights. Accordingly, the Constitution of India grants equality

to women and prohibits discrimination in matters of opportunities

and employment. Flowing from this Constitutional mandate, our

country has enacted laws and developed policies that challenge

traditional determinants of women’s status to create a conducive

environment for empowering women economically and promoting

gender equality. These include issues such as asset ownership, skill

development and financial inclusion. The Government of lndia has

also taken the initiative to start gender budgeting with the objective

of securing gender equality in decision-making and in public resource

allocation. A gender-responsive budget acknowledges the gender

patterns in society and allocates money to implement policies and

programmes that will change these patterns in a way that moves

towards a more gender equal society.

Gender Budgeting is in practice with Central Ministries/

Departments to collect and analyse sex disaggregated data as it is

vital in taking the gender agenda forward through the disaggregation

of economic and social statistics so as to facilitate corrective

measures in policies and programmes, facilitate monitoring and

evaluation and undertake training programmes for policy makers as

well as communities to produce tangible improvements in gender

equity. The revised EFC (Expenditure Finance Committee) format

has a mandatory column on Gender Analysis of the proposal wherein

specific objective of proposal relating to women and the percentage

of total expenditure on the gender components need to be

mentioned.
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India has made significant progress in improving the position of

women and empowering them economically, politically and socially.

The issue of political empowerment has received the utmost

attention from different quarters with the 73rd and 74th

Constitutional Amendment Act, 1992 which has increased the access

of women to decision-making at the local level by providing them

with 33 per cent reservation in Panchayati Raj bodies. The

reservation quota has been further enhanced to 50 per cent of the

total number of seats in 14 States of our country. All these initiatives

have made practical changes at the grassroots level. Efforts are also

being made to bring about 33 per cent reservation of seats for

women in the Parliament and Legislative Assemblies. Women are

also participating in other spheres of Governmental activity, the

Judiciary and Corporate Sector which are also recognized and are

equally important for women empowerment. The commitment of

the Parliament of India and the Government to this holistic view of

women empowerment is reflected in their continuing efforts on

this front. Major initiatives have been taken to protect and promote

the rights of women to achieve equity and justice and with this

view the National Commission for Women (NCW) has been set up.

In order to encourage women to join the workforce and protect

their rights, India has enacted several legislations on payment of

minimum wages, provisions for childcare, decent and safe working

conditions and basic social security. There are legal provisions under

the Equal Remuneration Act, 1976 and Maternity Benefit Act, 1961

to ensure their basic rights. To protect women from sexual

harassment at workplace both in the organised and  the unorganised

sector, Parliament has enacted the Sexual Harassment of women at

Workplace (Prevention, Prohibition and Redressal) Act, 2013. The

Mahatma Gandhi National Rural Employment Guarantee Act promotes

participation of women in the Workforce through one-third quota.

The National Food Security Act, 2013 which ensures nutritional

security to identified households also contains women specific

provisions.
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The National Mission for Empowerment of Women (NMEW) was

launched along with other objectives, to strengthen the

inter-sector convergence; facilitate the process of coordinating all

the women's welfare and socio-economic development programmes

across ministries and departments.

The Government of India also provides several facilities to women

to enable them to strike a balance between family obligations and

work. Creche/day care facilities, supplementary nutrition,

immunization, medicines and recreation facilities are provided to

the children between the age group of 6 months — 6 years. In

addition, women employees of Central Government having minor

children (below the age of 18 years) have a right to avail child care

leave for a maximum period of two years during their entire service.

The Government has also launched several schemes and

programmes for mainstreaming women in the economy. Some of

these schemes are Trade Related Entrepreneurship Assistance

Development Scheme for Women (TREAD), Micro and Small

Enterprises Cluster Development Programme (MSE-CDP), Support of

Training and Employment Programme (STEP) that provides upgradation

of skills and sustainable employment for women Adivasi Mahila

Sashaktikaran Yojana (AMSY) is an exclusive income generating scheme

for economic development of Scheduled Tribes Women. The Rashtriya

Mahila Kosh (National Credit Fund for Women) has been set up to

provide collateral, free micro-credit to poor women for various

livelihood support and income-generating activities at concessional

terms in a client-friendly manner to bring about their socio-economic

development.

The Bharatiya Mahila Bank (BMB), an exclusive bank for women

with a vision of economic empowerment of  women caters to all

segments of women with special attention on the economically

deprived, discriminated, underbanked, unbanked, rural and urban

women to ensure inclusive and sustainable growth. The recently

launched Jan Dhan Yojana is the government's largest financial
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inclusion programme in the financial services sector in the country

which aims at providing easy, credit facility, accidental insurance

cover along with life insurance cover to the poorest of the poor

and benefit the women particularly.

Real empowerment comes with education. I am happy to inform

you that the literacy rate in India has improved for both, girls and

boys. With education comes confidence and identification. Women

with this empowerment have increased awareness levels and they

have started raising their voice against injustice in society.

It is true that women have been accorded an honourable place

in our culture and tradition and our Government has also taken

numerous concrete initiatives for women empowerment. However,

it is also true that women in our country are facing formidable

challenges in almost all spheres of life. Adverse socio-cultural norms,

traditional practices and prejudices and obstinate patriarchal mind-

sets, bigamy, polygamy, child marriage, female foeticide and unfair

treatment of widows serve as impediments in the path of women's

empowerment. The child Sex Ratio (age group 0—6 in rural segment)

has shown deterioration at the National level from CSR of 939 in

2001 to CSR 923 in 2011. The Government is taking initiatives to

address these issues with measures like One Stop Crisis Centre

(Nirbhaya Centre) for women affected by violence, both in private

and public spaces, including family, community, workplace etc., which

are proposed to be established at 660 locations across the country.

The Government of India has also announced Beti Bachao Beti Padhao

(Save the girl child Educate the girl child) Campaign to increase

awareness on critical issues and try change mindsets. It will be

aimed at ensuring girls are born, loved and nurtured without

discrimination, educated and raised to become empowered citizens

of this country with equal rights. Additionally, our strength is

that we are an open society with an independent judiciary,

free media and civil society to help in improving the well being of

women.



170

As Women Speakers of Parliament, it is our duty to ensure that

the laws enacted by Parliament are women-friendly and that

Parliament serves as a model institution for creating a positive

environment for women’s economic empowerment. Parliamentarians

can be motivated to address women related issues particularly those

matters which deal with the ‘care’ aspect.

In my own Secretariat, various policies and schemes have been

adopted to provide healthy and safe working conditions of work to

women staff along with a variety of support services intended to

enhance their capacity to balance professional and family

responsibilities. These initiatives include enhancement of maternity

leave, introduction of child care leave, provision for paternity leave,

drop-off facility by office vehicle in case of late stay for official

work and ladies’ pool in government accommodation. There is a

Complaints Committee for redressal of Sexual Harassment of Women

Employees aimed at providing them safe and secure environment.

I would like to end by saying that, the real need is to change

the mind set. The need of the hour is to have self governance

where every individual has the power and every individual is treated

equally.
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ACHIEVING GENDER EQUALITY, ENDING
VIOLENCE AGAINST WOMEN*

It gives me immense pleasure to participate in the General

Debate on the theme—‘Achieving Gender Equality, Ending Violence

Against Women’. This subject is, in fact, very close to my heart;

and being a woman Speaker of the elected House of the Parliament

of the world's largest democracy, I deem it my privilege to raise the

issues of women in a prestigious international Forum such as the

Assembly of the Inter-Parliamentary Union.

Women in fact, the unwavering pillars of society. They are the

nurturing base who cultivate the growing generations, nourish the

families, care for the ageing populace, support the economy and

weave the social fabric of the communities. But still they suffer

social, economic and physical discrimination.

Gender inequalities increase the risk of acts of violence against

women. Therefore, promoting gender equality has been considered

as a critical tool of preventing violence against women. Accordingly,

empowerment of women was identified as one of the eight

Millennium Development Goals targeted to be achieved by the year

2015. Over the years, though there has been significant improvement

in the status of women in many parts of the world in relation to

their health, education and employment, there still exist several

challenges and constraints on the way of achieving gender equality

in its entirety.

The worth of any civilization can be judged from the position

it gives to women. Indian culture and ethos justifiably ascribes an

honoured status to women. As per the Indian mythology the concept

of woman as shakti, or the primal energy force and the concept of

* At the General Debate during 131st Assembly of the Inter-Parliamentary Union,
Geneva, Switzerland (12-16 October, 2014).
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shiva shakti or ardhnarishwar amply demonstrates that man and

woman are not separate entities, but are together and complement

each other. They are endowed with similar qualities, capabilities

and potential. The principle of gender equality is enshrined in our

Constitution which guarantees to all women the fundamental right

to equality in all matters. On the political front, India has been a

pioneer in extending adult franchise to its women population. To

further promote the political rights of women in India, we had

amended our Constitution way back in the year 1992 to provide one

third seats to women in our local bodies and in some States even

up to 50 per cent.

On the economic front, we recognize the fact that gender

equality is the cornerstone of inclusive growth, sustainable

development and long term prosperity. Today, gender mainstreaming

is an essential part of our developmental planning. To promote

gender equality, we have in place the process of Gender Budgeting

as an integral tool of our annual Budgets. l am glad to place on

record that we have made significant progress, over the years, in

making the position of women better and stronger to bring about

gender equality in our society. However, we still have a long way to

go as gender-based violence still remains a serious concern for us.

Indian culture and civilization has always honoured women and

their rights. The Constitution of India grants equality to women

and prohibits discrimination in matters of opportunities and

employment. Our country has enacted laws and developed policies

that challenge traditional determinants of women’s status to create

a conducive environment for empowering women economically and

promoting gender equality. These include issues such as asset

ownership, skill development and financial inclusion. Though enacting

laws to prohibit violence against women is an important step towards

eliminating such violence, the efficacy of such legislations depends

on the extent to which they are effectively applied and enforced.

In India, the Ministry of Women and Child Development, the National
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and State Level Commissions for Women and a specialized

Parliamentary Committee on Empowerment of Women are the integral

parts of our State apparatus that strive to ensure effective

implementation of the laws, programmes and schemes.

To end the cycle of violence against women we have recently

started a programme called Beti Bachao, Beti Padhao (that is, Save

Daughter, Teach Daughter) to increase awareness on critical issues

facing our daughters and to try to change mind-sets of people in

favour of the girl child. To prevent trafficking and help the victims

of trafficking for commercial sexual exploitation, we have been

implementing a comprehensive scheme called Ujjawala. Recently,

we have proposed to set up One Stop Centres across the country

as a single point access to provide the women in distress legal aid,

counselling and temporary shelters.

I appreciate the noble initiatives of the Inter-Parliamentary Union

member countries to strive to achieve the goal of gender equality

and violence against women. The real need is to change the

traditional mind-set and not treat them as commodity. The real

empowerment of women will happen when they participate as equal

partners in economic, political, financial and social decision making

process. In fact, women deserve higher respect for giving birth to

life. Let us all join hands to eliminate all forms of gender-based

inequalities and violence that have wide-ranging implications for

sustainable peace and prosperity in our societies.

Thank you.
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DEVELOPMENT: INNOVATING FOR
FINANCING FOR GENDER EQUALITY*

We have assembled here to discuss and deliberate on a subject

that has attracted a lot of attention in recent times. The topic has

a direct bearing on women and how to improve their lot through

innovative financial inclusion. Financial inclusion in turn has the

potential to empower them. Today, equality entails equipping, both

men and women with equal access to capabilities; so that they

have the freedom to choose opportunities that improve their lives.

It means that women have equal access to education, health,

nutrition, access to economic assets and resources, political

opportunity and freedom from coercion and violence. Gender Equality

connotes equality, fairness & justice in the distribution of

opportunities, responsibilities and benefits in law and social

situations for men and women. Gender equality is not a woman’s

issue, it is a human issue. It affects us all. Gender equality is at the

core of sustainable development.

Equal access to resources and opportunities is not new to India.

Even in Ancient times, there were many accomplished women like

Gargi (Philosopher), Maitreyi (Thinker), and Leelavati (Mathematician)

were icons of women’s intellectual stature  in Indian Society.

All developments are fuelled by finance and the innovations in

financing can be a critical element in attaining  gender equality.

Institutional innovations are an integral part of any new process.

The Gender Budget initiative has opened up new vistas of channeling

public expenditure in India.

* At the 10th meeting of Women Speakers of Parliament organized by IPU,
 New York (29 and 30 August, 2015).
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The Government of India has adopted Gender Budgeting as a

tool for achieving gender mainstreaming. The most important

milestone towards institutionalizing the Gender Budgeting process

in India has been the formation of ‘Gender Budgeting Cells (GBCs)’

in 57 Ministries and Departments, which serve as focal points for

coordinating Gender Budgeting initiatives, both at intra and

inter-ministerial level. To facilitate the integration of gender analysis

into Government budget, a ‘Gender Budget Charter’ has also been

drawn for guidance and implementation. It continuously maintains

a gender perspective in policy and programme formulation, its

implementation and review. Provision of circulating Annual Action

Plan Format also enables the Gender Budgeting Cells to look beyond

mere allocation of resources for women and to track their utilization

and undertakes an analysis of their impact.

The mechanism of Gender Budget Statement in India monitors

the progress on gender equality. Herein, the Gender Budgetary

allocations are reflected in a two way classified Gender Budgeting

Statement—the first part that is Part A includes Schemes with

100 percent allocation for women while Part B of the Statement

reflects where the allocation for women constitute at least 30 percent

of the provision. With a happy note, I may mention that this practice

of laying the Statement has emerged as an important tool for

allocation for women and provides a picture of the funds flowing to

them. This way the magnitude of gender budget has increased

substantially from Rs. 143786 million in 2005-06 to Rs. 792578 million,

in 2015-16.

Hon’ble Chairperson, Women’s economic empowerment is a

pre-requisite for sustainable development and financial independence

is key to women’s empowerment as a whole. Our efforts to promote

gender equality  through financial inclusion has indeed contributed

towards more sustainable growth and development. The

Microfinance programmes are run with the help of

Non-Government Organizations and Self-Help Groups, and have led
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to economic empowerment of our women. In India, it has helped

in poverty alleviation, livelihood promotion, developing the local

economy, building organizations and changing institutions within

the society. Self-Help Groups coupled with the microfinance have

linked women to the mainstream banking system in the rural areas,

Dhanlaksmi is one such conditional cash transfer scheme being

implemented to provide financial incentives for families to encourage

them to retain the girl child and to educate them.

Pradhan Mantri Jan-Dhan Yojana is a National Mission on Financial

Inclusion encompassing an integrated approach to bring about

comprehensive financial inclusion of all the households in the country.

It aims to ensure access to various financial services like availability

of basic savings bank account, access to need based credit,

remittances facility; insurance and pension to the excluded sections

i.e. weaker sections & low income groups. The plan assures universal

access to banking facilities with at least one basic banking account

for every household along with financial literacy, access to credit,

insurance and pension facility. Overdraft facility upto Rs. 5000- is

made available to each account for every household, to the lady of

the household. The Cash Transfer schemes ensure direct transfer of

cash for girls and women which further promote financial inclusion

of women. The Unique Identification Device (UID) or Aadhaar Card

Scheme in India provides the proof of identity to the poor and

marginalized women. The Aadhaar Card facilitates disbursal of social

security and other benefits like pensions, scholarships, Mahatma

Gandhi National Rural Employment Guarantee Act (MGNREGA) wages,

etc. to women and girls. Bhartiya Mahila Bank Ltd.—A Bank exclusively

for women, first of its kind in the banking industry in India, has

been formed with vision of economic empowerment for women.

With 23 branches across the country, the bank is focusing on the

entire pyramid of Indian women, with special attention to

economically weak, under banked, unbanked, rural and urban women

to ensure inclusive and sustainable growth. Other unique initiatives
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such as the National Rural Livelihood Mission (NRLM); the National

Credit Fund for Women provide direct financial access to women.

However, there are some challenges too in the process of

innovating for financing for Gender Equality. Every country is at a

different stage of development and follows different path, strategies,

visions and tools in accordance with their national ideologies,

circumstances and priorities: Choice of financial instruments and

innovativeness is determined by indigenous culture, financial habits

such as informal channels of banking, cash economy and level of

financial literacy.

The World has become a global village, so every country's choice

of financial policies is also affected to some extent by Global

imperatives. These imperatives force developing countries many

times to commitments which pressurize their financial policies. The

issues of subsidies, agriculture, marketing and trade which affect

farmers will have direct impact on the women by increasing or

decreasing the income of the rural household. It is therefore

important that there should be safeguards to protect the women

from getting affected by the impact of these global imperatives.

Women participation in political, economic and social decision

making process is absolutely critical for their empowerment and

systematic influence on policy outcomes.

Needless to say, we have enacted progressive legislations and

introduced programmes and schematic interventions to facilitate

progress towards the goals of gender equality and women’s

empowerment. Our Parliament has enacted enabling Legislations to

provide safe environment for women to work, live and fulfil their

potential. With a view to encouraging women participation in

decision making at various levels, provision for at least one woman

director has been included in the new Companies Act, 2013. As per

this Act, every listed company and every other public company

having paid up share capital of Rs. 100 crore or more or having

turnover of Rs. 300 crore or more is required to appoint at least
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one woman director. Non-compliance with this rule has been made

punishable. To empower women we have reserved 33 percent seats

for them in local governance to facilitate and strengthen their

position in decision-making. Encouraged by this, some of our States

have raised the reservation level to 50 percent for wider

participation by them. About 1.3 million women at the local

governance level have been brought into the local decision making

mainstream, thereby ensuring direct flow of development finance.

Friends, Speakers of Parliaments, and specially the Women

Speakers, have a major role to ensure that gender dimension is

highlighted in local and international issues as well as in all aspects

of the parliamentary work. The Women Speakers of Parliament can

take a lead for establishing gender-sensitive sustainable goals for

the world. They can ensure that more and more women participate

in parliamentary committees, fora and groups and help place them

in positions of effective leadership in all parliamentary structures.

The Women Speakers can also support the cause by allocating more

time to debates on gender equality issues in Parliament, by setting

up specialized committees on gender, and through empowered

gender or women’s caucuses and gender units in Parliament. Being

the Speakers they can bring a change in the working environment

in Parliament by ensuring that internal policies of Parliament are

reviewed from a gender perspective. The Women Chairpersons of

the Parliamentary Committees and Women members of Parliaments

have an important role towards gender empowerment and equality.

There is no denying the fact that the battle for gender equality

has to be fought at the level of minds. Only when a particular

mindset, of men as well as women, is changed to view women as

an equal human being and a partner in all activities will this fight

be over. In this direction, a new initiative that we have recently

launched is Beti Bachao Beti Padhao (Save Girl Child, Educate Girl

Child). Aiming at changing mindsets, this programme addresses not

only declining child sex ratio but also discrimination against women

in a life cycle continuum.
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In conclusion, I must say that there should be growing

understanding that it is not enough to have the right policies and

system to fix the gender gap and promote gender parity. For real

impact it is crucial to identify and transform the deeply entrenched

mindsets and behaviour pattern that obstructs the change. With

these words, I hope that the deliberations and exchange of

experiences in this meeting will go a long way in further innovating

for gender equality.

Thank You.




The former President of India, Smt. Pratibha Patil, addressing the Valedictory
Session. The Prime Minister of India, Shri Narendra Modi and the Lok Sabha
Speaker, Smt. Sumitra Mahajan are on the dias.

President of India Shri Pranab Mukherjee; Vice-President Shri Mohammad
Hamid Ansari; Prime Minister Shri Narendra Modi; Lok Sabha Speaker
Smt. Sumitra Mahajan; and Speaker of Bangladesh Parliament Dr. Shirin
Sharman Chaudhury at the inaugural session of the First National Conference
on "Women Legislators: Building Resurgent India" on 05 March, 2016 at
Vigyan Bhawan, New Delhi.



Hon’ble Speaker of Lok Sabha, Smt. Sumitra Mahajan and other dignitaries
at the lighting of the Lamp Ceremony of Meeting of the BRICS Women
Parliamentarians' Forum, Jaipur, Rajasthan, August, 20-21, 2016.
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*

It is my great pleasure and honour to welcome all of you to this

first ever National Conference of Women Legislators in India.

We are beholden to the Esteemed Rashtrapatiji, for accepting

our request to inaugurate this National Conference. The President

of India is an integral part of our Parliament and Shri Pranab

Mukherjee represents in himself the finest qualities of a virtuous

Head of State, an able and experienced administrator and an

outstanding parliamentarian. As such, his words of wisdom, based

on many years of intimate association with the highest institution

of governance, will indeed set the tone for the discussions to

follow in the Conference. It is worth mentioning in this context

that the Hon'ble Rashtrapatiji, in his Address to the Members of

Parliament on 23rd February, has said that in future the Government

would induct women in all the fighter streams of our Armed Forces.

This is a matter of pride and source of encouragement to all of us.

I am grateful to the respected Up-Rashtrapatiji for his benign

presence in this Conference. He too, has rich and varied experience

in the working of the administrative and legislative institutions.

I extend a hearty welcome to Shri Hamid Ansariji.

The august presence of the respected Prime Minister has

enhanced the profile and prestige of this Conference. We look

forward to hearing his enlightened views at the Valedictory Session

of the Conference tomorrow.

I am particularly delighted to welcome my sister, the Hon’ble

Speaker of the Bangladesh Parliament, Dr. Shirin Sharmin Chaudhury,

who also happens to be the chairperson of Commonwealth
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Parliamentary Association and who has very gladly acceded to my

request to grace this Conference. We are thankful to her and eagerly

await her learned exposition at the Plenary Session which she will

be chairing.

With great pleasure, I welcome the women legislators who have

gathered here today, especially those sisters who have come from

the State and Union Territory Legislatures and my colleagues in

both the Houses. I am delighted that large number of women

legislators from Legislative Councils and Assemblies of most States

of the country are attending this Conference. We are sure that

they will participate in the sessions with utmost involvement and

give invaluable insights into the different dimensions of the Agenda

Items.

I also extend a warm welcome to Hon. Ministers, Members of

Parliament, distinguished panelists, domain experts, invitees and

members of the media.

How

women Legislators can contribute towards building Resurgent India?

(social

development), (economic development),

(governance) (legislation)

(re-invent)
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(sub-themes)
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(good governance) 
Development

of country depends upon the development of State.
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Sustainable Development Goals
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(IT)

Women friendly tools
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*

(gender inequality)
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(inner strength)

(perspective)

(policy making)
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presiding officers
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(agencies)

“Rights, powers and prestige are not things to be demanded.

They are for us to command.”

(inclusive and flexible culture)
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BRICS WOMEN
PARLIAMENTARIANS’ FORUM*

It is my privilege and honour to welcome the distinguished

gathering to the beautiful city of Jaipur, popularly known as the

pink city, for the meeting of the BRICS Women Parliamentarians on

the theme 'Women Parliamentarians'—Enablers for Achieving SDGs’.

This meeting is an endeavour on the part of BRICS Women

Parliamentarians to provide an opportunity for strengthening

parliamentary cooperation in furthering the agenda of BRICS. I am

sure that we will gain invaluable insights into the, different

dimensions of the issues with the active participation from all the

delegates who have assembled here. In my opinion there could not

have been a better-venue than the State of Rajasthan to discuss

the theme of  the Conference as the State is led by a dynamic

woman Chief Minister, and it also brings to mind a remarkable tradition

in the State of Rajasthan in the area of sustainable development.

Rajasthan receives scanty rainfall concentrated over barely

3-4 months of the year. The society here nurtured a strong tradition

of water conservation and sustainable use of water resources derived

from the teachings of leaders, such as—Shree Guru Jambheshwar

Bhagwan and others, who preached preserving bio-diversity and

sustainable natural resource management in order to peacefully

coexist with nature. Taking forward this tradition, which had mainly

women at the forefront, resulted in a community-driven effort in

the area of rainwater harvesting, water conservation and watershed

development making Rajasthan virtually a drought-free State. There

were nine droughts between 1997 and 2007, and still Laporiya village

* Inaugural Address at the Meeting of BRICS Women Parliamentarians’ Forum, Jaipur,
Rajasthan (20 August, 2016)
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in Rajasthan did not require a single water tanker as the village

developed unique dyke system called the “Chauka” and other

traditional water conservation methods to set an example for others

to emulate. One of the first environmental movements, which was

inspired by women, was the ‘Chipko’ movement (Women tree

huggers). It started in the early 18th century in Rajasthan. Women

risked their lives—Amrutha Didi was one—to protect forest trees

from being felled. In Uttarakhand and other States also, such

campaigns continued.

Distinguished Delegates, BRICS is a relatively young group. The

Group has taken impressive strides beginning from a forum for

consultation on economic issues of mutual interest to evolving into

a group which now has various topical global issues on its agenda.

The agenda cooperation in addressing global and multilateral issues

of mutual interest has been carried forward in the last seven Summits

and several Ministerial meetings. We hope that it would be

considerably furthered during India’s chairmanship for this

year, especially at the 8th Summit to be hosted by India later in

October.

The BRICS countries together comprise 43 per cent of the world

population, contributing 37 per cent of the world GDP. The success

of the SDGs will heavily be dependent on their successful

implementation in the BRICS countries. So with agreement reached

on the 'what' we have to get on with the ‘how’.

Our collective track record of achievement of the MDGs has

been an uneven picture and at current rates over 970 million people

will still be in poverty in 2016. This is not only politically untenable;

it is also economically unviable and morally indefensible. It is in this

context, I feel, we need to concentrate on some of the most

fundamental issues that remained at the core of the development

debates. As Pandit Deen Dayal Upadhyaya, India’s leading political

philosopher and mass leader once said, and I quote: ‘Integral

humanism is the basis for development as it espouses indigenous
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economic model that puts the human being at the centre state’.

I emphasize what he said—human being should be at the centre

stage in any economic model.

He placed the welfare of the poorest at the centre of his

thoughts. This is what we also see in the 2030 Agenda. I strongly

feel that development at the cost of our culture is not sustainable.

Our Past tells us how civilizational strengths may steer us through

the contemporary challenges. It is important that we evolve our

own indigenous ways of achieving sustainable goals. While the 2030

Agenda acknowledges different national realities, capacities and

levels of development and respects national policies and priorities,

the fact remains that it is in our collective interest to implement

the SDGs efectively. It is a vital necessity for ensuring peaceful,

sustainable and just world. Ensuring food security and adequate

nutrition, healthcare, education, etc., and at the same time

developing and acquiring green technologies to save the

environment, require resources that the least developed and

developing countries may not be able to generate on their own.

Therefore, the 2030 Agenda requires that mobilization of financial

resources as well as capacity building and transfer of technologies

to Developing countries on favourable terms, will play a vital role in

the implementation of the SDGs.

Climate change possesses grave risks. Women are most vulnerable

people, and therefore, are most at risk from climate change. They

spend increasingly long hours hunting for food, fuel and water, or

strugge to grow crops. Through their experiences and traditional

knowledge, women can offer valuable insights into better managing

the climate and its risks. However, their knowledge about traditional

practices is often excluded from decisions about sustainable

ecosystems. In addressing Climate Change, we should forge a global

public partnership to harness technology, innovation and finance to

put affordable clean and renewable energy within the reach of all.

Equally, we must look for changes in our life styles. That will make
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us less dependent on energy and more sustainable in our

consumption.

'Nurture the Nature’ has been the guiding philosophy of Indian

way of living. We are committed to a sustainable path to prosperity.

It comes from the natural instinct of Indian tradition and culture.

But it is also routed firmly in our commitment to the future. Our

National plans are ambitious and purposeful. New capacity of

175 gigawatt of renewable energy over the next seven years; energy

efficiency, a tax on coal; a huge afforestation programme; reforming

our transportation; and cleaning up our cities and rivers. In the

words of our popular Prime Minister, Shri Narendra Modi: “When we

speak only of climate change, there is a perception of our desire to

secure the comforts of our lifestyle; when we speak of Climate

Justice, we demonstrate our sensitivity and resolve to secure the

future of the poor from the perils of natural disasters”.

The bond between the Indian people, especially women and

trees, is very strong. Various trees, fruits, plants have special

significance in Indian traditions. All plants and flowers have medicinal

value in Indian System of Medicine, Ayurveda. Indian ethos drive

home the importance of preserving nature by deifying it through

centuries. A Hindu household is considered incomplete if it does

not have a Tulsi, the holy basil, the Tulsi plant in a courtyard because

it not only purifies air but also offers cure for several ailments.

Similarly, Indian women worship various trees like what we call, the

Bargad, the Banyan tree; Pipal, the sacred fig; the Aamla, the Indian

gooseberry, not only for their beneficial medicinal properties but

also for seeking blessings for the family.

Today, much of India’s development agenda is mirrored in the

Sustainable Development Goals. We have chosen the path of removing

poverty by empowering the poor. Now, I would like to make a

mention of a few recent initiatives launched by India for promoting

inclusion and social advancement. The initiative of ‘Jan Dhan Yojana’

or ‘National Mission on Financial Inclusion’ which aims at covering
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all households in the country with a bank account and insurance

benefit, is just one example of empowering people and unleashing

their entrepreneurial energies. The ‘Beti Bachao-Beti Padhao’ or

the scheme to promote Girl Child and educate Girl Child brings the

girl child at focus of all efforts for development. ‘Make in India’,

‘Skill Development’, ‘Digital India’ are some of the new initiatives

taken by the Government to accelerate the growth in our country.

The implementation of the noble goals in the SDGs will be

successful only when we present a united front. I am sure, we are

all aware of what this entails for the BRICS countries. In order to

leverage our position with regard to issues of global concern,

especially, the SDGs, the BRICS countries need to strengthen our

cooperative mechanisms and to innovate new institutional means

for meeting the needs of the Member countries. Multilateral

cooperation like the New Development Bank established by the

BRlCS, is a step forward in that direction. The NDB can be

instrumental in filling the massive gap in investment in infrastructure

and sustainable development resources in emerging and developing

economies, and also giving them a greater voice in the development

finance architecture.

Our goal should, above all, be to secure inclusive development

for all people and to share responsibilities equitably, just as we say

in our shloka:

It means: May all cross their difficulties. May all see good and

auspicious things. May all get their wishes fulfilled; and may everyone

everywhere be happy. That is our philosophy.

Women are the fountainheads of life. The family, the society,

the community and the country, go around women and it is them

who hold the world together. Women are the natural care givers.

They are the first providers, the first educators, the first resource

allocators in the family and society, and they are the natural
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protectors of the environment. In households, women are often

the primary energy managers and are more likely than men to

conserve energy through a greater willingness to alter everyday

behaviours.

As women parliamentarians from the BRICS Parliaments, we are

here to make a forceful statement that we have a pivotal role in

ensuring that all these happen in our respective countries. We must

recognize that, as women, we all are concerned with policy issues

that affect life at the level of family and community, and other

larger social concerns, especially, in areas like education,

infrastructure and health.

The role of women parliamentarians as enablers of achievement

of the SDGs need to concentrate on our role as people’s

representatives helping to highlight the concerns of the people as

well as mobilizing the participation of the citizens in issues of

governance and sustainable development. As women

parliamentarians, we also have special responsibilities as well as

advantages in providing leadership to women and grass-roots

organizations, which are engaged in addressing issues like Climate

Change.

We, as parliamentarians, have various roles — legislative,

representational and leadership. As legislators, we can bring our

knowledge and understanding of topical issues and also concerns

about the SDGs and their implementation to bear on the content

of legislative proposals. Our representational roles extend, to our

engagement with the governance processes to represent the

concerns of our constituencies, helping the Government define

development priorities and supporting them in their implementation.

Parliamentarians also have the leadership roles in that. In that, we

can provide leadership too, and mentor elected representatives at

the grassroots — that is more important— and help initiate

development projects and local bodies in securing funding for their

own projects.
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The 2030 Agenda also recognizes the essential role to be played

by the National Parliaments in ensuring accountability at different

stages of the policy cycle and their implementation. Beside, global

developmental targets have to be made locally relevant, viable and

then implemented by involving various stakeholders so that we

create country ownership for the SDGs.

In all of these, we, as women Parliamentarians, have added

responsibilities because worldwide women face disproportionate

risks and greater burdens from the impacts of poverty, climate

change and other social political and economic crisis.

We come from different political systems which provide different

institutional platforms for our voices to be heard. We may have

different concerns on our agenda depending on our own individual

preferences and expertise but as Parliamentarians, our roles are not

much different because we represent people and people in our

respective countries have similar concerns which also define our

responsibilities.

To conclude, India is committed to working with international

community to craft an ambitious, comprehensive and equitable

development agenda with poverty eradication at its core. The Indian

Parliament is ready to play its role in this noble endeavour. India’s

support is inline with Indian philosophy of 'returning back more

than what one receives'. That is our philosophy. In fact, in a prayer,

we say that ‘Oh God, please keep my mental framework such that

I always remain committed for giving more than what I receive’. We

say:

That is what we always say that we have to give more than

what we get. So, let us work together to achieve the noble goals

as laid down in the SDGs. In this context, I would again like to

quote. Sanskrit shloka and that is also our philosophy:
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It means, ‘Om! May he protect us, may we enjoy the knowledge

together, may we work with great energy, may our journey together

be brilliant and effective, may there be no bad feelings between

us. That is why we say peace, peace and peace everywhere'. That

is what every now and then we pray.

I once again extend a hearty welcome to all of you to this

gathering of BRICS Women Parliamentarians. I wish the meeting very

successful deliberations and all the delegates a very enjoyable and

pleasant stay in our country.

I am, particularly, delighted to acknowledge with thanks the

special role of Shrimati Vasundhara Rajeji, the hon’ble Chief Minister

of Rajasthan, who has shouldered the utmost responsibility of putting

in place all arrangements for holding this meeting. I am also glad to

acknowledge the special privilege of working with Hon’ble Speaker

of Rajasthan Legislative Assembly, Shri Kailash Meghwalji, who has

taken special care in making sure that all facilities are in place.

So, with these words, I am very glad to inaugurate the Meeting

of BRICS Women Parliamentarians Forum.

Thank you very much.
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BRICS WOMEN PARLIAMENTARIANS’
FORUM —VALEDICTORY SESSION*

We now come to the conclusion of the Meeting of the BRICS

Women Parliamentarians’ Forum. Last year, when the BRICS

Parliamentary Forum first met at Moscow, a new journey began in

the inter-parliamentary dialogue among the BRICS countries. The

BRICS parliamentary forum is a building bloc of the BRICS architecture.

We must build BRICS, brick by brick, Jaipur, the pink city of palaces,

signifies another new journey as the venue of the first ever meeting

of the BRICS Women Parliamentarians' Forum. It is a historic occasion

as it brought together women Parliamentarians, from Asia, Europe,

Africa and Latin America for the first time. It is certainly a great

occasion for us to host the Women Parliamentarians from BRICS

countries who have gathered here, deliberated on subject matters

which are close to our heart from the development perspective.

This meeting is taking the Moscow initiative to a higher plane.

Distinguished Delegates, I strongly believe that dialogue among

Parliamentarians is important in deepening cooperation and

promoting strategic partnerships, especially in the context of Agenda

2030 and the Sustainable Development Goals. This event is conceived

in that spirit. I am grateful to you all for coming here and

participating in the deliberations of the agenda. Not only that

Members of Parliament are in a better position to interface between

citizens and Government, and also laws and legislations are

instruments through which sustainable development can be brought

about. Environmental laws, for example, have a great bearing on

climate change, which, in turn, will impact ecology. These are the

topics which we have discussed. We must learn and benefit from

* At the Valedictory Session of the meeting of BRICS Women Parliamentarians’
Forum, Jaipur, Rajasthan (21 August, 2016).
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the best practices available in BRICS countries. I greatly appreciate

your active participation and the valuable suggestions you have

offered. I am sure, this will encourage us to meet regularly to

discuss issues and exchange views in order to acquire deeper insights

and develop a perspective on the problems and challenges faced by

us as lawmakers to make our planet a better place to live in.

During the two day deliberations, we discussed three important

subjects, namely, ‘Perspectives on implementation of SDGs’,

‘Achieving SDGs-Role of Women Parliamentarians in Involving Citizens’

and ‘Containing Climate Change—Imperatives of Global Cooperation'.

The first subject bears great relevance in the context of our

journey towards the Millennium Development Goals coming to an

end and we are now moving forward to achieve the Sustainable

Development Goals, a concept far more comprehensive and inclusive

than the former. I strongly believe these 17 goals and the 169

associated targets have the potential to transform the future of

our countries by accelerating our endeavours and to take us on the

path of a meaningful growth, in close harmony with nature. It must

be our endeavour to achieve these goals in our own interest and

in global interest, as well. As law makers, it is our responsibility to

oversee and monitor the implementation strategies and mechanisms

of the SDGs put in place by our respective Governments.

The second subject — Achieving SDGs — Role of Women

Parliamentarians in involving Citizens was also of great significance

from the developmental perspective. Development must be gender

inclusive, if it is to be equitable, sustainable and effective. Unless

women and the resources they represent are fully integrated into

the developmental processes, there cannot be a meaningful

development and inclusive growth. Therefore, mainstreaming gender

equity is vital for ameliorating the socio-economic conditions of

people within the framework of sustainable development. I think

there is a pressing imperative to mainstream women’s involvement

in the developmental dialogue, strategies, mechanisms and
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partnerships. The time has come to make the system understand

how critical the role of women Parliamentarians is in this context.

As women, we have a natural instinct towards development and

progress. As I have said earlier, we are seen as agents of change.

It is widely recognised that if there is money in a woman's hand,

there is money in her house; if the woman's hand is strong, her

family is strong; and if there is happiness on a woman’s face, there

is happiness in her home. As development partners, we can involve

citizens in the process of development and can also strengthen

innovative partnerships with civil society organisations to scrutinize

and assess the effectiveness of various Government programmes.

Therefore, active involvement of our women Parliamentarians in

the process will result in a greater responsiveness towards citizen’s

needs and will lead to a greater harmony, meaningful development

and inclusive growth. This will ensure that the fruits of Development

spread across various sectors of society. At the national level, we

can have multi-party and multi-portfolio committees or forums of

women Parliamentarians for advancing the goals of SDGs in a

crosscutting way, and at the international level constructive

cooperation and strategic partnerships will accelerate the march

towards SDG targets.

Another important subject covered during the Meeting was

Containing  Climate Change—Imperatives for Global Action. Climate

change affects  humanity as a whole, but, at the same time we, as

developing countries, have our own challenges. We welcome the

Paris Agreement, which is anchored in the UNFCCC and is ambitious

agreement based on the principles of equity and common issues

but differentiated responsibilities. I note with satisfaction that

this Forum has highlighted the concerns shared by the BRICS

countries on climate change and the ways and means to deal with

it. Overall, the priority theme of the Meeting and the Sessions

focussed on the implementation areas and also highlighted the

emphasis that Member States are expected to put on SDGs.
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As we are closing the historic event on a memorable note, I

express my sincere appreciation to all of you for your active and

meaningful participation in the discussions during the informed

sessions we have had over the past two days. I am sure, the valuable

suggestions you have given and the experiences we all shared

amongst us during the deliberations will be useful in further

streamlining our development agenda. An event, of this magnitude

is made possible only with the involvement of many individuals and

agencies. On behalf of all the Distinguished Delegates, and on my

own behalf, I express my sincere gratitude to the Hon’ble Chief

Minister of Rajasthan, Smt. Vasundhara Raje for sparing time from

her busy schedule to join us in the Meeting and for her very insightful

Valedictory Address. We are thankful to the Hon'ble Chief Minister,

her ministerial colleagues, various Departments of the Government

of Rajasthan and other agencies, for the wholehearted cooperation

extended in facilitating a successful conclusion of this Meeting. We

are also grateful to Shri Kailash Chandra Meghwal ji, Hon'ble Speaker

of the Rajasthan Legislative Assembly, for his utmost cooperation in

making this event a grand success. I thank the Secretary of the

Rajasthan Legislative Assembly and his dedicated team of officers

and staff for the efficiency and commitment they have shown in

organizing this Meeting successfully. I thank all the women

Parliamentarians of BRICS countries, especially the Chairpersons of

various Sessions and Panelists and Delegates who participated in

this event. Their valuable participation has indeed enriched the

proceedings of this event.

Our thanks are also due to the Secretary-General of Lok Sabha

Shri Anoop Mishra, Secretary Dr. D. Bhalla and the Officers and staff

of the Lok Sabha Secretariat for their unstinted efforts in organising

this event. I also thank the members of the Core Committee for

their support and cooperation. I greatly appreciate the cooperation

they all have extended to make the Meeting a grand success. I also

take this opportunity to thank the Ministries involved in this event,

particularly the Ministry of External Affairs for their cooperation
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and support. Before concluding, let us resolve to continue our

endeavours towards achieving the SDGs and to promote these goals

as a universal frame-work. Our commitment should be towards the

implementation of the Declaration and the Resolution that we have

made here and in Moscow on this subject. I have no doubt that we

will exceed the expectations going by the enthusiasm and

involvement shown over the past two days. I wish you all a pleasant

and safe journey back home and I hope you will cherish beautiful

memories of this Meet.

Thank you.
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—

“When there is both inner and outer cleanliness, it approaches

godliness”.

Cleanliness and purity are not matters of instinct

but they are matters of education, habit, mentality and principles.
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(Women

are agents of social changes the world over. When we are educating

a women, we are educating society as a whole.) 

 Green Earth, Clean Earth is our dream worth.  
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 sub-mission,

Swachh Bharat Mission (Gramin)
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waste management

bio-degradable non-degradable,

radiation

recycle and reuse
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NATIONAL WOMEN’S PARLIAMENT*

It gives me immense pleasure to be with you all today at this

Valedictory Ceremony of the National Women’s Parliament. At the

outset, I would like to thank Hon’ble Chief Minister

Shri Chandrababu Naidu ji and Dr. Kodela Siva Prasada Rao, Hon’ble

Speaker of Andhra Pradesh Legislative Assembly, for inviting me to

this august gathering. It is indeed a joy to be in this beautiful

capital city of Amaravati, which is being called the People’s Capital.

The people and the Chief Minister of Andhra Pradesh deserve rich

accolades for developing it as the most modern state-of-the-art

city. I offer my sincere appreciation to the Andhra Pradesh

Legislative Assembly for their laudable initiative in organising this

important event on the theme ‘Empowering Women for Nation

Building’.

Friends, in recent months, the Parliament of India has been

making consistent efforts to mainstream the role of women

legislators in policy formation and programme implementation,

particularly in the development sphere. As you may recall, last year

in August, our Parliament hosted the first meeting of BRICS Women

Parliamentarians Forum in Jaipur. The Forum was initiated by us to

bring women parliamentarians of BRICS countries under one roof to

discuss ways and means of realising the targets of Sustainable

Development Goals. Prior to this Meeting, as a first step in this

direction, we had also organised a two day National Women

Legislators Conference in March 2016 on the theme ‘Women

Legislators: Building a Resurgent India’. The Conference, as you

know, was attended by over 350 Delegates comprising State

*At the Valedictory Ceremony of the National Women’s Parliament organised by the
 Andhra Pradesh Legislative Assembly, Amaravati (12 February, 2017).
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Legislators, Members of Parliament, Chief Ministers and Union

Ministers and Chief Ministers of various States. The Conference

dwelt on many important issues and challenges concerning women

with a special thrust on how women legislators could proactively

and productively contribute towards nation building.

Today, I am immensely pleased that a similar initiative has been

taken by the Andhra Pradesh Legislative Assembly to bring together

women legislators and parliamentarians, as also eminent women

leaders from the civil society and the corporate world to continue

this important discussion on the role of women in nation building.

In fact, I consider the present convention as a continuation of our

endeavour to empower women and to help them in contributing

towards nation building. With this objective in mind, I am happy

to learn that during the last two days you have deliberated on a

number of important themes and contemporary challenges

concerning women including on women’s status and decision making

power, vision for the future and women as change makers in global

scenario, among others.
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defence and paramilitary sector, commercial driving, petrol pump

worker, security guards, fighter pilot

Today, technology has made the world a global village. In this

fast moving and rapidly developing world, where interdependence

amongst nations and societies has become more relevant, women

with her inherent qualities of love, compassion, devotion,

understanding, tolerance and patience have a very crucial and

proactive role to play at every level. Women have to be in the

driving seat to navigate the ship of life for family, society and

nation.

Speakers Research Initiative 

I believe that if more and more women participate in policy making

and legislature, executive and judiciary, the direction and quality

of governance will improve a lot.
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National Conference of Women Legislators' theme song 

—
—

—

Distinguished Delegates and Friends! I would like to urge you

to contribute in whatever different ways you could towards

mitigating the problems faced by women in helping to empower
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them to contribute to the country’s development. It is my hope

that new perspectives and insights you gained during this

convention through the exchange of views and experiences will

help you to bring about positive outcomes for women in the society.

We have to now move from development and empowerment of

women to women led development and empowerment.

With these words, I once again thank you all for inviting me

here and I wish you all the very best in the discharge of your

onerous public roles and responsibilities in the future.

Thank you.
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WOMEN POLITICAL LEADERS : CLIMATE
CHANGE, WOMEN LAND RIGHTS AND

SUSTAINABLE DEVELOPMENT*

At the outset, I would like to express my sincere appreciation

to the House of Representatives of Indonesia and the Inter-

Parliamentary Union for the laudable initiative they have taken in

organising this World Parliamentary Forum on Sustainable

Development so as to provide a full range of comprehensive

perspectives to the Parliaments around the world in terms of

implementation of SDGs. This Forum is indeed a welcome initiative

that will provide us an extremely useful platform to facilitate the

sharing of policy analysis, experiences, best practices with respect

to the SDGs across the world Parliaments. I am happy that this first

World Parliamentary Forum on Sustainable Development has

also made special emphasis on the true meaning of SDGs: for the

people.

Distinguished Delegates, coming to the topic of our discussion,

we all know that climate change, women land rights and sustainable

developments are all inter-related and there is a need to address

the issues and challenges associated with them. It is a great cause

for concern today that women are a vulnerable lot in the society.

They are more at risk to the effects of climate change than men,

primarily because women and men have unequal access to resources

and opportunities. Often, their needs are different and competitive.

Men, most often being in control of budgets, may not value women’s

concerns, and cultural barriers may prevent women from asserting

their demands effectively.

* At the World Parliamentary Forum on Sustainable Development, Nusa Dua,
Bali, Indonesia (7 September, 2017).
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The United Nations Framework Convention on Climate Change

(UNFCCC), which is the overarching international Agreement aimed

at stabilisation of climate change, acknowledges and promotes

gender balance and gender equality in the context of climate change

policies. Since social, economic and political barriers limit women

to cope with the adverse impacts of climate change, consultation

and participation of women in climate change initiatives is imperative

and the role of women's groups and networks need to be

strengthened.

Distinguished Delegates, women's land rights are also critical to

secure them access to land and other natural resources which is

imperative for sustainable livelihoods and a key factor in assuring

food security. It is a cause for concern that while many countries

have gender equality in their constitutions, laws relating to property

rights often do not give equal status to women, or, where they do,

women's property rights may not be respected in practice. This

calls for a broader conceptualization of land rights and access to

productive resources which is pro-poor, gender inclusive and

responsive to human rights.

With respect to sustainable development, the 2030 Agenda and

its actionable core of 17 Sustainable Development Goals (SDGs)

adopted on 25 September 2015 by the United Nations General

Assembly provides ambitious SDGs, envisaging the eradication of

poverty as the overarching goal, and laying a balanced emphasis on

the three pillars of sustainable development viz. social development,

economic growth, and environmental protection. The Agenda, unlike

the MDGs, has a stand-alone Goal on gender equality and the

empowerment of women and girls. In addition, there are gender

equality targets in other Goals, and there is a need for collection

of sex disaggregation data across many indicators. Since gender

equality is central to all of the SDGs women need to be given a

more meaningful role to play in the attainment of these goals. In

India, the 2030 Agenda and its actionable core of 17 SDGs resemble
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our own vision of development. The Government of India's initiatives

such as Smart Cities, Make in India, Beti Bachao Beti Padhao (Save

girl child, educate girl child), Swachh Bharat (Clean India), Jan Dhan

Yojana (National Mission for Financial Inclusion), Digital India, Skill

India, Startup India etc., closely relate to several targets under the

SDGs.

Friends, in recent times the Parliament of India has been making

consistent efforts to mainstream the role of women legislators in

policy formation and programme implementation, particularly in the

development sphere. Last year in August, our Parliament hosted

the first meeting of BRICS Women Parliamentarians Forum in Jaipur

in the State of Rajasthan. The Forum was initiated by us to bring

Women Parliamentarians of BRICS countries under one roof to discuss

ways and means of realising the targets of Sustainable Development

Goals. During the two days’ meeting, we deliberated on the theme

‘Women Parliamentarians: Enablers for Achieving SDGs’. The meeting

ended with the Jaipur Declaration which inter alia underscored the

need to address climate change in all its manifestations, and work

out integrated solutions to preserve and protect ecological systems

and forests and ensure food security. The Declaration also underlined

the significance of expeditious parliamentary approval of SDG related

legislation and adequate budgetary resources, oversight and

monitoring of implementation through procedural devices and

Parliamentary Committees. Prior to this Meeting, as a first step in

this direction, we had also organised a two-day National Women

Legislators Conference in March 2016 on the theme ‘Women

Legislators: Building a Resurgent India’. The Conference was attended

by over 350 Delegates comprising State Legislators, Members of

Parliament, Union Ministers and Chief  Minister of a State. The

Conference dwelt on many important issues and challenges

concerning women with a special thrust on how women legislators

could proactively and productively contribute towards national

welfare and development.
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More recently, from 18 to 19 February this year, our Parliament,

along with the IPU, jointly hosted the South Asian Speakers' Summit

on Achieving Sustainable Development Goals in Indore, Madhya

Pradesh. The Summit, among others, held Sessions on Gender equality

as a critical factor for sustainable development and Dealing Effectively

with the Challenge of Climate Change and Natural Disasters:

Opportunities for Regional Parliamentary Cooperation. At the end of

the Summit the Indore Declaration was adopted which,

inter alia, emphasized the important role of Parliaments and

Parliamentarians in achieving the SDGs and the need for Cooperation

among the countries of the Region.

Besides, these initiatives our Parliament had also held discussions

on the SDGs on 3 August 2016 in the Monsoon Session, and again

on 30 March 2017 during the Budget Session. Both the Government

and the Parliament have taken keen interest in the proper

implementation of the SDGs, and are committed to set aside one

day of every session of Parliament for a thorough discussion on the

progress on SDGs, focusing on one particular goal at a time. This is

intended to serve as an opportunity for stocktaking and course

correction, while ensuring a broader participation of parliamentarians

in achievement of the SDGs. Additionally, the Speaker's Research

Initiative (SRI) has been launched for providing, among other things,

SDG-related insights to Members of Parliament. The SDGs and their

implementation have been constantly on the parliamentary agenda

as shown by the events and activities that the  Parliament of India

has organized from time to time.

Distinguished Delegates, as people's representatives, we have

onerous responsibilities to highlight the concerns of the people as

well as mobilize the participation of the people in issues of

governance and sustainable development. As women

parliamentarians, we also have special responsibilities as well as

advantages in providing leadership to women and grassroots

organizations which are engaged in addressing issues like climate
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change that have disproportionate impact on women. As

parliamentarians, we also need to highlight these issues in

appropriate forums at the international level and call for greater

cooperation in addressing them.

With our respective Parliaments responsible for legislating, policy

oversight and budget approval, parliamentarians are central to the

development agenda. We are in a unique position to Influence

shape and content of our respective national development agenda

and ensure the implementation of the SDGs through legislation,

Oversight of Government's work and achievements, annual

parliamentary reviews of proposed government expenditures and

budgetary allocation. We can initiate debates that can catalyze a

wider public discussion or debate on the SDGs, ensure scrutiny

through Parliamentary Committees, and develop and strengthen

innovative partnership with civil society organizations to scrutinize

and assess various Government programmes concerning SDGs. As

parliamentarians can help in strengthening the effort of the

Government in building infrastructure such as roads, transport,

power, healthcare facilities, etc., which support growth and facilitate

development in their constituencies through their personal initiatives

and involvement.

As women parliamentarians, we have a pivotal role in ensuring

that all these happen in our respective countries. We must recognize

that, as women, we all are concerned with policy issues that affect

life at the level of family and community and other larger social

concerns, especially in areas like education, infrastructure and health.

The desired goals and objectives in areas of climate change, land

rights and SDGs can only be achieved if women are able to play an

active role in the decision making process in the legislation,

governance and policy formulation. Though women constitute about

50% of the population, but we do not see much presence of women

in decision making bodies. Unless the views of women are heard

and they are made part of the policy making bodies, it may be
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difficult to achieve the desired lofty ideals and goals with respect

to many targets we are supposed to achieve.

Let us hope that the deliberations like this happening here

would go a long way in sensitizing the Parliament and policy makers

to have a more responsive, equitable society where women are

becoming equal partners in progress.

Thank you.
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CULTURAL MATTERS
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HARMONY OF RELIGIONS:
WELFARE OF HUMANKIND*

It is a matter of great pleasure for me to be here with  you all

today at the inauguration of the Third International Dharma-Dhamma

Conference on ‘Harmony of Religions: Welfare of Humankind’. At

the outset, I would like to take this opportunity to congratulate

the Department of Culture, Government of Madhya Pradesh,

Sanchi — University of Buddhist-Indic Studies; and Centre for Study

of Religion and Society for organising this Conference which will

focus on religion as the most potent force that has the capability

to bind the entire humanity in the ties of love, peace and

development.

Harmony of religions and welfare of humankind are the life force

energies of our national cultural tradition. It is said about Dharma-

‘Dhaarnaat dharma ityahoo’ which means that it is dharma to

develop positive attributes. It gives me great pleasure to welcome

all of you in this significant Conference being held in Indore. As I

have the privilege of representing Indore for the eighth term now

in Lok Sabha, this culturally vibrant and diverse city has become a

part of my life and my being. The people of Indore are extremely

hospitable, friendly and peace-loving. I am proud to mention here

that Indore is the only city in the country which can boast of

having two temples of modern learning in India — an Indian Institute

of Technology and an Indian Institute of Management. I am extremely

happy that a Conference of this magnitude is being held in my

home town. In this august gathering of learned intellectuals of

various religious beliefs would deliberate on the harmony among

* At the 3rd International Dharma—Dhamma Conference ‘Harmony of Religions:
Welfare of Humankind’, Indore (24 October, 2015).
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religions from the viewpoint of peace and welfare of entire mankind.

It is indeed a momentous occasion for all of us.

Ladies and Gentlemen, our nation, Bharata established on the

principle of 'Sarve Bhavantu Sukhina' derives its name by adding the

components like Bha means sensation, that is the basis of all

experience and expression; Ra means raga, the tune and texture of

life; and Ta means tala, the rhythm of life, which involve both

rhythms of the human system and nature. This being the basis of

our culture and heritage, we have naturally inherited the values of

tolerance, non-violence, equity, and compassion for animate objects.

There has always been a compassionate concern and kindness for

every form of life in our mind. Right from the beginning, we have

learnt to grow up in close association with nature, based on the

principles of co-existence and interdependence. Mankind is the

best creation of God and the true meaning of dharma is to follow

the path of humanism. As the author of Smritis Manu has aptly put

it that Dharma means following the path of truth under all

circumstances through one’s thought, speech and action.

Human life is always evolving. This dynamism of human life along

with his personal needs and habits tend to control his code of

conduct. The codes of conduct of World civilizations, moral values

etc. also change constantly along with this ever changing nature of

life and strive towards the state of perfection. Despite there being

constant changes in the conduct, habits and beliefs, the basic

tenets of religion are steadfast and they tend to evolve towards

perfection in this state only. The vibrancy of dharma helps the

humankind to connect with his surroundings.

All of us are aware that all the religions give the message of

embracing love, compassion, tolerance in the interest of humanity

in order to achieve happiness. All the religions are oriented towards

the welfare of mankind. Humanism has been accepted as one of the

great ideals in all the religions of the world. Along with this basic

tenet of love and compassion, all the religions teach the followers
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to observe equanimity in all states of life and remain always active.

As per the Sanatan Dharma, the supreme state is to remain

unaffected by pains and pleasures and see oneself as a mere

spectator of life. It is our tradition to accept the victory and defeat

with equanimity. One should not be too happy in victory and should

also not lose heart when defeated.

(Sukhe Dukhe Samekritwa Labhalaabho Jayajayo)

As all of us are aware, India has been a cradle of various religions

being followed in the world. It indicates that India has always been

witness to regular and dynamic contemplation and  deliberation on

religion. We have a dynamic approach and respect for other religions

is one of the characteristics of India. These values are taught by all

religions and in that sense there is Every religion

actually teaches its followers to become good human beings. All the

religions thus pave the way for a harmonious existence on earth,

harmonious existence not only among mankind but also between

mankind and nature including trees and plants, animals and birds

and the sun and the moon and the air and the water!

I would like to quote a prayer shloka here which says:

Meaning that ‘May peace radiate there in the whole sky as well

as in the vast ethereal space everywhere; May peace reign all over

this earth, in water and in all herbs, trees and creepers; May peace

flow over the whole universe; May peace be in the supreme being;

and May there exist in all peace and peace alone.





236

*



237



238





239

*
It gives me great pleasure to be amongst you all on this

International Conference Vichar Kumbh on Fundamental thoughts

of Development, Simhasth, 2016.
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Religion means following

the messenger whereas spirituality means following the message.

We have always nurtured the nature and taught the world how to

protect it. We have always protected the environment in various ways.

Rivers are lifelines of any civilization. 
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Human excellence depends on development of culture. Only

Indian culture can be called as first world culture.

Indian Culture is equal to Human Culture because our culture

focuses on inculcating human values in every person. In Indian

Culture, there is absolute freedom of speech and every thought is

allowed to develop freely whether it is a theist or atheist. Everyone

is free to imagine or accept the God’s form according to one’s own

belief.

The Indian Cultural expansion was not oppressive in character;

rather it was educative and elevating. The expansion and

development of Indian culture in other parts of the world has proved

to other civilizations of the world that such cultural synthesis is a

healthier one as it has no use of force or enducement or hegemonistic

aspirations. In fact, wherever Indians have gone, they have left

behind not only their footprints but also spiritual and heart prints.

A Greek traveller in 1st Century AD said about India and I quote,

“In India, I found a race of mortals living upon the Earth, but not

adhering to it, inhabiting cities, but not being fixed to them,

possessing everything, but possessed by nothing”.

We have shown to the world that different religions, languages,

practices and beliefs can co-exist and prosper simultaneously. This

is the most amazing aspect of our culture.

Indian contribution to the world has been manifold. From Indigo

to Pepper, from Chess to Pachisi, from Moral Fables to Asceticism,

from Indology to Philosophy and so on, but Monism, Arithmatics,

Democracy are undoubtedly the greatest as the first has overwhelmed

the philosophy, the second has advanced science and the third has

elevated human society.
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So far as medicine is concerned, Ayurveda is regarded as the

origin of all medicine. Surgery was known to ancient India thousands

of years back.

India has contributed tremendously to the world and even today,

we give something new to the world to think, ponder and follow

sooner or later. 

Yoga has its roots in India. Yoga is somewhat great boon to

humankind and the way to feel and amalgamate with the ultimate

source of power i.e. God. It has the power to heal body, mind and

soul.

“India

is the cradle of the human race, the birthplace of human speech,

the mother of history, the grandmother of legend, and the great

grandmother of tradition. Our most valuable and most constructive

material in the history of man are treasured up in India only”.
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 “To put the world right in

order, we must first put the nation in order; to put the nation in

order, we must first put the family in order; to put the family in order,

we must first cultivate our personal life; we must first set out hearts

right.”

 Dynamics
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evergreen lamp post

Friends, we all know that samskrita Bharati had been set up with

the Mission to Revive a language, Rejuvenate a culture, and Rebuild

a nation that is Bharat over three and half decades back. This

institution has been successful in transforming teaching curricula of

Sanskrit across the country. Needless to say, Samskrita Bharati has

emerged as a devoted organisation and also as a movement for the

revival of Sanskrit to a place of pride.
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Friends, such is the vitality of this language that the modern-day

scientists are trying to understand the intricacies of the world through

the analysis of various concepts and themes mentioned in our ancient

shastras through Sanskrit.
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*

[God’s Own Country 

]

Normally Shrimad Bhagwat Katha is a 7 days long

Anushthan (a religious commitment), but The Satram to be organised

here in the holy city of Ambalapuzha will be of ten days i.e. from 28

April to 7th May 2017. I am fortunate enough to be a part of this holy

and august gathering.

I am also excited to know about the grand history of this age old

historical City Ambalapuzha, which is also known as Dwarka of South.

*
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Positive Energy

Man’s journey from birth to death consists of 4 phases—

(1) Kama (desire or craving), (2) Artha (means to realize kama),

(3) Dharma (the righteous ways to gain Kama and Artha), (4) and finally

Moksha (the liberation, peace and blissor: Ananda). While Kama and

Artha are integral to every living beings man needs Dharma and Moksha

as well. Mahabharath, the greatest epic ever composed, dwells on the

first three aspects of human existence—Kama, Artha and Dharma. And

Sreemad Bhagavatam expounds how we can attain Moksha, the Param

Purushartha, and the ultimate human attainment.

Ignorance is the cause of worldly misery and to dispel ignorance,

the light of Jnana (Knowledge) is needed, and for this mere scriptural

knowledge is not enough, Jnana (the ultimate knowledge) can be

experienced only through deep devotion (Bhakthi) and Bhakthi will

eventually lead us from ignorance to Jnana and then on the ultimate

liberation or Ananda. This in essence is Sreemad Bhagavatam. Great

sage Veda Vyas tell us this simple truth in the stories of Sree Krishna,

The Lord of Guruvayoor.

Bhagavatha Sapthaham (the 7 days of Bhaghavatam) recital and

discussion by an Acharya has been quite common in almost all temples

and even in many Hindu households. Both Sanskrit and Malayalam

versions of Bhagavatam are read in Sapthahams.  Sankaran

Namboothiri’s contribution to make Bhagavatha-Sapthahams highly
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participatory and popular is to be remembered with respect and

gratitude, and Malliyoor-Thirumeni, as he is known was the inspiration

behind the concept of Bhagavatha Sathram of our time.
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(Chair)

meticulous, perfectionist systematic

He taught his students that theatre was not merely a

hobby but a profession, which required serious dedication like any

other profession.

Students

(performing arts)

(Light House)

(Chair)
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(National School of Drama)

I wish him a long, healthy and

happy life.
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PROMOTING CULTURAL PLURALISM AND
PEACE THROUGH INTER-FAITH AND

INTER-ETHNIC DIALOGUE*

I sincerely thank the Russian Parliament and IPU for the excellent

hospitality and arrangements made for the 137th Assembly of IPU.

The world is a gift to us from God who created it like a bouquet

of flowers. Numerous religions, diverse faiths, ethnicities are like

lovely flowers with different colours, size and distinct fragrances,

each one attractive in their own way, to make this bouquet most

colourful and beautiful. A beautiful bouquet is an object of pleasure

for the senses likewise these diverse religion, faith ethnic groups

and cultural traditions when held together by eternal values of

love, compassion, justice and equity are a sources of pleasure for

hearts and souls.

IPU needs to be complemented for selection of a very relevant

topic for general debate as entire world is grappling with various

kind of conflicts in the name of religion, faith or ethnicity. The

diversity of our world’s many religions, languages, cultures and

ethinicities should not be a pretext for conflict, but should be seen

as a treasure that enriches us all. I believe that mutual tolerance

and respect among religions and ethic groups is absolutely essential

for peace, harmony, proper decorum and social order on our earth.

Every mother brings up her son or daughter to be responsible,

respectful and caring towards parents and society and have right

values. Similarly all religions teach their followers to practice love,

compassion and be good human beings steeped in right ethos,

Pluralism is not diversity alone, but energetic engagement with

* At the 137th Assembly of Inter-Paliamentary Union at St. Petersburg, Russian Federation
(14-18 October, 2017).
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diversity. The language of pluralism is that of dialogue and debate,

give and get, speaking and listening. Dialogue fosters mutual

understanding, dignity and patience and promotes peaceful

co-existence. Dear Delegates, India is perhaps the largest and most

plural society in the world and the singular thing about Indian culture

is that you can only speak of it in the plural.

Our great cultural heritage is the generous concept of Vasudhaiv

Kutumbakam (meaning that the entire world is a family). Our society is

based on spiritualism, humanism and giving less importance to

materialistic growth. We are socially, politically, culturally, religiously and

spiritually democratic. As a result a number of religions and religious ideas

have taken birth and flourished; different languages, musical, dance

and art forms have developed in India. Our accommodating ethos

sheltered many religions coming from outside our boundaries. The

spread of Indian Culture has never been oppressive in character; rather

it is educative and elevating. In fact, wherever Indians have gone, they

have left behind not only their footprints but also spiritual and cultural

imprints in the hearts of people. We have shown to the world that

different religions, languages, practices and beliefs can co-exist and

prosper simultaneously. India believes in giving and being there for

others: 

Which means that the person who gives enjoys a higher position and

not the person who hoards or accumulates. Like the clouds which give

rain are always up in the sky, while the sea is always on the ground.

A nation’s culture resides in the hearts and the soul of its

people. In India we inculcate this in our children. We celebrate our

diversity and plurality. This is the virtue of India’s parliamentary

democracy and Indian ethos. The freedom of religion is guaranteed

under Indian Constitution. Parliaments and Parliamentarians have a

very responsible role to play in fostering the culture of inter-faith

and inter-ethnic dialogue. This can ensure mutual respect and a

deeper understanding of diverse perspectives and practices. Social

harmony, mutual understanding and better coordination between
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different religions is of utmost importance for the survival of mankind

and the promotion of the culture of peace, security and tolerance.

The Parliament of India has been playing a significant role in providing

necessary safeguards and an enabling environment for peaceful co-

existence of religions, faiths and diverse groups. By sharing of

knwoledge and best practices, I am sure, we can enrich ourselves,

and together we can resolve to develop chords that foster building

a harmonious world.

Thank you.
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PARLIAMENT AND THE MEDIA LAW*

I am glad to be here today to inaugurate the CPA Parliament and

Media Law Conference in this port city of Visakhapatnam which is

very appropriately called ‘the Jewel of the East Coast'. I commend

the CPA and the Andhra Pradesh CPA Branch for selecting this

beautiful city which is soon going to be a smart city, to host this

Conference.

The Commonwealth Parliamentary Association (CPA) has been

actively engaged in the issue of media freedom and its relation to

Parliament. Fifteen years back, the CPA and the Parliament of India

in association with several Commonwealth media organisations held

a conference on ‘Parliament and the Media: Building an Effective

Relationship’ which was followed up with other similar conferences

focused on various aspects of an informed democracy.

It goes without saying that a free, responsible and diverse media

is as vital to parliamentary democracy as democracy is for freedom

of speech and expression. An independent media can play crucial

role in building and moulding public opinion, which, in turn,

influences decision-making process. The ‘freedom of the press’,

which it was once called and now includes freedom of every kind

of mass media, is not simply freedom of journalists, editors or

proprietors alone to report and comment but it includes public’s

right to know and to participate in free flow of information.

While Commonwealth countries generally recognize the right of

the media to a fundamental level of freedom, in practice this right

is constrained as well as protected by constitutional provisions,

statutes, legal precedents and licensing conditions. In India, media

* At the Commenwelath Parliamentary Association's Parliament and the Media Law
Conference, Visakhapatnam (8 April, 2015).
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freedom is constitutionally secured through fundamental right to

freedom of speech and expression in article 19(1)(a) of the

Constitution. However, right to freedom of speech and expression

comes with same restrictions such as sovereignty and integrity of

country/security of State/public order/decency or morality, etc. In

recent years, there has been progress on freedom of expression

with several Commonwealth countries enacting substantial legislation

on it.

The relationship between Parliament and media is crucial aspect

of public’s right to be informed. Parliament, or the Legislature in

this sense, is the forum where public issues and policies are discussed

and public grievances are addressed. As media acts as communication

link between Legislature and people, it conveys to people substance

of parliamentary legislation and discussion, and informs them about

policies and programmes of Government. It helps decision makers

to understand the pulse of society by providing a feedback

mechanism.

Within this relationship, there are vital principles that require

a fine balance. As public figures, parliamentarians or legislators have

to sometimes sacrifice their right to privacy as individuals so as to

satisfy public’s right to know. Disclosure of information held by

government or public authorities in public interest is also a

requirement of an informed democracy which needs to be balanced

with requirement for secrecy/privacy.

In India, under the Parliamentary Proceedings (Protection of

Publication) Act, 1977, statutory protection has been given to

publication in newspapers or broadcasts by wireless telegraphy of

substantially true reports of any proceedings of either House of

Parliament, provided reports are for public good and are not

malicious. Normally, no restrictions are imposed on reporting the

proceedings of the House unless the report is mala fide or there is

wilful misrepresentation or suppression of speeches of particular

members, which constitutes a breach of privilege and contempt of

the House.
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During this Conference, our focus may not be confined to

relationship between Parliament and media. As the theme suggests,

Parliament has as much interest and responsibility as any stakeholder

to be fully alive to debate on whole gamut of laws that impinge on

and have implications for media freedom. This is a matter that

concerns larger society for which Parliaments and parliamentarians

owe a responsibility.

Today, when we talk about media freedom, we not only think

in terms of strengthening media freedom but also to regulate so

that freedom is used in a constructive manner. As the medium

through which public is informed of public issues, government

policies and programmes, freedom of media is essential. This freedom

makes it possible for media to exercise huge influence on society

by shaping public opinion. The power that media has in a free

democratic society is apprent from the status it has earned as

Fourth Estate of society. However, it is also to be understood that

with powerful right to freedom come great responsibilities. Hence,

there is need for media to ensure that freedom is wisely and

responsibly used and corresponding responsibilities are consciously

fulfilled. How to achieve this—whether by an imposed law or by

guidelines voluntarily adopted by media—is the main question about

responsibility of Media?

Friends, it is worth reminding ourselves that the situation that

prevails in a country cannot be a template for all societies everywhere

although there may be insights and best practices that can be

shared from each other’s experiences. As we know, the situation in

India is not quite similar with that of UK.

We have distinct systems of regulation for broadcast media, print

media and social media. The broadcast media is regulated by the Cable

TV Networks (Regulation) Act, 1995. The Act does not provide for any

regulatory authority but Programme Code and Advertising Code under

the Act is monitored by various agencies of Government. Also

there are two industry-level regulatory bodies for self regulation.
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For non-news sector, there is ‘Broadcasting Content Complaints

Council’, an independent council comprising twelve members with

retired Judge of Supreme Court or High Court as Chairperson. For

news and current affairs channels, the self-regulatory body is 'News

Broadcasting Standards Authority (NBSA)’ set up by News Broadcasters

Association (NBA). Unfortunately, jurisdiction of NBSA is limited

because out of total 350 news channels, only few are members NBA.

Therefore, rest are unregulated.

Regulation of print media in India is governed by Press Council

Act, 1978, that establishes Press Council of India (PCI). The Council is

statutorily empowered to take suo motu cognizance or entertain

complaints of violations of journalistic standards and ethics.

In cyber sphere, we have Information Technology Act, 2000,

amended in 2008. Information Technology Rules, which direct

intermediaries to remove objectionable content, were introduced in

2011. Section 66A, inserted in the Act had made it a punishable offence

to send offensive or false messages through a computer device.

However, there was no guideline for identification of offensiveness.

The said provision has been set aside recently by the Supreme Court

as being violative of free speech as it has often been said to have

been invoked arbitrarily or with political motive to block access to

content allegedly objectionable. As while the judgement upheld

freedom of media, it has left open the field of regulation of offensive

messages on media. How to regulate this now after striking down of

section 66A, is a big question for you to debate?

We understand that there are different views-on media regulation.

There is a strong argument, mostly held by media industry, that media

accountability is better served by self-regulatory institutions. Any

form of statutory regulation is looked upon with apprehensive fear of

censorship and State suppression of media freedom. However, media

insiders and people who have been associated with regulatory

authorities will agree that even the agencies who are regulating the

media at present are very week in their enforcement. So there is
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need for better regulation, whether it is done by the government or

by bodies of media industry itself — is a question you must debate in

this conference.

Media industry is getting more and more integrated. Most media

players are present on all media platforms whether it is print or

broadcast or cyber or social media. Therefore, there may be a need

for common standard for all sectors of media. For instance, licensing

and journalistic standards applicable to print media shall also be

applicable to broadcast media. Is there a way that media players can

be made accountable to same standards whether print, digital or

online? Are separate regulatory bodies necessary for different forms

of media platform, or a single regulatory body desirable? These are

the issues to be debated.

In our times, social media has also become a big source of

information. At present, under Information Technology Act, the Cyber

Appellate Tribunal is empowered to deal with complaints under the

Act. Is it desirable to regulate social media? And to what extent?

I have placed some of the important issues before you for

deliberations during the Conference. I would like to add here that

these issues do not necessarily reflect state of journalism in this

country. It has more to do with state of media laws that exist. There

may be a need for their modification which you shall deliberate upon.

I am sure that Conference will endeavour to find viable solutions

to these issues. I wish you fruitful deliberations towards that end.

With these words, I have the pleasure of inaugurating the Conference.

Thank you.
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THE MORAL AND ECONOMIC IMPERATIVE
FOR FAIRER, SMARTER AND MORE

HUMANE MIGRATION*

Migration is not a new phenomenon. It has been there since time

immemorial and many countries have experienced it in some form or

other; only the degree and intensity varies. What has added new

angle to human migration in recent times is the process of globalization

which has broken the barriers of the nation state facilitating seamless

movement of people, goods, service and ideas. A new noticeable trend

is increase in number of women migrants.

Nobody would like to leave his or her country of birth and his

home and hearth without insurmountable circumstances. People

migrate in search of better opportunities and at times under very

compelling circumstances due to economic, political or social reasons.

The difference between voluntary and involuntary migration, or

between refugees fleeing political conflict versus economic or labour

migration, is complex.

The exodus of hundreds of thousand people from Syria and other

countries as refugees is a man-made human tragedy. This has raised a

number of issues, which need to be addressed with great degree of

sensitivity. Far from being propelled by economic reasons, this crisis

is mostly about refugees. We encourage the Governments concerned

to work out comprehensive and mutullay beneficial solutions derived

from their international obligations and the best practices dealing

with such large scale refugee movement in the post-world War-II

period. They must also deeply reflect on the factors leading to this

crisis.

* At the 133rd Assembly of the Inter-Parliamentary Union, Geneva, Switzerland
 (17-21 October, 2015).
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I wish to keep our comments within the framework of the theme

for the Geneal Debate relating to fairer, smarter and more humane

migration.

Migration poses challenges and moral dilemma for destination

countries, as fear, anxiety and doubts arise about the interests of

local population. However, it also presents and opportunity for

economic growth, human development and cultural diversity. The host

country benefits in terms of their labour, both skilled and unskilled,

talent and expertise, energy and innovation brought in by younger

migrants. The native country benefits in terms of remittances, savings,

skills and international contacts provided by migrants. Migration also

strengthens tourism and nostalgia for one's foods and products of the

country of origin creates markets for those products in the immigration

country fostering local production and international trade.

The top destination countries for immigration have generally

witnessed social, cultural and political diversity and strengthening of

liberty, freedom and democratic values. Migration also helps in bridging

the socio-cultural divides and brings people together leading to better

understanding, which is very essential for a peaceful world.

Now let me share India's experience with migration. Since time

immemorial, India has witnessed migration as one of the important

features of interaction with the outside world, and as means for

exchange of ideas, trade and commerce among many other things.

The central theme and understanding of migration for Indians is derived

from the Indian philosophical concept of " " which means

that the entire world is one family. Historically Indian traders, seafarers

and monks have migrated and settled in foreign lands as goodwill

ambassadors spreading the message for unity, peace and brotherhood

and never ever to conquer territories.  Integral Humanism is deep

rooted in the Indian Psyche.

Over 28.5 million overseas Indians, including Non-Resident Indians

and persons-of Indian Origin, are presently residing overseas. Almost

similar number of migrants, including irregular migrants, have made
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India their home. This has made India an important country of origin

and of destination for migrations.

One of the finest examples of fairer, smarter and more humane

migration is proudly showcased in Indian history. The Parsis,

(Zoroastrians) emigrated to India for reasons of religious freedom and

they were allowed to settle in India thanks to the Goodwill of a local

ruler. They were also granted a plot of land to build a fire temple as

their place of worship, this was quite a remarkable gesture in the

prevailing times. Over the centuries the Parsis have integrated and

assimilated themselves into Indian Society like sugar in the milk.

They have contributed immensely to the history and development

of India.  Their achievements are not only respected by the whole

nation but every Indian also take pride their success as own success.

Sustainable development can only be achieved with the inclusion

of all groups. This finds reflection in the 2030 Agenda for Sustainable

Development by including migration and human mobility in four of

the seventeen Sustainable Development Goals target. Our Prime

Minister Shri Narendra Modi's  Vision of  which

means 'together with all, development for all' underscores the

importance of inclusive growth.

The Non-resident Indians and Persons of Indian Origin, by their

creativity, entrepreneurship, diligence and law abiding nature have

played an important role in global brand building and image of India as

a 'knowledge Economy'. They have become the most effective brand

ambassadors to showcase India's proud heritage, culture and its

progress and also have contributed immensely to their host countries.

As a responsible country, India constructively engages with the

International Organisation for Migration, Global Forum for Migration

and Development, Colombo Process and similar other regional and

international platforms, which promote and protect the interests of

migrants. India has been advocating the need to view migration form

a developmental paradigm, from humane perspective, and as a

win-win situation.
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I believe that we, the Parliamentarians need to support for greater

international efforts to supplement national efforts in addressing the

challenges associated with migration. Climate change may add new

dimensions to the issue of migration. We acknowledge the fact that

the solutions and approaches for dealing with migration may differ

from country to country based on local and national circumstances,

but at  all times it should conform to the basic norms of human dignity

and human  rights of migrants.

India calls for concerted efforts to promote teamwork amongst

nations to maximise the benefits of migration while reducing its

negative effects. I conclude:-

which means 'by his work, thoughts and words, an intelligent man

(and this applies to nations also) must perform actions which will be

beneficial for all living entities in this life and the next'.

Thank you.
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INDIA AND MALAYSIA:
CLOSER COOPERATION*

I am indeed delighted to be here in this beautiful city of Kota

Kinabalu in Sabah. We are all happy to come to Malaysia for the 23rd

Conference of the Speakers and Presiding Officers of the

Commonwealth.

At the outset, allow me to convey my heart-felt greetings to all of

you for a new year of good health, peace and prosperity.

Incidentally, today also happens to be a day of great significance.

It was on the 9th of January in 1915 that the greatest Pravasi son of

India, Mohandas Karamchand Gandhi, the father of the Nation,

returned to India from South Africa after leading a spirited struggle

there against the British apartheid. Over the next 32 years, Mahatma

Gandhi led India to freedom with Truth and Non-Violence as his

weapons. The Government of India, since 2003, has been celebrating

this day every year as the Pravasi Bharatiya Divas. It's therefore

befitting that our High Commissioner has chosen this day to host a

reception in our honour with our Pravasi brothers and sisters in

Malaysia.

I am particularly delighted that Hon'ble Speaker of the Perak

Legislative Assembly Dato Seri Devamany is present here. His presence

is symbolic since Malaysia is home to the second largest Indian Diaspora

in the world. And we, in India, are extremely proud not only of the

Indian community’s seminal contribution to Malaysia, but also of your

contribution to nurturing the deep, abiding cultural, educational and

trade linkages with India, the country of your ancestors.

*At the Reception hosted by the High Commission of India, Malaysia during the 23rd
Conference of the Speakers and Presiding Officers of the Commonwealth, Kota Kinabalu,
Sabah, Malaysia (9 January, 2016).
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Reflecting upon the years 2014 and 2015, I feel happy to convey

that India is doing remarkably well on many fronts. Through innovative

ideas and initiatives, the Government has ensured that the wheels

of progress move at rapid pace and the fruits of development reach

every citizen. Governance has become open, easier and transparent.

Development is on every Indian’s lips. The ‘Pradhan Mantri Jan Dhan

Yojana’ launched on our Independence Day in 2014 marked a paradigm

shift in ensuring that every citizen is integrated in the financial system

of the Nation. The ‘Make in India’ initiative, complimented by a focus

on making business easy, has stimulated unprecedented vigour and

enterprise among investors and entrepreneurs. Labour reforms and

dignity of labour under the ‘Shrameva Jayate’ initiative has

empowered several workers of small and medium industries, also

providing a boost to our skilled youth. The Government has launched

three social security schemes for the people of India and also focussed

on giving pension to the elderly and insurance cover to the poor. In

July 2015, the Prime Minister unveiled the Digital India Mission to

create a Digital India where technology plays a key role in bringing a

qualitative change on people’s lives. On 2nd October, 2014, Mahatma

Gandhi's Birth Anniversary, the Prime Minister of India launched

‘Swachh Bharat Mission’, a mass movement for cleanliness across the

Nation. The scale and impact of the movement is historic. And all this

we have, managed to do by preserving and nurturing our vibrant

democratic polity.

On the economic front, India continues to be the fastest growing

major economy in the world, with a growth rate of over 7 per cent.

The total FDI inflows soared by 24.5 per cent to USD 44.9 billion during

2015, indicating that investors are attracted by our efforts to improve

ease of doing business and relaxation in Foreign Direct Investment

(FDI) norms.

For Malaysian multi-national companies, India has always been a

prime investment destination. Malaysian companies have invested

over USD 6 billion in India and have completed projects worth an
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additional USD 6 billion. I am aware that several Malaysian companies

are currently pursuing investments into India, especially in the areas

of infrastructure such as road, ports, power, tourism and hospitality,

Information and Communications Technology (ICT), etc.

Several Indian businesses are also bullish about Malaysia. At

present, there are over 150 major Indian companies operating in

Malaysia and Indian companies have invested over USD 2.3 billion in

Malaysia till 2014.

The visit by our Prime Minister, Shri Narendra Modi to Malaysia

last November has imparted added dynamism to our relationship in

political-security, economic and socio-cultural spheres.

India’s links with Malaysia are civilizational and historic. Extensive

trade and cultural links were forged between the Coromandel and

Kalinga coast of ancient India and the Malay Peninsula over centuries,

when this region was at the crossroads of trade and commerce. The

Great Pallava and Chola dynasties of Tamil Nadu left a large imprint on

the Malay Peninsula going back to more than 10 to 15 centuries earlier.

Remnants of their temples and other structures and their inscriptions

have been excavated, particularly in Bujang  valley in the State of

Kedah. Soon these commercial and cultural link extended to many

other parts of India, including the Malabar coast and Gujarat.

The British rule brought with it another wave of influence from

India into Malaya. Indians, especially Tamils, from South India were

brought by the British to work in plantations and were also given the

arduous task of building roads and constructing railways. In this

process, several thousands lost their lives and I salute the memory of

all those who laid down their lives in this country during the British

era.

Netaji Subhash Chandra Bose and the Indian National Army drew

their sustenance and strength from Malaya and many thousand

Malaysian Indians came forward to support him in his quest for freeing

India from its colonial masters. Women came in large numbers leaving

the comfort of their homes. I would like to pay tribute today to
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Puan Sri Capt. Janaky Athi Nahappan, who had served as Deputy to

Capt. Lakshmi Sehgal in the famous Rani of Jhansi regiment. In

recognition of her great contribution, India conferred on her the award

of Padma Sri. We have also recently renamed the Indian Cultural Centre

in Kuala Lumpur as Netaji Subhash Chandra Bose Indian Cultural Centre.

Millions of Indian soldiers who fought alongside British and Allied

troops against Japanese occupation, lost their lives in Malaysia. Among

these Indian soldiers who laid down their lives, a majority were Sikhs.

Apart from Netaji, many great Indians came to Malaysia in recent

history, including Nobel Laurate Guruji Rabindranath Tagore. Pandit

Jawaharlal Nehru visited Malaysia twice before independence and

Swami Vivekananda came to Penang. Our Prime Minister unveiled a

magnificent statue of Swami Vivekananda at the Ramakrishna Mission

premises in Kuala Lumpur during his visit in November, 2015.

We have also donated a Bust of Mahatma Gandhi to the Gandhi

Memorial Hall in Sungai Petani in the State of Kedah.

The contribution of Indians in Malaysia through history has been

tremendous. I would like to acknowledge all the pioneers who settled

in Malaysia over centuries and whose descendants are now proud

citizen of this great country.

I also laud Malaysia for assimilating various races and ethnicities,

and providing a democratic framework where all can co-exist in peace

and harmony. In many ways, this beautiful State of Sabah is a symbol

of this plurality and co-existence. The Malaysian Indian Congress was

a pioneer in the Malaysian political landscape. I wish Malaysia well in

their quest for moderation and peace.

What I find equally remarkable is that most of you, even after the

passage of all these years, have managed to preserve your tradition,

culture and religion and even more importantly, passed on these values

to next generation.

Even now, the largest contingents in the Pravasi Bharatiya Divas

meetings are from Malaysia. In 2013, we gave a pride of place to



290

Malaysia in the Pravasi Bharatiya Divas in Delhi, acknowledging the

contribution of the Indian community in Malaysia.

We were truly touched by the outpouring of the grief in Malaysia

at the passing away of former President, Dr. APJ Abdul Kalam in July in

2015. Dr. Abdul Kalam continues to live in the heart of every Indian,

just as he touched the hearts of those outside India and in Malaysia.

India continues to assist needy and deserving Malaysian Indian

students through the Indian Students' Trust Fund, which was set up

way back in 1954. India has, over the years, been a destination for

thousands of Malaysian Indian children to study medicine. It is now

equally important that your children take advantage of the strength

of engineering and other degrees in India, and come to India to study

other disciplines as well. We are working with the Malaysian

Government to recognize the degrees conferred by Universities of

both our countries to facilitate this process.

Indian system of medicine is among some of the well-known and

acknowledged systems of medicine globally. Government of India has

deputed Ayurveda doctors and therapists to Malaysia. Our High

Commission has brought out a book on Ayurveda in Bahasa language.

We are now working on deputing a Siddha doctor to Malaysia soon.

The Festival of India in Malaysia, held for the first time in Malaysia

last year, where 45 events were held in 100 days in all major cities of

Malaysia, was a huge success. Malaysians from all walks of life

participated in the festival. I was equally heartened to hear that

thousands participated in the first International Yoga Day held all over

Malaysia. Our High Commission, in collaboration with the University

of Malaya, Kuala Lumpur, has brought out a book on Yoga in Bahasa

Malaysia so that people of Malaysia will truly benefit from this ancient

science of holistic health and well-being.

Your interests have always received our Government's closest

attention. We have made the PIO card valid for life and now lifelong

OCI cards are being issued to all People of Indian origin.
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Friends, India and Malaysia are poised to considerably benefit from

closer cooperation. In fact, it is through you that the relations

between India and Malaysia would gain strength. In whatever we do

with Malaysia, the Indian Diaspora would be a part of it.

Once again, I wish you all a very happy and prosperous year 2016.

Thank you.
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YOUTH ARE HARBINGERS OF CHANGE*

It is a great pleasure for me to be here with you to share my

thoughts and exchange my views on ‘Rejuvenating Democracy, giving

voice to youth’, a subject of utmost relevance in the current global

scenario. Youth are harbingers of change. Today’s generation of young

people is the largest the world has ever known. Every second person

alive today is below the age of thirty and around ninety percent of

young people are living in developing countries mainly in Asia and

Africa. The challenge of creating enough jobs and opportunities for

the global youth population is the major challenge world faces today.

We all recognize that democracy is a dynamic system of organizing

societies and governing communities. Therefore, it has to rejuvenate

itself periodically to tackle the challenges of change by absorbing new

ideas and understanding new needs.

One obvious section of society whose involvement in public life

needs to be encouraged in the interests of democracy is the youth

to whom the future belongs. With youth comes energy, vigour,

innovation and optimism. These lay the ground for major positive

contributions by youth for a rich demographic dividend for nations

and our world. The wisdom of the old and the vigour, of the youth

must be blended for the benefit of deepening democracy in society.

Great leaders like Mahatma Gandhi, Ho Chi Minh, Nelson Mandela and

Dr. Kenneth Kaunda in their youth and subsequently also successfully

channelized the energy of youth to strengthen the roots of democracy

in their respective countries.

In the demographic profile of any country, youth are always a

great asset and at the same time, we must recognize that they also

face various problems. We need to engage them productively and

* Speech on 'Rejuvenating Democracy, giving voice to Youth' at the 134th
Inter-Parliamentary Union Assembly at Lusaka, Zambia (19-23 March, 2016).
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mainstream them in the task of nation building. When the system can

channelize their energies in the proper direction, it strengthens

development, democratic fabric and promotes social harmony. If their

youthful energy is not used properly, it may get misdirected to terror

or other activities which are detrimental to the larger interests of

society. To strengthen the democratic process and make it inclusive,

meaningful and sustainable it is imperative that the youth should get

a rightful say in decision making.

The question that is often raised is about the factors that make

the youth stay away from public life. Analysts have identified four

levels of space that dominate the thinking of the youth. The first

space is for the family, the second space is for career, third is for

lifestyle and fourth is for friends. There is a need to create a fifth

space from ‘self to society’ by inculcating an interest in the mainstream

social processes. In Indian philosophy we talk about divine journey

from vyashti (individual) to samashti (cosmic) and then to the absolute.

Vyashti vision addresses concerns of an individual, while samashti

vision stands for compassion & welfare of all. It should be a sincere

endeavour of everyone to expand his or her vision so as to embrace

more & more people.

It is, however, true that opportunities for youth to engage in

effective participation in the democratic process or governance are

not easily available. Electoral politics has become highly competitive

and a costly avocation, thereby shrinking the space for the youth.

The lack of a formal platform to express themselves can lead to their

marginalization. That should not be allowed to happen. It is possible

to create a non-electoral space within the democratic processes to

involve the youth and their perception of politics needs to be

understood to create effective space for them in public life.

In India, we have brought down the minimum age for voting from

21 to 18 years resulting in youth participation in large numbers in the

democratic process. The advent of the social media, has been a boon

in this context. It has become a dominant force which is used by the
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youth, to convey their opinions and share their thoughts and ideas

on contemporary issues.

Today, India is a young nation with about 27.5% of its population

being in the age group of 15-29 years. In the next twenty years, these

figures are going to increase and therefore, it is necessary to make

them an active part of the political and developmental process. In

this regard, various initiatives have been taken to involve the youth

in community development. The Department of Youth Affairs was

specifically created to formulate policies for the youth, give them

support and channelize their energies into creative endeavours. The

National Young Leader Program was launched with the objective of

developing leadership qualities and service motive among the youth.

The present Government has launched path-breaking initiatives i.e.

Skill India to train people in different skills and Start up India to boost

youth entrepreneurship and encourage job creation. The National

Youth Policy was re-Iaunched in 2014 in our country with one of its

priority areas being ‘Participation of youth in politics and governance’.

This initiative seeks to create future leaders from grass-root to the

national level.

India celebrates the birthday of Swami Vivekananda, the great

Indian reformer as the National Youth Day on 12th January.

Swami Vivekananda had immense faith in the youth and asked them

to Arise and Awake from inactivity and emphasized on self-belief.

While talking about youth he said and I quote “What we want is vigour

in the blood, strength in the nerves, iron muscles and nerves

of steel".

The present day youth needs opportunities to be seen and heard.

Greater participation of youth will infuse anew vigour, and energy

into the system. Thus, there is a need to expand, the fifth space

that I have referred to earlier, to bring about a paradigm shift from

‘self to society’ to rejuvenate the democratic system. Supreme value

of youth period is the most precious. Young age is the best time. The

way in which you utilize this period will decide the nature of coming
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years that lie ahead of you. As they say that “the best way to predict

future is to create it”. It is our sincere hope that the youth will find

greater political development space in the years to come and have

their rightful say in shaping the destiny of the nations all over the

world.

Thank you.

“I to we mine to Ours .... ”
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*

I am delighted to visit New Zealand, a nation blessed by Nature,

and to have this opportunity to meet you in this beautiful city of

Auckland. On my own behalf and on behalf of the Indian Parliamentary

Delegation, I take the privilege of extending the warmth, affection

and good will to you from the People of India.

India and New Zealand share a longstanding, friendly and growing

relationship. We have a shared inheritance of language, law and

custom, common values and a long history of people to people

contacts. Our ties, in fact, go back to the 1890s when the first

immigrants from Punjab and Gujarat came to New Zealand. Today,

New Zealand is a popular destination especially for Indian students.

*At the Indian Community Event in Mahatma Gandhi Centre, Auckland (18 September,
2016).
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For me, India is not confined to its territory. India also exists in

every Indian in every part of the world. Many of you came here more

recently in the mobility of our globalised world. Whenever you came

here, whatever be the circumstances in which you came, time and

distance has not reduced your love for India.

At the same time, I feel happy to mention that since

Independence, India has recorded remarkable achievements in many

fields. This is a time of great opportunities in India. A perceptible

transformation is taking place. The country is at the threshold of a

new era of rapid economic development. India today is the fastest

growing economy in world and in terms of purchasing power parity,

India's economy is the fourth largest in the world. We look forward to

your active participation in India’s growth story.

I would also like to take this opportunity to thank the friendly

people of New Zealand for making the Indian community here feel at

home, valued and assimilated in their society. India looks forward to

further strengthen the friendship and co-operation between our

people in the years to come. We greatly value your ties with India and

we urge you to make use of the many opportunities that India offers

for our mutual benefit. In this context, we are eagerly looking forward

to share views and experiences with Hon’ble Speaker and Members

of the New Zealand Parliament.
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With these words, I thank the New Zealand India Central

Association for hosting this reception and thank you all for being

here. I extend my best wishes for your well-being, progress and many

proud achievements. I am confident that the current visit of this

Indian Parliamentary Delegation to New Zealand will go a long way in

further strengthening the bonds of friendship between our people.

Thank you.
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NON-RESIDENT INDIANS—
OUR CULTURAL AMBASSADORS*

I am happy to be here amidst you in this spectacularly beautiful

city of Wellington. I am accompanied by a multi-party delegation of

Members of both Houses of the Indian Parliament. Since we arrived,

we have been deeply touched by the warmth, goodwill and hospitality

of the people, Parliament and Government of New Zealand. On my

own behalf and on behalf of my Parliamentary delegation, I would like

to extend the affection and warm greetings of the people of India.

The Commonwealth ties, shared democratic values, people-to-

people contact and sporting links underpin the long standing and

vibrant bilateral relationship between India and New Zealand. The

exchange of high level visits between our two countries over the

years has played a major role in giving a significant boost to our bilateral

relations. Inter-Parliamentary friendship and understanding has

become the cherished goal for our two nations. We attach great

priority to building a sustained relationship over a large number of

areas. I am confident that the visit of my delegation and our interaction

with the members of the Parliament of New Zealand will add further

impetus to the relationship between our two countries.

Friends, India is proud of its large Diaspora. Indians all over the

world are successful not only as dedicated professionals and hard

working businessmen, but also as model citizens. We are proud of

their contribution to the society in which they choose to live and

work; yet they nurture in themselves and their younger generations

an enduring Indian identity and an undying love for their motherland.

They serve as ambassadors of Indian culture and values across the

world. I commend you all.

*At the Indian community Event in Wellington (19 September, 2016)
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We have today more than 23,000 students studying in this beautiful

country. The setting up of India–New Zealand Education Council has

made India the second largest source of students in New Zealand.

The New Zealand-India Research Institute has started function in

Wellington.

Friends, India, as you are aware, is among the fastest growing

economies in the world. We have made remarkable stride in economic

growth and development. Our country's performance reflects the

implementation of number of meaningful reforms. Today, despite

uncertainties in the global economy, Indian economy stands out as a

haven of macroeconomic stability, resilience and optimism and can

be expected to register high GDP growth. The Government has taken

a number of steps to improve the business climate and boost

investment in the economy which, among other, include: the “Make

in India” initiative along with the attendant facilitatory measures for

a more conducive environment for investment; “Start-up India”

initiative to boost entrepreneurship and creation of jobs; “Skill India

and Digital India”, opening up of specified sectors for foreign direct

investment; and investment-augmenting tax measures. India has

successfully implemented the world’s largest financial Inclusion plan

in the form of  “Pradhan Mantri Jan Dhan Yojana”. I invite you all to

be a part of India’s conducive business climate and growth story.
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With these words, I convey my good wishes to all of you present

here today and your families and also to those who were unable to

attend. I would urge that each one of you continue to work hard, as

you have done so far, towards preserving, nurturing, promoting and

strengthening the enduring friendship that exists between India and

New Zealand. We have always attached a great importance to the

people of Indian origin and their valuable contribution. More

heartening is the fact that they have now emerged as essential in

facilitating India’s growth as a leading power in the world. I also take

this opportunity to thank the community leaders in Wellington for

giving me and my delegation this opportunity to interact with all of

you.

Jai Hind.
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INDIA AND KOREA—
WARM AND CORDIAL TIES*

It is a pleasure to be able to pay a return visit to Korea, a year

since your predecessor visited us last year. And I am delighted that I

am here, because in the few hours of my visit, I have been able to

see for myself  “the Miracle on the Han river”. Indeed, I can see the

foresight of our great Poet, Kavi Guru Rabindranath Tagore ji, nearly

100 years ago, who predicted that this country would be the “lamp

of the east”.

Friends, as representatives of new nations, we are also inheritors

of two ancient cultures. In the nearly two millennia of our ties, the

relationship has always been warm and positive. Indeed, your own

record in the ‘Samguk Yusa’ ['The Heritage History of the Three

Kingdoms’] written some eight hundred years ago, tells us that Princess

Suriratna, an Indian princess from Ayodhya, came to Korea in AD 48,

and married King Kim-Suro in Gimhae to become Queen Hur. This also

means that some ten per cent of the Korean people could be

considered to be of Indian origin.

In the modern age, our friendship was forged in the crucible of

war and sacrifice, as India offered medical aid and assistance

in repatriation in the Korean war. Today, our ties are truly

multi-dimensional, spurred, by a significant convergence of strategic

interests and vast vistas of opportunity. Indeed, when Prime Minister

Modi ji visited Korea last May, it was agreed to upgrade our ties to a

“Special Strategic Partnership". This is a level of friendship that we

share with very few countries. Governments on both sides have gone

a significant distance in implementing the commitments made during

that Summit. These include increasing flight services, creating space

* At the Reception hosted by the Speaker of National Assembly, Republic of Korea during
the visit of Indian Parliamentary Delegation to Republic of Korea (28 September, 2016).
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for mutually beneficial ties in the maritime sector, starting work to

upgrade our Comprehensive Economic Partnership Agreement, and

creating a dedicated unit exclusively to help Korean businesses find

opportunities in India. Both leaders agreed step up the pace of

partnership-building, when they met in Laos earlier this month.

Excellencies, Ladies and Gentlemen, In Government and Parliament,

and indeed among our people, there is unanimity on one thing: India

and Korea are natural partners, and our economies have natural

complementarities. From the legend of our shared ancestry to a shared

Independence Day on August 15, from a shared faith in democracy to

a conviction in the power of individual choice, Indians and Koreans

have much that we share. Just as Korea's economic and technological

capacities are well suited to India's needs, India can be your

"blue ocean" to secure the next twenty years of Korea’s rapid economic

growth. In every effort we are making—whether it is “Make in India”,

“Digital India” or “Clean India”, there is nothing we cannot do

together for our mutual benefit. As representatives of our people,

it is both our duty and our privilege, to facilitate this outcome.

Excellency, I am confident that our excellent discussions today,

and the establishment of friendship groups in our National Legislatures,

will help build our partnership, just as an expansion of cooperation

between us on Parliamentary Studies and training. Excellency, it will

be my pleasure and privilege to host you in India to further our

discussions at your early convenience. Mr. Speaker, It is in this spirit

that I request you, and all the distinguished guests present here, to

join me in a toast to the everlasting friendship between the Indian

and Korean peoples. As you say in Korean, wee-ha-yo! Wee-ha-yo!

(Toast)
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INDIA AND SOUTH KOREA—
PROMOTING STRONG TIES*

I am happy to be with you in this beautiful city of Seoul. It is

indeed a pleasure for me and members of our Parliamentary Delegation

to be with you this evening. We are indeed, touched by the reception

extended by Ambassador Doraiswami, to the members of the Indian

community and friends in the Republic of Korea, for the warmth of

sentiment shown to us. I thank you for this hospitality. On behalf of

my fellow Parliamentarians and on my own behalf, I take this

opportunity to thank you for this pleasant evening.

Friends, the Indian Diaspora has become widespread. Sizeable

numbers of people of Indian origin are living all over the world, and

they have proved to be great assets to both their adopted country,

as well as their ancestral homeland. In the current era of globalisation,

overseas Indians are excelling everywhere and making their presence

felt and are playing the role of cultural ambassadors with great

distinction. I am told that the total number of Indian nationals living

in the Republic of Korea is estimated to be around eleven thousand

and five hundred, and around a thousand Indian scholars are pursuing

their post-graduate and Ph.D. programmes. It is a shining example of

this vibrant spirit of achieving excellence in their chosen fields.

 I am happy to note that many of you are in well accomplished

senior positions in your organisations and some are highly successful

businessmen. It is an ample demonstration of the demonstrations to

make it big under trying circumstances. We also take pride in the fact

that overseas Indians are amongst the most successful communities

in the world. It has been a satisfying experience to hear about your

excellent performance in whichever field you are working.

* At the Reception hosted by the Ambassador of India in Seoul during the visit of Indian
Parliamentary Delegation to Republic of Korea (29 September, 2016).
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Friends, It is heartening to note that in spite of being away from

home, you have retained your cultural identity. The Indian Cultural

Centre (ICC) has provided the much needed impetus to preserving

our culture. I am told that the Indian Council for Cultural Relations has

deputed Indian Yoga and Kathak-cum-Contemporary dance instructors,

who hold classes regularly at ICC. I am glad to know that Hindi, Tabla

and cooking classes have also been added with local teachers given

the ever increasing interest in Indian culture. I am happy to note

your enthusiasm in preserving our culture and traditions through

lectures, exhibitions and performances, which are arranged periodically

by the ICC. Ladies and Gentlemen, we have shared more than seventy

years of close cultural and commercial contacts with the Republic of

Korea.

India played an important and positive role after Korea’s

independence in 1945. Shri K.P.S. Menon served as Chairman of the

9-member UN Commission set up in 1947 to hold elections in Korea.

An Indian Parliamentary Delegation participated in the events to

commemorate the 60th anniversary of the Armistice Agreement from

26 to 27 July 2013. In recent years, we have witnessed exchange of

high level visits and meetings. We have been nurturing this relationship

into a strong bond of brotherhood and bonhomie. I am sure, our

current visit is a sure step in the direction of strengthening the

relationship. We attach great importance to exchange of Parliamentary

delegations as they help in promoting people to people contacts. In

the past decades such delegations have strengthened the political

and economic ties. As both India and the Republic of Korea are

parliamentary republics, there is a great deal to learn from each other.

Ladies and gentlemen, I am sure you must be aware that India is

having one of the highest GDP growth rates in world. Increasing FDI

and FII flows have insulated the economy from the international

financial crisis. I am happy to note that India is the 13th largest trade

partner of Korea. It is indeed, encouraging to see that bilateral

trade between our countries has touched US$ 16.27 billion in 2015.
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Major Korean conglomerates such as Samsung, Hyundai Motors and

LG, who are now a household name in India, have made significant

investments in India, estimated at over US$3 billion. As you are aware,

Indian investments in the Republic of Korea is close to US$3 billion,

and there are officially 603, large and small Korean firms, which have

offices in India. This  shows that we can still further achieve much in

our bilateral trade. Friends, in this connection, I recall the India-Korea

Business Summit, which was held in New Delhi from 14-16 January

2016. The Summit was jointly organised by Chosun Ilbo, and the

Confederation of Indian lndustry (CII). The Summit was attended by

the leadership from the top Korean conglomerates as well as Deputy

Speaker of the National Assembly and the Vice Minister for Trade,

Industry & Energy. The Summit also included an exclusive round table

meeting with the Hon’ble Prime Minister. I am confident that this

Summit would further boost our bilateral trade. I am also happy to

note that the Indian Chamber of Commerce in Korea help Korean

companies interested in doing business with India. I believe that this

is the right time to forge new business partnerships, and I am

confident that the Mission would be doing its best in this regard.

With these words, I, on behalf of the delegation and on my own behalf,

once again thank the Ambassador, for hosting the warm reception.

Jai Hind.
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AWARD OF HONORARY DOCTORATE*

I am honoured to receive an honorary doctorate from this

prestigious University. Hankuk University of Foreign Studies is

recognized as the best institution for foreign language education in

Korea, and one of the best of its kind in the world. Yours is also a key

promoter of international understanding, as an institution with MoUs

with over 500 universities and institutions in 84 countries.

Mr. President, friends, an award such as this honours both the recipient

and her or his profession. And so I am honoured to accept this

recognition both in my personal capacity, and as an elected

representative of the Indian people. I see that this Doctorate is in

Political Science, for which I am particularly grateful, since it is rare

that the public in general recognizes that the work of Parliamentarians

is as much a science as it is public service. In that sense, there is a

strong commonality between the work that is done at a University,

and at the legislature of any democracy, in that we are all at the

service of our people. Your honorary doctorate is a symbol of the

commonalities that bind our professions, and our objectives, both as

academics and as legislators. I accept this Honorary Doctorate in that

spirit, and in the recognition of your Universities support for our

shared objectives of improving mutual understanding.

Thank you very much indeed.



* Acceptance Speech on receipt of Honorary Doctorate from Hankuk University of
Foreign Affairs, Republic of Korea (30 September, 2016).
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BRICS PARLIAMENTARY FORUM*

We have now reached at the closing phase of this meeting of the

BRICS Parliamentary Forum. I take pleasure in heartily thanking all the

Speakers and Presiding Officers of BRICS Parliaments for having graced

this event and for sharing your insightful experiences and opinions

towards fortifying parliamentary cooperation in achieving the

Sustainable Development Goals.

Hon'ble Delegates, it is noteworthy that the seventeen goals of

development impact every aspect of human life. They form a holistic

mapping of social, economic and environmental parameters that are

of crucial concern to the humankind. Building resilient sustainable

economies is indeed a novel concept. These goals are the vital chord

of global networking for a sustainable Earth. Among others, food

security, sustainable industrialization, gender equality and combating

climate change are emergent issues that warrant meticulous planning

and strategic partnership among us. We have 15 long years to achieve

these goals and targets. Proper understanding of the issues and

collective cooperation will strengthen our commitment and help us

gain momentum towards achieving the goals.

We are aware that as BRICS, we are a group which share many

commonalities. As an association, we are committed to socially,

economically and environmentally inclusive sustainable growth. We

have both the aspiration and the potential to address the issues we

face and work towards collective well being. We have always worked

together amicably for the socio-economic uplift of our people and for

peaceful and progressive coexistence.

Ladies and Gentlemen, with the onset of the Sustainable

Development Goals, our Parliaments now shoulder a new and enlarged

* Closing remarks at the meeting of BRICS Parliamentary Forum held on the sidelines of
the 135 IPU Assembly, Geneva (October, 2016).
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responsibility. During this Meeting, we have stressed the pivotal

position that our Parliaments have in law making, policy formulation

and programme implementation. This platform has given us the

opportunity to take a holistic view of the challenges and capacities

and the possibilities in the path to development. We have discussed

at length about the necessity and the ways in which Parliaments can

contribute in making the vision of Sustainable Development Goals, a

reality. The unanimous view is that Parliaments can significantly

influence the pace of achieving these goals through meaningful

partnerships. As we conclude today, I say this with utmost satisfaction

that this Meeting has been a very pleasant experience and we have

learnt a lot from one another.

I am very delighted that we have constituted a Working Group

within the BRICS Parliamentary Forum to specifically look into, and

liaise on matters relating to SDG. This will certainly go a long way in

constant and continuous monitoring of how each of our countries is

faring in our path towards achieving the SDGs and identifying and

learning from the best practices in the BRICS countries. It is also a

testimony to our conviction that, together, we can make the SDGs

achievable. Let us resolve to keep our spirits high, strengthen our

cooperation and work collectively towards the attainment of

Sustainable Development Goals. Towards that end, as I said in my

opening remarks, we must put in place mechanisms for collecting

reliable data at all levels, monitor progress in achieving the SDGs, and

work out common strategies. I look forward to receiving your

continued cooperation in this matter.

Thank you.
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* At the Gandhi Jayanti Celebrations organized by Indian Mission in Seoul, Republic of
Korea (2 October, 2016).

PEACE AND NON-VIOLENCE—CORE
OF GANDHIAN PHILOSOPHY*

I am glad to be a part of this function organized by our Mission to

Celebrate the Birthday of Mahatma Gandhi, the ‘Father of Nation’.

Such celebrations give us an opportunity to pay our homage and

remember the contributions and sacrifices made by great personalities

like Bapuji. I compliment our Ambassador for all the efforts the Embassy

has put in to make the celebrations memorable.

As we all know peace and non-violence are the hallmarks of

Gandhian philosophy. These ideas were there even before Gandhiji

came to the forefront. For centuries India has propagated these ideas.

But it was Gandhiji who made them instruments of matchless potency

to fight against injustice. By his own action and deeds he proved to

the world that great obstacles could be surmounted through peaceful

and non-violent means. Many after him have followed his footsteps

and achieved what seemed to be beyond reach. Martin Luther King

and Nelson Mandela were two such personalities who were not only

deeply influenced by Gandhiji’s ideas but also applied those ideas in

their fight for justice. Not surprisingly, the United Nations celebrates

this day as International Day of Non-violence.

Today, terrorism has emerged as a threat to human rights posing a

huge challenge to world community. Many young men and women are

getting pushed into the world of violence and terrorism. In such an

environment, Gandhiji’s ideas of peace and non-violence can show

the path to the human kind to move way from violence and bloodshed.

Here I would like to mention what Gandhiji once said and I quote:

“You must not lose faith in humanity. Humanity is an ocean; if a few

drops of the ocean are dirty, the ocean does not become dirty".
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I also strongly believe that most of our human race is peace loving,

compassionate and kind hearted and it should be our endeavour to

bring back the misguided youth to the mainstream. Friends, no doubt

Gandhiji had deep insight on different aspects of life and issues but

at then same time, he welcomed ideas and perspectives of others.

He said and I quote:“I do not want my house to be walled in on all

sides and my windows to be stuffed. I want the cultures of all lands

to be blown about my house as freely as possible. But I refuse to be

blown off my feet by any".

I am sure our Mission is spreading the profound thoughts of

Gandhiji and the universal values and principles  which India has stood

steadfastly since time immemorial. As we all know, today, our mother

earth is under severe stress and is struggling to cope with pollution,

mostly man made. Climate change is adversely affecting our planet.

The world community is making all efforts to make the planet

sustainable. Mahatma Gandhi was aware of the problem and advised

people to maintain a simple life style and not get sucked in to the

whirlwind of consumerism. For him “the world has enough for

everyone’s needs, but not everyone’s greed.’’ His thought is as much

relevant today as it was in his days. Gandhiji always emphasized on

the cleanliness of mind, body and soul to live a life of dignity. He

always believed that one’s welfare lies in the welfare of all. Mahatma

Gandhi said; “Man should earnestly desire the well-being of all God’s

creation and pray that we may have the strength to do so. In desiring

the well-being of all lies his own welfare, he who desires only his

own or his community’s welfare is selfish and it can never be well

with him”.

India and Republic of Korea together can play an important role in

promoting peace and prosperity not only in Asia but also in the entire

world. The increasing people-to-people contact between our two

countries is a testimony to our deep economic and cultural relations.

The bust of Mahatma Gandhi installed in the Korean city of Busan is

also a symbol of our commitment to peace and non-violence. On this
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day, let us resolve to follow the principles of peace and brotherhood

so that all of us can live and work in an atmosphere free of fear,

hatred and violence. That would be our true homage to the memory

of Mahatma Gandhi.

Thank you.
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Lok Sabha Speaker, Smt. Sumitra Mahajan with Chairman of the State Duma
of the Federal Assembly, H.E. Mr. Vyacheslav Volodin in  Parliament
House Annexe Extension Building on 10 December, 2018.



Lok Sabha Speaker, Smt. Sumitra Mahajan with the delegation led by
Dy. Prime Minister and Foreign and European Affairs Minister of Croatia, H.E.
Ms. Marija Pejcinovic Buric in Parliament House, New Delhi on 22 October,
2018.

Speaker of the National Assembly of the Republic of Zambia, Rt. Hon’ble Justice,
Dr. Patrick Matibini called on Lok Sabha Speaker, Smt. Sumitra Mahajan in
Parliament House on 17 December, 2018.



Senator, Mexican Chamber of Deputies and President of Inter-Parliamentary
Union (IPU) Geneva, Her Excellency Ms. Gabriela Cuevas Barron called on
Lok Sabha Speaker, Smt. Sumitra Mahajan in Parliament House, 12 December,
2018.

H.E. Mr. Bulat Sarsenbayev, Ambassador of the Republic of Kazakhstan, called on
Lok Sabha Speaker, Smt. Sumitra Mahajan in Parliament House on 29 May, 2018.



H.E. Mr. Archil Dzuliashvili, Ambassador of Georgia, called on Lok Sabha Speaker,
Smt. Sumitra Mahajan in Parliament House on 29 May, 2018.

Lok Sabha Speaker, Smt. Sumitra Mahajan exchanging the Agreement for
cooperation between India and Belarus Parliaments with Chairman of  House of
Representatives of National Assembly of Belarus, Mr. Vladimir Andreichenko, at
Minsk (Belarus) on 11 June, 2018.



Lok Sabha Speaker, Smt. Sumitra Mahajan with the President of Belarus,
Mr. Alexander Lukashenko in Minsk (Belarus) on June 12, 2018.

Lok Sabha Speaker, Smt. Sumitra Mahajan with the President of Belarus,
Mr. Alexander Lukashenko in Minsk (Belarus) on June 12,2018.

Lok Sabha Speaker, Smt. Sumitra Mahajan and members of Indian  Parliamentary
Delegation with the Prime Minister of Latvia, Mr. Maris Kucinskis in Riga on
14 June, 2018.
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Lok Sabha Speaker, Smt. Sumitra Mahajan and members of Indian  Parliamentary
Delegation with Ms. Paula Risikko, Speaker of the Parliament of the
Republic of Finland, in Helsinki on 18 June, 2018. Also seen in the photograph is
Secretary-General, Lok Sabha Smt. Snehlata Shrivastava.
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INDIA AND MAURITIUS: STRONG
CULTURAL TIES*

It is always a pleasure to meet the Indian diaspora as it gives an

opportunity to understand the people who made a home away from

home. Mauritius has an amalgamation of cultures to its credit. Although

we have Indian diaspora spread all over the world, the diaspora in

Mauritius is unique and distinct as almost 70 per cent of its population

is of Indian descent.

The first group of Indians who arrived on this island way back in

the 18th Century, were artisans. From then till this day, a strong feeling

of nostalgia for India exists among the diaspora here. Life is such that

man moves in search of greener pastures. Such is the attachment to

your native roots that the blossoming of Indian culture here is

fascinating. It also offers an insight into people’s capacity to adjust

in their new environments and surroundings when they migrate to

foreign shores in search of better opportunities.

Friends, you are aware that India is a huge country with diversified

ethnic groups, cultures and geography. The early settlers in Mauritius

came from different parts of India. A large section of our diaspora

came as indentured labour from the Hindi belt, particularly Bhojpuri

speakers, apart from Tamil, Telugu, Marathi, Urdu and other tongues.

No wonder, Bhojpuri culture is still distinctively visible in the life of

the island. Commonly used Bhojpuri words, with local flavour, have

become a part of the vocabulary among sections of society here. The

screening of films in Hindi and Bhojpuri, and strong presence of Hindi

and Bhojpuri theatre and music are evidence to their popularity in

the cultural scene. It was at Mauritius initiative, supported by India,

* At the Indian Community Reception hosted by the High Commissioner of India during
the visit of Indian Parliamentary Delegation to Mauritius (9 June, 2017).



324

that Bhojpuri ‘GeetGowai’ was recognized as an intangible heritage

of humanity by UNESCO in December 2016.

Many of our brethren from other communities, who came to

Mauritius as free passengers even before the arrival of indentured

labour, have preserved their culture to this day. The Jhakri dance

form of Maharashtra or the Ramabhajanam of the Telugu people or

the vibrant Tamil temples or the legacy of Sir Syed Ahmad Khan are all

thriving in Mauritius today. At the same time, notwithstanding the

large number of Indian origin people, Mauritius is equally a multi-

cultural society with a strong influence of the French/Creole culture,

which the modern day citizenry of this country is deeply attached

to. I applaud successive generations of the wise leadership of Mauritius,

who have successfully promoted diversity in this beautiful rainbow

nation, and yet maintained a unique Mauritian identity and special

connect with India. It is interesting to note that the World Hindi

Sammelan was held twice in Mauritius and it will be held again in

Mauritius, for a third time, in 2018. The World Hindi Secretariat has

been functioning in Mauritius since 2008. An Urdu Conference was

held here last year and Sir Syed's bicentenary will be celebrated next

month. The Indira Gandhi Centre for Indian Culture is a hub of Indian

culture in Mauritius, holding classes in various disciplines like Yoga,

Hindustani music, Kathak and Tabla for the youth here. A cultural

exchange programme signed in 2015 and hosting a Festival of India

since 2015 in collaboration with the Ministry of Arts and Culture of

Mauritius have strengthened the cultural connect with India. The

Mahatma Gandhi Institute, established in 1970, hosts the Indian

Council of Cultural Relations sponsored Chairs in Indian Philosophy

and in Hindi. The Rabindranath Tagore Institute established in 2000

as a Centre of Studies for Indian Culture and Tradition also helps in

maintaining an active socio-cultural atmosphere, thereby adding

vitality to the people-to-people contacts. I am happy that Yoga and

traditional Indian systems of health (AYUSH) have become popular

here. Government of Mauritius has recently approved a Chair of AYUSH
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studies. Education is another key sector in which we are working

together.

India currently provides nearly 100 scholarships to Mauritian

students every year for degree courses in its universities through the

Indian Council for Cultural Relations, and another 200 ITEC slots for

training and capacity building through short-term professional courses.

Building upon the solid foundations  of our historical, cultural and

civilizational connect, we are working together in many areas to

elevate our bilateral ties to a higher level of cooperation and

understanding. Under the dynamic leadership of Prime Minister Pravind

Kumar Jugnauth and Prime Minister Narendra Modi, we have entered

into a new era of bilateral cooperation with a whole new range of

projects. GoI is currently providing assistance to Mauritius for ten

projects of national importance, namely the Metro Express, a new

ENT Hospital, a new Supreme Court building, supply of  E-tablets to

primary school children, Social Housing, Project Trident for new

headquarters of the National Coast Guard, infrastructure development

of the Outer Island of Agalega, a Petroleum bunkering hub at Albion, a

new building of the World Hindi Secretariat and a Civil Services College.

A new Line of Credit of USD 500 million was announced during Prime

Minister Pravind Kumar Jugnauth's recent visit to India, which will be

used for financing the next lot of national priority projects. In

facilitating all these activities, the High Commission of India here

plays a vital role. I commend the High Commissioner and his staff for

their laudable efforts in making all these projects and programmes

possible. The role of the High Commission here is even more significant

as Mauritius has a large chunk of people of Indian origin. A special

dispensation for Mauritius in our OCI card scheme was announced by

the Government of India in January 2017. We have today seen for

ourselves the very positive response to it among the Mauritian people.

The good work by the Indian Mission in Mauritius is visible and

commendable.
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Friends, it is through the sheer dint of hard work that the

Indian diaspora has built this beautiful nation of Mauritius, a heaven

on earth. The mainly agrarian economy has transformed into a strong

diversified economy today. It has one of the highest per capita

incomes in Africa with a growing presence in financial, industrial

and tourism sectors. Your success is a matter of deep pride for

India. Your success is also a testament to the courage and

perseverance of your ancestors. And with your continued support,

I have no doubt that our ties will continue to grow from strength

to strength in the years ahead. Both our countries share similar

values of democracy, human rights, rule of law and fundamental

freedoms. Our economic and cultural rights have grown stronger

over the years. Prime Minister Shri Narendra Modi, while addressing

the Mauritian Parliament in 2015, had remarked that he sees Mauritius

as a leader of the Indian Ocean Community and as a bridge to

Africa.

I am happy to notice that Mauritius is marching in that direction

with lot of hard work and sincerity. With these words, on my behalf

and on behalf of my delegation, I thank Prime Minister Pravind Kumar

Jugnauth, all our distinguished guests and esteemed members of the

Indian diaspora, who have graced today’s event with their presence.

I also thank High Commissioner Abhay Thakur and Smt. Surabhi Thakur

for hosting this reception today. I thank you all for the warmth shown

to us. And, in conclusion, I would like to quote the inscription at the

Apravasi Ghat named ‘The Unknown Immigrant’, which sums up

everything that you all strived for. It touched me deeply and I cannot

resist the temptation to quote it here! History turning a blind eye

bore him not witness History standing mute told not his full story. He

who had first watered this land with his sweat and turned stone into

green fields of gold The first immigrant, He son of this land He was

mine, he was yours, he was our very own.

Thank you.
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REDRESSING INEQUALITIES: DELIVERING ON
DIGNITY AND WELL-BEING FOR ALL*

Liberty and equality are considered to be the two most valuable

rights of the people and are also regarded as the two basic pillars

of democracy. Equality is a prerequisite of democracy as it is believed

the more inclusive and equal a society is, the more likely it is to be

politically stable and sustainable. Persistent inequalities in a society

can jeopardize the well-being of large segments of the population.

For example, low earnings, inequality in income and unequal access

to resources and denial of political and social rights could undermine

socio-economic and political stability.

Distinguished delegates, we have been an active partner in the

drafting of the Universal Declaration on Human Rights. The Founding

Fathers of our Constitution incorporated most of the rights

enumerated in the Universal Declaration of Human Rights in two

distinct Parts in our Constitution: they are the Fundamental Rights

and the Directive Principles of State Policy. The chief architect of our

Constitution, Dr. B.R. Ambedkar, had firmly believed that political

freedom without socio-economic equality could destabilize the nation

and create fissures within the society. The Constitution of India seeks

to secure for all its citizens, among other things, social and economic

justice, equality of status and opportunity and assures the dignity of

the individual. The Preamble to our Constitution defines equality as

one of the four basic objectives of the Indian polity, the other three

being Justice, Liberty and Fraternity. I appreciate that IPU, since its

inception, has been a premier organization that supports the efforts

and works in close co-operation with the United Nations to achieve

its objectives and has been a focal point for world-wide parliamentary

*At the 136th Assembly of Inter-Parliamentary Union, Dhaka, Bangladesh (1-5 April, 2017).
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dialogue to secure peace and co-operation among peoples and for

the firm establishment of representative democracy.

Hon’ble Chairperson, the socio-political ethos in India flows from

our Constitution. The Fundamental Rights act as a guarantee that all

Indian citizens can and will enjoy civil liberties and basic rights.  These

civil liberties take precedence over any other law of the land. Our

Constitution also provides for adult franchise irrespective of class,

caste, sex and religion to all its citizens. Further, we have adopted

the concept of a welfare State in which the State plays a key role in

the protection and promotion of the economic and social well-being

of its citizens. It is based on the principles of equality of opportunity,

equitable distribution of wealth and it is incumbent upon the State

to ensure that necessary measures be taken to bring the

underprivileged to the mainstream.

There has been no dearth of social, economic, political and legal

efforts to achieve an equitable society in India. A number of legislative

enactments have been made towards providing protection and

empowerment to women and girls. To ensure gender equality at the

grassroot level and to politically empower both the rural and urban

women, the 73rd and 74th Constitutional Amendments provided for

reservation of 33 per cent of seats for women in the local bodies of

governance that is in the Panchayats and Municipal Bodies, to facilitate

their full involvement in the local decision making processes. It also

provides for at least one-third reservation for women to the office of

Chairperson in these bodies. Some of the Indian States have already

raised the reservation level up to 50 per cent to provide for still wider

participation. A Bill proposing to reserve one third seats for women in

the national and State legislatures is under consideration in our

Parliament. I can say with conviction that it may not be long before

this legislation enters the statute list of our country.

Besides, a number of legislations have been enacted from time to

time to end discrimination against vulnerable groups of people

especially of the backward classes and to promote their full and
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effective participation in the system and to facilitate growth in their

economic, social, and cultural fields. In pursuance of the provisions

of the Constitution, several initiatives and legislations have been

taken by the Government for the welfare and empowerment of persons

with disabilities, older persons, transgender etc.

Distinguished delegates, India has well placed institutional

mechanism, dedicated Ministries and National Commissions to cater

to the welfare of the people of the disadvantaged groups. The National

Human Rights Commission is an embodiment of India’s commitment

towards the promotion and protection of human rights. We have

National Commission for Women to safeguard and promote the rights

and interests of women. It has a wide mandate covering almost all

aspects of women's development. We also have Commissions for the

minorities and for the backward classes of people to look after their

welfare and protect their rights.

Over the years, since our independence, many schemes have been

introduced and implemented by different Ministries and Departments

both at the State and Union level for bringing a just and equitable

society in our country. The success of these schemes and programmes

has considerably contributed towards achieving the targets of the

MDGs particularly by addressing inequalities and ensuring inclusive

development. The recent endorsement by India, of the ambitious

2030 Sustainable Development Goals will further help in bridging the

gaps and support our endeavours for achieving equitable development

by addressing the key challenges such as poverty, inequality, and

violence against women, which is critical for the global success of the

goals as well. India has already started working towards mapping of

the SDGs against national achievements.

Hon’ble Chairperson, I may also draw the attention of this Assembly

to the fact that India has ratified various international conventions

and human rights instruments created for promoting equality and

well-being for all. The commitments made in the international

conventions are, as far as possible, reflected in our development Plan

documents and the national policies for girls and women, youth,
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minorities, etc.

Distinguished delegates, a major challenge of human development

for the next two decades will be to work cohesively for poverty

reduction and social progress in ways that narrow the gaps, address

their causes and link greater governmental accountability for all

inhabitants with social and individual responsibility, capacities and

participation. Democracy is expected to sustain and promote equality

as it provides the space for discussion on laws and human rights and

for the articulation of opinions encompassing the interests of all. Our

Parliament has been making its contributions in the spheres of gender

justice, empowerment of backward classes and their overall

development, covering health, education, nutrition, sanitation etc.

through a number of enabling legislations. It reflects the sincere efforts

made towards achieving an equitable society free of all forms of

discrimination and inequality.

Let us all be acutely aware that many aspects of existing

inequalities have global linkages and ramifications and as such solutions

to many of them can be achieved only through sustained global efforts.

As we all recognize, serious environmental concerns, which impinge

upon today's debate on development, needs to be addressed

collectively by us all. All solutions to such concerns need to factor in

the imperative of the less developed part of the world also to reach

at least the minimum standards of living for all their people. Let us all

commit together to work towards achieving equitable development

protecting the dignity and well being of all.

Before I conclude, let me share with you all that recently in India,

we had organized a South Asian Speakers Conference recently. The

Presiding Officers of the South Asian Countries have unequivocally

agreed to work in tandem to address the issues of inequality among

the citizens in different spheres. There is no doubt that together we

can address the issue effectively and efficiently. I hope, the IPU will

act as a catalyst in achieving these larger objectives.

Thank you.
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MISCELLANY
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*

(Yoga for body and beyond)

(Yoga for body and beyond) 
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(Yoga is restraint of the fluctuations of the mind)

Healthy body

and disciplined mind are pre-requisite for higher consciousness.

Yoga is like music: the rhythm of the body, the melody of the

mind, and the harmony of the soul create the symphony of life.

— 

 (Evenness of mind is Yoga).

 (moral restraints)

(spiritual practices) (truthfulness), 
(non-violence),  (non-stealing), (Abstention from greed),

(celebacy) (cleanliness),

(contentment), (Austerity), (self study),
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(surrender of the self to god)

(seat posture

with spine erect), (breath control), (withdrawal

from the organs of sense and the organs of action), (deep

state of concentration), (directing attention to the subject

of meditation) (complete absorption in super consciousness

or divine mind)

The whole theory of Yoga is to go beyond the mind.

Several scholars have noted that yoga had been packaged so well as

a defence against illness and aging that it is easy to lose sight of

its real purpose — “spiritual liberation”.

act

with the discernment of a yogi. Yoga is, therefore, a vision for a

harmonious future for humanity. It is an that is a state

of mind and is distinct from a

Yoga teaches us to cure what need

not be endured and endure what cannot be cured.
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(terrorism), (extremism), (consumerism)

(climate change) 

sustainable development goals

sustainable

development goals 
17 SDGs 169 targets 3 good health

and well being 12

(responsible consumption and production)

13 (Climate Change) goals

targets
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full time coverage
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quality coverage

balance coverage

 sports stadium maintenance 



360





361

*

I am very happy to be present here in the felicitation ceremony

of the three masters of their respective fields Dr. K.J.

Yesudas, Padamshri Parassala B. Ponnammal  

and Pravasi Samman, 2017 honoured Shri V.K. Rajasekharan

Pillai  in the presence of an august gathering

under the auspices of Sree Narayan Global Mission. I feel privileged

to share the space with all of you.

He was a yogi, a poet and a mystic. The hallmark of

his philosophy was ‘Advait’.

He rightly believed

that education has the all important role in the progress of the

society itself. According to the Guru the ultimate aim of education

should be the spiritual self-realization.

God’s Own Country”
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The passion of music has no barrier of languages; it is the

universal language of our soul. 

Sree Narayana Guru’s great message, “One religion and One

God for all humanity”, influenced young Yesudas in his dealings

with his fellow men. Yesudas is fondly called Gana Gandharvan (The

Celestial Singer). He is also known as a Cultural Icon of Malayalam

language—as well as of its ethic group spread across the world—due

largely to the fact that his songs have been profoundly ingrained

into the minds of Malayalam speaking people for five decades.

Yesudas’s voice is touched by God. He is a yogi, a mystic who lives

for music.
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“If ever he (Ravindra Jain) happened to regain vision,

the first person he would like to see, would be Dr. K.J. Yesudas”.

Boys

and Girls from all walks of life converge on this centre for music and

learn vocal and instrumental music in Hindustani Carnatic, and

Western styles.

Padamshri Parassala B. Ponnammal 

Her life is a list of ‘firsts’. She was the first female student to

enroll in the newly started Swathi Thirunal College of Music in

Thiruananthpuram during early 1940s. Later she became the first

female member of the teaching faculty there. Despite having taught

music to thousands of students and disciples, having so many awards
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and accolades she essentially the same sweet, grounded, utterly

unpretentious and always lived a quiet life.

Executive 

(National Fire Fighting Company)
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“Mann ki Baat : A Social Revolution

on Radio” 

“Marching with a Billion: Analysing Narendra Modi's

Government at Mid Term”

There is a common link between

two we have Democracy—Republic Constitution 

'We, the people of India' 

involvement 
We, the people —

communicator 

Two way Dialogue — —

*‘Mann ki Baat: A Social Revolution on Radio' "Marching with a Billion: Analysing

  Narendra Modi's Government at Mid-Term" 
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— 

Selfie with daughters, 

I found P.M. Modi comes next

to nobody in caring for the development of his own country from

a strategic of long term perspective.
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Implementation monitoring 

Good Governance

It is necessary that level of national consciousness

of common citizen must be raised.

Digital-Techno-Revolution
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In my conservations with business leaders, politicians, academics

and young people from around the world, Indians everywhere feel

deeply engaged, energized and empowered to participate in

Prime Minister Modi’s new vision for India. With such a decisive and

strong leader, there is a great opportunity for Indians to participate

in not only reforming, but also transforming India-responsively and

responsibly.
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*

(colonial)
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“Let

every Indian consider himself to be a free man,”
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 — 
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representation & participating

governance

‘Parliament is not only a legislative

body but also a deliberative body.’

deliberations

* 
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innovations
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Retinal Surgery

Retinal Surgery
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The eyes are the window of the soul.

(visually impaired)

(Optometrists)

National Programme for Control of Blindness

(Sun is supposed to give energy and life to the entire planet

and strength to eyes. This prayer is for relief from eye diseases and

for attaining brilliant vision. It’s reading/chanting alone is sufficient.

The vision is enhanced and eyes become brilliant. The prayer is

addressed to Lord Surya and it is prayed that by relieving me from

my own bad karma from the past life, instill light in my eyes and

cure all my eye diseases.)
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innovative modern technology





Officers of Kendriya Sainik Board pinning flag on Lok Sabha Speaker, Smt. Sumitra
Mahajan on the occasion of the Armed Forces Flag Day on 7  December, 2018.

Lok Sabha Speaker, Smt. Sumitra Mahajan met Bharat Ratna Ms. Lata Mangeshkar
at her residence in Mumbai on 28 September, 2018.



Prime Minister, Shri Narendra Modi; Lok Sabha Speaker, Smt. Sumitra Mahajan; Deputy
Speaker, Lok Sabha, Dr. M. Thambi Durai; Union Minister of Parliamentary Affairs and
Chemicals and Fertilizers, Shri Ananth Kumar; Minister of State (Independent Charge)
for Housing and Urban Affairs, Shri Hardeep Singh Puri; Union Minister of State for
Parliamentary Affairs and Water Resources, River Development & Ganga Rejuvenation,
Shri Arjun Ram Meghwal; Members of Parliament and other dignitaries after the
inauguration of the Western Court Annexe at Janpath, New Delhi on 4 April, 2018.

Lok Sabha Speaker, Smt. Sumitra Mahajan handing over 5 croreth connection to
the beneficiary of Pradhan Mantri Ujjwala Yojana in the presence of Union Minister
of Petroleum & Natural Gas, Shri Dharmendra Pradhan in the Parliament House on
3 August, 2018.
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GIVING VOICE TO THE YOUTH :
MECHANISMS FOR ENSURING EFFECTIVE

PARTICIPATION OF YOUTH IN THE
GOVERNANCE PROCESS*

It is indeed a privilege and an important opportunity to be a

'Discussion Leader’ at the Workshop on ‘Giving Voice to the Youth:

Mechanisms for Ensuring Effective Participation of Youth in the

Governance Process’. Our ancient Indian texts are a rich source of

wisdom and inspiration. I would like to quote a Shloka from Bhartrihari’s

Neetishatak  “
(The Goddess of wealth comes all

herself to stay with a person who is enthusiastic, not lazy; knows

how to work; one who is not interested in bad habits; brave, grateful

& consistent  gratitude).

Friends, When we talk of making efforts for effective participation

of youth, I strongly believe that, it should happen in an organic manner.

We need to enrich their process of growing up and facilitate connect

with societal ethos and practices and that connect, as one may find,

would be have a natural outcome. There is little doubt that youth

hold a great promise to each nation but we need to work with them

for enabling their effective delivery. In this context, first and foremost,

I feel we should make additional efforts to expose our youth to their

immediate surroundings and reality-reality around them, reality within

the country and, of course, beyond borders, around our immediate

neighbourhood. All great leaders, and  I feel all citizens, should try to

explore their own connect with culture, economy and people-centric

processes. This would strengthen the process of naturalization.

* At the workshop during the 63rd Commonwealth Parliamentary Conference, Dhaka,
Bangladesh (1-8 November, 2017).
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When Mahatma Gandhi came back to India from

South Africa, our great leader and mentor of Mahatma Gandhi, Shri

Gopal Krishna Gokhale advised him to tour across India and enrich his

understanding  of our people. This opened Gandhi ji to a world, he

had limited knowledge of. This, in fact, was continuation of an old

practice in India when students had to be sent with their Gurus for

education. Even Buddha had to be out in open for deeper connect. It

was with this idea that Rabindranath Tagore thought of Santiniketan,

for young minds to be in touch with environment with the core

concept that learning be a part of natural growth. Surroundings and

realities bring in greater appreciation for different cultures, different

ways of life, exposes to the idea of pluralities and beauty of different

colours. This exposure while would bring in the value of ‘One World’

in their minds and thoughts, it would eventually make them great

citizens of their own countries. This context setting would be

essential, as today’s youth have greater exposure and access to

information than in earlier times, due to information revolution across

the world. Idea of ‘One World’, would help us channelize their exposure

but with information experience is very necessary.

Friends we all are aware that the Commonwealth perceives young

people aged 15-29 as assets to a country’s development, who should

be empowered to realize their potential. We, in India, share the

Commonwealth vision and stand committed to comprehensive and

constructive engagement of youth in all realms of activity. 

 (This means the child

should be pampered until the age of five and may be disciplined until

the age of ten. Once he reaches the age of sixteen, however, he

should be treated like a friend).

According to Indian Philosophy, human life is believed to comprise

of four stages. These are called the ‘ashramas’ and every person should

ideally go through each of these. Up to 25 years of age, the first

Ashrama is ‘Brahmacharya’ or the Student Stage, where you learn

knowledge, know things and get skilled. From 25 to 50 years, the
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second Ashrama is ‘Grihastha’ or the Householder Stage, where you

work, earn and take care of your family. The third Ashrama, 50 to 75

years of age is ‘Vanaprastha’ Stage, where we dedicate ourselves for

serving the society and to do worship. The Fourth Ashrama, age 75

and above is ‘Sannyasa’ Stage, where you worship, and advise for the

betterment of the society. Friends India is one of the youngest nations

in the world, with about 65 per cent of the population under 35 years

of age. The youth in the age group of 15-29 years comprise 27.5 per

cent of our population. In our country, we have the National Youth

Policy, which was re-launched in 2014.

I would take this opportunity to highlight that Participation of

Youth in Politics and Governance is one of the key priority areas of

this Policy. Emphasis is being laid on the need to ensure that the

youth participate in politics at all levels, from the grassroots to the

national stage. Youth participation is envisaged by contesting elections

and by holding political positions as well as by casting their votes in

elections. Since 1985, we in India, celebrating 12th January, the birth

anniversary of our legendary scholar and freedom fighter, Swami

Vivekanand as the National Youth Day. The policy for youth to enter

politics should be such that the youth can participate in an easy

manner. The Policy recommends that the Government Departments

should have vibrant ‘youth connect’ programmes. Our Government,

through the Policy has in fact, laid a lot of emphasis on actively

associating the youth in the governance and development process,

i.e., in the policy formation as well as implementation. We have the

Department of Youth Affairs, which specifically formulates policies

for the youth, gives them support and channelizes their energies

into creative endeavours.

The philosophy stems from our firm belief that through young

people’s motivation and engagement alone, citizens can become a

more energetic and organised voice. Youth are the engine to take

the vehicle of family, society or nation forward. Friends, to initiate

our youngsters into our democratic traditions from an early age, our
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Department of Youth Affairs has been organising youth Parliament

Programmes at Block and Village levels across the country, with active

involvement of prevailing recognized youth clubs. It has so far

organized 25,624 Block-level and 51,861 village-level Youth Parliament

Programmes. Our Government has launched the National Young Leaders

Programme with the objective of developing leadership qualities and

service motive among the youth. For us, economic empowerment of

youth is a prerequisite for any policy, framework envisaged to ensure

their effective participation in the governance process. Under the

guidance of our Hon’ble Prime Minister, Shri Narendra Modi, the

Government has launched path-breaking initiatives i.e. Skill India to

train people in different skills and Start-up India to boost youth

entrepreneurship and encourage job creation. Till July 2017, our

Government through its flagship scheme has trained more than

3 million candidates across the country in the past two years.

We envision that our leaders of tomorrow would emerge higher

from the skilled workforce of our villages where India lives and

flourishes. Ladies and Gentlemen, Besides having enacted legislations

that have touched and transformed the lives of our youth, our

Parliament itself has evolved to attract youth to our democratic

traditions and practices. Study Visits for young students, scholars,

academics and others in order to provide them requisite orientation

on the role and functions of Parliament have become a regular feature.

Since I launched Speaker’s Research Initiative (SRI) and Speaker’s

Fellowship programme, we also revitalized Speaker's Internship

Programme. The response from youth is quite impressive. More than

100 interns have undertaken training in our Parliament. Our Parliament

has also provided training and guidance to Parliamentarians and the

Officials, from across the world through Bureau of Parliament Studies

and Training (BPST). Our present House of People, Lok Sabha has largest

ever young Parliamentarians. I would like to suggest that to encourage

more participation of youth in Politics; Training & Discussion in Youth

Parliament is very useful.
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Towards making policy for more participation of youth, we must

also think about how to reduce the cost of election process. Smooth,

Smart and Low cost elections are necessary. Taking all these things in

to considerations, we must give way to Youth to express, to develop

skills, to build competency, and to acquire confidence, because

investment in youth is insurance for future. So we must share our

views, experience and best practices to give them voice and make

them part of good governance. One thing is sure, we have to give

this message of Swami Vivekananda to our youth, “Arise! Awake! and

stop not until the goal is reached".  With these words, I once again

thank you for giving me this opportunity to share my views as the

Discussion Leader.

Thank you.
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Universalisation

— “Unto the Last”.
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— There is enough on earth for everybody’s need,

but not enough for everybody’s greed.”

— “My country can only afford this.”

—

Globalisation
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“World Trade Organisation

is a misnomer, it is a Western World Trade Organisation”.

modify 

unique

—
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